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INTRODUCTION 

1 | the Chairperson of the Public Accounts Committee having been authorized by 
the Committee ॥1 this behalf present this Sixty Seventh Report on the Reports of the Comptroller 
and Auditor General of Ind:a for the year ended 31st March 2008 (Civil) & 31st March 2006 
(Revenue Receipts) 

2 The Reports of the Comptroller and Auditor General of (1018 for the year ended 
31stMarch 2008 (Civil) & 31stMarch 2006 (Revenue Recelpts) were laid on the Table of the 
House on 10th February 2009 and 9th March 2007 respectively 

3 The Committee examined the Reports of the Comptroller and Auditor General of 
India for the year ended 31st March 2008 (Civil) & 31st March 2006 (Revenue Receipts) 
and also conducted the oral examination of the representatives of the concerned departments 

4 The Committee considered and approved this Report at therr sitting held on 
215 February 2012 

5  Abnefrecord of the proceedings of the meetings of the Committee has been kept 
in the Haryana Vidhan Sabha Secretarat 

6 The Committee place on record their appreciation of the assistance rendered to 
them by the Principal Accountant General (Audit) Haryana and his officers The Commuttee 
would like to express their thanks to Financial Commissioner and Principal Secretary to 
Government Haryana Finance Department and other officers of Finance Department and 
the representatives of the varnous departments who appeared for oral evidence before them for 
the co operation पा giving information to the Committee 

7 The Committee 15 also thankful to the Secretary Additional Secretary and officials 
of the Haryana Vidhan Sabha for the whole hearted co operation and assistance given by 
them to the Committee 

Chandigarh Prof SAMPAT SINGH 
The 21st February 2012 CHAIRPERSON
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REPORT 

GENERAL 

1 The Committee for the year 2011 2012 was nominated on 28th April 2011 by the Hon ble Speaker In pursuance of motion moved and passed by the Haryana Vidhan Sabha in its sitting held on 7th March 2011 authonzing him to nominate the Members of the Committee on Public Accounts for the year 2011 2012 

2 The Committee held 77 meetings पा all at Chandigarh and other places upto 
21stFebruary 2012
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PART-l 2007-2008 
(Civil) 



FOREST DEPARTMENT 

[3] 16 Misappropnation losses, defaications, etc 

The State Government reported 220 cases of misappropriations defalcations etc 
involving Government money amounting 10 Rs 1 99 crore up to the period March 2008 on 
which final action was pending at the end of June 2008 The department-wise break up of 
pending cases Is given in Appendix XI (A&B) 

161 Wnite off of losses, etc 

As reported to Audit losses due to theft fire and irrecoverable revenue etc In respect 
of one case of Forest Department amounting to Rs 2 47 lakh was written off during 2007-08 
by competent authority 

The department in its written reply stated as under — 

Misappropriation Losses defalcation etc 

The State Govt report 20 case of misappropnation defalcation etc involving Govt 
money amounting of Rs 13 96 lakh upto the pencd March 2008 on which final 
action was pending at the end of June 2008 

Upto 5 S5to 10 1010 15 1510 20 2010 25. 25Yrs Total 
Yrs Yrs Yrs Yrs Yrs to more 

4 7 2 6 1 20 

(1059) (11 40) (0 70) (112) (015) - (13 96) 

Theft cases Misappropriation Loss Fire/Accident Total 
of Govt Matenals 

No of Amt (Rs No of Amt (Rs No of Amt (Rs 
cases in Lakh) cases in Lakh) cases in Lakh) 

3 470 1 015 16 911 20-13 95 

The Committee desired that the department should make CDs of the entire 
programme relating to forestry and plantation of trees and the department should 
also put this on the Website The Commuttee also desired that the department should 
make friendly relationship with the people for the success of deparments variuos 
programmes 

The Committee further desired that the department should conduct surpnise 
visit (0 the sites of their projects to minimize the irregulanties and losses



Audit findings 

[4] 376 Financial management 

The project was launched with financial assistance from European Union The total 

project cost was estmated at Euro 30 10 Mullion (Rs 141 47 crore) of which the European 

Commussion (EC) grant consisted of Euro 23 30° million (Rs 109 51 crore) and the financial 

commitment of State Government amounted to Euro 6 80 milion (Rs 31 96 crore) Year-wise 

detarls of budget provision expenditure and receipt of grants from EC for the period 1998 

2008 were as under 

(Rupees In crore) 

Year Budget Expenditure  Savings Receipt 

provision of EC Share 

1998-99 149 044 105 - 

1999 2000 931 364 567 - 

2000 01 1506 872 634 654 

2001 02 1613 12 57 356 913 

2002 03 19 82 1548 434 11 35 

2003 04 24 48 2033 415 13 51 

2004 05 26 50 22 41 409 17 2 

2005-06 2304 18 19 4 85 529 

2006 07 17 34 14 90 244 1534 

2007 08 16 87 1339 348 734 

T—_—___________________
_____otal 17004 130 07 3997 8570 

The Department failed to utlise about 24 per cent of funds during the project period 

because of weak project management Grants from EC could not be obtained पा the initial 

years of project due to non-opening of interest bearing project capital account and project 

current expenses account The Project Director stated (July 2008) that most of the project 

funds had been utihised hence the progress of the project was not slow and that utmost 

efforts were made for opening the project capital account at the earliest but the account could 

be opened only पा May 2000 The reply was not tenable as overall 24 percentsavings पा all 

the project years was quite high and 1t took about two years ॥ opening the project capital 

account which was not justified 

The department in its written reply stated as under — 

This observation is totally Incorrect Out of total project cost (30 10 Million Euro) 

the EU share State Govt share Expenditure to be incurred by Project 

Management Unit (PMU) constituted under the project (on project components 

&)
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and local staff etc) Expenditure to be incurred directly by EU (on technical 

assistance external monitoring & evaluation and information) and the Contingency 

kept by EU are as given below in table 1 

Table 1 

(Amount i Milion Euro) 

Share Funds with Total 

PMU EU 

Direct Contingency 

EU 17 39 2 91 300 23 30 

State 6 80 000 000 6 80 

Total 24 19 294 300 3010 

Against 24 19 Million Euro the detail of expenditure incurred by the MPU 15 
85 given below in talbe 2 

Table 2 

(Amount in million Euro) 

Share Budget Expenditure % 

EU 17 39 16 91 97 24 

State 6 80 8 69 127 79 

Total 2419 2560 105 83 

॥15 evident from table 2 that the PMU has incurred an expenditure of 25 60 

Milfion Euro (Rs 131 59 Million) which was 105 83% of the allotted budget 

The EU has ncurred expenditure directly on technical assistance external 

monitoring & evaluation and information etc But this information 15 not available 
with the PMU 

The contingency was to be utilized व any need arnises but such need has never 

ansen 

Extract copy of Overall Work Plan showing Budget and Financing Plan 15 
enclosed as Annexure VI 

For opening the bank account the AG Haryana granted permission on 
5-4 2000 letter was received on 19 5-2000 and bank account was opened on 

23-5 2000 Hence there was no delay on the part of PMU 

The Committee desired that the department should fix a meeting with A G. 
Office at the earliest to settle these paras



[8] 317 Selection of villages 

As laid down in the overall work plan of the project the first step पा the mplementation 
of the project was 10 identify villages that had sufficient common land or were affected by wind 
eroston from sand dunes or were suitable for water harvesting dams or poplar plantations 
Selected villages were to be further screened for being socially and economically backward 
measured by two proxy indicators of poverty namely the percentage of scheduled castes 
and agriculture labourers to total population Villages that met these criteria were to be put to 
a rapid appraisal (RA) to confirm the preliminary findings and to assess the willingness of the 
community to participate in the project Community Entry Point Activities (EPA) were to be 
initiated through participatory assessment (PA) and micro-planning बाएं VRMCs were to 06 
formulated for smooth working After following these criteria the work of plantation was to be 
carried out in the selected vitlages Scrutiny of records revealed that the criteria were not 

followed In the following cases 

Hisar Division carried out plantation over 349 5 hectare land in village Khedar Hisar 

dunng 2003 07 at a cost of Rs 1 06 crore under village wood lots and sand dune fixation 
components The land belonged to Haryana Vidyut Prasaran Nigam 

Limited (HVPNL) and was earmarked for construction of coal based Thermal Power 
Plant (TPP) With the commencement of work of construction of TPP In August 2007 the 
plantations on this land were uprooted As 21650 of this the expenditure of Rs 1 06 crore 
was rendered wasteful The Project Director stated (July 2008) that selection criteria were 
applicable to the community land and not to the Institutional land and that the plantation on 

the said land was carned out on the request of Chief Engineer of HYPN The reply was not 

tenable as selection criteria was applicable for all kind of lands Further the department had 

not ensured that the plantation would be maintained upto maturity of plants to achieve the 

project objectives as the land was earmarked for construction of coal based TPP 

Similarly plantations over seven hectare area under village woodlots component were 

carried out during 2004 07 at a cost of Rs 3 60 lakh on the fand belonging to Kurukshetra 

University and Railway workshop at Jagadhan The areawas however not selected under 

the project The Project Director stated (July 2008) that the plantation over the Institutional 

land was envisaged पा the overall work plan to improve the natural environment The reply was 

not tenable 85 this area was not selected as per project guidelines and no community 

participation was possible In the case 

The department 11 its written reply stated as under — 

This observation 15 also not correct The selection cnitenia were applicable to 

community land and not to Institutional land Extract copyof para 3 7 2 of Over 

All Work Plan 15 enclosed as Annexure |l A detailed procedure was followed in 

the selection of all the villages having community lands 

The provisionof taking institutional lands for project activities i1s made पा para 5 2 of 

Overall Work Plan Extract copy of para 5 2 Overall Wrok Plan Is enclosed 85 

Annexure-ll 

L7



) 

The [and of Haryana Vidhut Parsaran Nigam (HVPN) 15 the institutional land 
The Chief Engineer (Commercial & Planning) of HYPN Panchkula vide his 
letter Ch 50/CE/C/T 111/245/336 dated 23 6 2003 requested the project ot take up 
the work of planations on the land acquired for Hisar Thermal Power Plant invillage 
Khedar 85 the Nigam was interested पा developing these plantations for 
environmental reasosn After detailed discussion with HVPN it was agreed by the 
project to plantand area ए 349 5 ha This land was developed 85 8 voodlot In the 
year 2003 04 and 2004 05 The project continued maintaining this planation tilf the 
year 2006 Setting up of a Coal Based Thermal Power Plant at village Khedar 
become a priority of the State Govt. पा the year 2006 and Haryana Power Generation 
Corporation vide their letter No Ch 14/CE/TD-W 9/Site dated 9 5 2006 requested 
that since the commencement of work has beenpreponed permissionwas required 
to allow the clearance of the proposed project site by removing plantations tofacilitate 
early construction work Adetailed case was sent to the Government for approval 
The State Govt vide letter No 1032-Ft 2-2007/Spl Dated 26 3 2007 No 3228-Ft 
2-2007 dated 7 4 2008 permitted the Haryana Power Generation Corporation to 
clear the area of the planted trees ॥ 8 phased manner to facilitate construction of 
the Thermal Plan However the HPGC has retained a large number of trees on this 
land as a green belt 

Similarly plantations were raised on the mstitutional land belonging to Kurukshetra 
University and Railwas workshop at Jagadhar on the request of concerned 
authorities 

During the course of oral examination, the departmental representatives 
informed the Committee that cutting of trees by HVPNL in the premises of Khedar 
Power Plant was done with prior permission of the Forests department and income 
received thereon has been retained by the HVPNL 

The Committee desired that plantation be done | outside the vacant premises 
of the Khedar Power Plant to improve the environmental conditions 

[6] 318 Implementation of project components 

3181 Physical targets and achievements 

Against the targets of plantation over 7 400 hectare under Village Wood Lots 5 300 
hectare under Farm Forestry 5 000 hectare under Sand Dune Fixation 5 000 hectare under 
poplar 47 500 plants under Tree Groves and 36 000 house holds under Kitchen Garden set 
under Overall Work Plan (OWP) the department fixed annual targets separately which did 
not match with that of OWP as detailed below
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Year Village Wood Farm Foreslry Sand Dune Poplar Tree Groves/ Kitchen 

Lots fixation* Linear Tree Garden 
Groves 

(Land पा {Number of (House holds) 

hectares) plants) 

T A T A T A T A T A T A 

200001 600 41960 500 31513 600 13150 400 414 3800 3876 2800 5105 

200102 1300 112062 1000 86001 1100 38380 900 89005 8740 8588 16000 13872 

200203 1550 147570 1825 187220 1480 77515 2000185183 16800 31235 15000 14 369 

200304 2100 203530 2000 210636 2130 153315 1500 144160 47858 37149 15000 20 468 

200405 2100 191075 1900 193870 1785 141775 1200 117915 87510 76574 20000 22 587 

200506 1500 137655 1750 188820 1000 7915 600 55293 84900 69130 20000 17312 

2006 07 1500 154490 600 61488 84900 93366 20000 13860 

Total 9150 833842 10475 105255 8075 503885 7200 694444 334508 319918 108800 107 553 

owp 7400 5300 50005 5000 47 500 36000 

T Targets A Achievements 

Targets fixed under OWP were not realistic as these had no bearing to the actual 

potential under the various components The achievements under most of the components 

were much higher than those fixed under OWP The target of plantation under Sand Dune 

Fixation was reduced with the introduction of Modified Sand Dune Fixation scheme 85 

discussed ॥1 subsequent paragraphs However no corresponding increase was made पा the 

targets for other components to utilise the resources released due to the reduction of target 

under this component 

An analysis of the data revealed that there was a shortfall पा the achievements of 

annual targets fixed by the department by 38 per cent In respect of sand dune fixation 

component Although the targets of plantation were by and large achieved in respect of other 

components the survival of plants in some components was not up to the mark as discussed 

below 

Village wood lots 

Village wood lots (VWL) were to be established on tand belonging to Panchayat and 

common land of the village to meet immediate requirement of the community ike providing 

grass fuel wood small timber etc Of the plantation of 83 17 lakh plants during 2000-06 

67 23 lakh ptants were registered as survived showing था average survival rate of 80 83 per 

cent 

Kurukshetra Division spent (2002 05) Rs 0 62 lakh for plantations of village wood lots 

in village Anther (Block Ladwa) on 2 5 hectare land without preparing Micro Plan and 

constituting VRMC The Project Director while admitting the facts stated (July 2008) that the 

plantation was carried out on a small 1606 of land therefore normal procedure was not 

followed The reply was not tenable as plantation was required to be carried out according to 

the prescnbed procedure 

@ 
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Farm forestry 

Farm Forestry was aimed to involve privately owned farmland owners to augment 
wood supplies and to reduce pressure on Government forests Seedling of suitable fuel wood 
fodder fruit and small imber species were to be provided to the farmers for planting on the 
field boundaries or 1n blocks 

In three® divisions of Hrsar circle survival rate of plants under this component was 
only 17 53 per cent as compared to the norm of 70 per cent fixed by Pnncipal Chief Conservator 
of Forest in July 1993 Year wise detalls of survival of plants are given in Appendix XX An 
expenditure of Rs 1 06 crore was incurred on plantation during 2000 06 Low survival rate of 
plants was indicative of ineffective implementation of the scheme renderning the proportionate 
expenditure of Rs 79 45 [akh as wasteful 

In Bhiwani Division out of total plantation of 7 26 lakh plants on which expenditure of 
Rs 12 39 lakh was incurred only 0 64 lakh plants survived registering a very low average 
survivairate of 8 84 per cent during 2000 07 The year-wise survival rate was only051 206 
and 4 55 per centn 2000 01 2001 02 and 2002 03 respectively (Appendix XX) 

Further detalled analysis of records relating to 7 784 farmers of Hisar and Ambala 
divisions revealed that survival rate of plants was zero per cent In respect of 2 048 farmers 
during the years 2003 04 and 2004 05 as detailed पा Appendix XXI Expenditure of Rs 5 31 
lakh incurred on these plants thus went waste 

The PCCF stated (July 2008) that low survival of plants under this component was 
due to the area 0600 arid and severely affected by natural calamities (droughts and frosts) 
Inspite of best efforts the survival of plants remained low Further the norm of 70 per cent 
survival of plants was not applicable tn the cases where the plants were supplied to farmers/ 
beneficianes The plea of the department that norm of 70 per cent survival was not applicable 
In these cases was not convincing as the department was responsible to ensure high survival 
rate of plants to make the project successful 

Sand dune fixation 

Sand Dune Fixation (SDF) component was aimed at stabilizing the moving sand 
dunes and mproving the productivity on communtty and private fands in 160 villages of seven7 
western project districts Surtable species of fuel wood fodder oilseed and fruit were 10 be 
planted at 8 spacing of 4 x 2 5 metres to cover 1 000 plants per hectare Due to non availability 
of sand dune land a modified SDF model with lower plant density (500 plants per hectare) 
was proposed पा 2001 02 50 that the farmers could use the land for agricultural purpose also 
Thereafter SDF and modified SDF were implemented simultaneously according to availability 
ofland 

Survival survey report brought out (March 2008) that overall survival rate under SDF 
was 76 10 per cent duning 2000 06 (Appendix XX!I) whereas itwas only 49 13 per cent under 
modified SDF during 2001 06 (Appendix XXIll) which showed that the modified SDF had not 
been successful Dunng 2001 05 survival rates of plants ranged between 31 3 and 49 9 per 
cent in Jatusana Division while it was between 39 10 and 53 per cent in Bhiwani Division था 
companson to the norm of 70 per cent Low survival rate of plants under modified SDF rendered 
the proportionate expendtture of Rs 58 35 lakh wasteful and also indicated that the department 
failed पा creating awareness among community about the benefits of plantation Reasons for
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low survival rate under modified SDF were attributed mainly to ploughing by the farmers in 

order to accommodate the agnicultural crops plantation damaged by farmers blue bull (Neelgai) 

menace etc These common factors in plantation should have been taken care of by the 

department 

Poplar plantation 

The objective of the poplar plantation was to generate additional income and also to 

provide fuel wood to farmers Under this component improved clones of poplar for raistng 

plantation on prime agricultural land were to be provided to the farmers An expenditure of Rs 

2 64 crore was incurred on the component during 2000 07 Out of 32 56 lakh poplar piants 

supplied to the farmers during 2000 07 only 10 97 lakh plants (33 69 per cent against the 

norm of 70 per cent) survived as detailed in Appendix XXIV 

Due to low survival of plants proportionate expenditure of Rs 1 37 crore was rendered 

wasteful and objective of generating additional income to farmers couid not be achieved Low 

survival of plants was marnly due to plant damage during agricultural operations diseases 

insect attacks etc 

Tree groves 

Tree groves were to be planted on panchayat and community lands near the ponds 

at bus shelters on the chetna kendra compounds on village penpheries etc to provide 

shade This component was intended as 8 community entry point towards creating awareness 

and winning confidence Groves of 0 08 hectare with 19 tall plants of important indigenous 

species were to be planted Tree survival survey report indicated {March 2008) that survival 

rate under tree groves were 85 38 per cent 

Kitchen gardens 

Kitchen gardens/homestead plots were intended to create awareness on tree planting 

and other benefits to individual households and also to improve living and nutntional standards 

of the villagers The approach was to provide five plants of grafted fruits trees per homestead 

An expenditure of Rs 1 03 crore was Incurred under this component during 2000 07 Outof 

total 4 78 lakh plants distributed during 2000 07 only 0 67 lakh plants survived and survival 

rate of plants under this component was only 13 98 per cent against the norm of 70 per cent 

as indicated पा Appendix XXV 

Such low survival of plants was Indicative of farlure of the scheme and rendered the 

proportionate expenditure of Rs 82 43 lakh as wasteful According to the report of Monitonng 

and Evaluation Division [ow survival rate of plants was due to lack of proper space in the 

backyard lack of care by householders delay in supply of plants and su pply of damaged and 

dried plants by the department to householders Thus the low survival was apparently due to 

failure ए the department to provide fresh and good quality plants and to make the households 

aware of the benefits of plantation 

Out of the six forestry components three components namely viilage woaodlots 

sand dune fixation and tree groves which were handled by the depariment itself and had no 

direct community participation performed we!l However the results under the other three 

components namely farm forestry poplar plantation and kitchen gardens which had direct 

community participation were poor Even under SDF the modified SDF which was implemented 

[ 
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on agncultural fand and required farmers involvement for ifs success lagged in comparison 
ltwas therefore debatable whether the key objective of the project of creating awareness 
and winning the confidence of the community was achieved 

The department in its written reply stated as under — 

The Financing Agreement states that the project will stabilize and improve the 

productivity of 8300 ha of moving sand dunes oncommunity or private land in five 

districts on the western border of Haryana 

By the year 2003 the project had achieved only 30% of teh OWP targets and it 

was an aera of under achievement This was mainly due to the non-agailability of 

sand dunes for afforestation because since the appraisal of the project in the year 

1995 many of these areas wete brought under cultivation throught sprinkler or 

drip irrgation 

Being satisfied that the land for this component would not be available and पा 

order to avoid embamassment due to no achievement of target under this component 

the project proposed 8 very substantial decrease पा targets for sand dune 

stabilization from 9300 ha to 5000 ha and money 50 saved was proposed for 

expansion of project achvities from 300 to 330 vilages This proposal was approved 

by the European Union vide Addendum No 3 dated 14 5 2005 Copy enclosed 85 

Annexure VI 

Against a revised target of 5000 ha the project has achieved a target of 5038 ha 

under sand dunes fixation 

The survival of plants in 5810 Dune Fixation (SDF} which was the second major 

component of the project was very high (76 10%) for Village Wood Lot 80 83% 

and for Tree Groves 85 38% as indicated पा the observations made by the Audit 

party This survival 15 very high by any standards and has been launded by all 

visitors to the Porjects 

Therefore ॥ 15110 correct to say that although the targets of the plantation were 

by and large achieved in respect of other comonents the survival of pflants was 

not up to the mark 

The survival of 80 83% under this component as indicated पा the para above 15 

very high and even exceeds by 11 percentage points fixed by the Pnncipal Chief 

Conservator of Forests 

Kurukshetra District Administation had allotted 2 5 ha of land for raising planation 

85 8 small woodlot in village Anter पा Ladwa block Since the plantation in this 

village was limited only to this small area it was decided to bypass the normal 

procedure of village entry participatory assessment and micro planning (decision 

taken by PMU पा its 56th meeting held on September 3 2002) Copy enclosed as 

Annexure 1X
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PCCF has not fixed any norms of survival of plants supplied (0 farmersfbeneficianes 

under the Farm Forestry component The norms of 70% survival of plants fixed by 

the PCCF are for plantations raised by the Deparment In all those components 

(Sand Dunes fixation Village Wood Lot and Tree Groves) प्रा which plantations 

were raised by the Department the success of plantations 15 quite good and 

much above the stardard fixed by the Principal Chief Conservator of Forest in July 

1993 Forexample the survival of plants was 76 10% under Sand Dunes Fixation 

80 83% percent under Village Wood Lots and 85 38% under Three Groves 

In addition to augment wood supplies and to reduce pressure on Govt forests the 

Farm Forestry component was included पा the Project to encourage people to 

plant trees on their lands for purpose cutting down the solar radiation and |l 
effects of desiccating winds and to bring about changes in the rural landscape It 
would be approprnate to mention that the area faling under the Hisar Circle 1s and 
1s severely affected by natural calamities (droughts and frosts) These natural 
calamities are beyond the controf of human beings but ॥ spite of this the farmers 
who were to plant trees for the first tme tried again and again to establish tree 
plantation on thetr farmland because they were sensitized about the benefits 
which they can get from the trees Inspite of their best efforts the percentage of 
survival under this component remamned low 

On the contrary the area faling under the Ambala Circle gets relatively higher 
rainfall and 15 almost free from frost The farmers in this circle are also great 
enthusiasts of trees Du to hit the survival of plants under Farm Forestry Component 

inAmbala Circle 15 ghith (54%) 

The Project cbserved that where the farmers solely manage the maodel there is an 
extremely high vanation in survival both between villages and within vilages This 
15 due to highly vanable attitude of famers There arc fanners who have expenenced 
a tree planting culture over the past 20 years or more and when good tree 
management results in high survival rates 11515 especially the ease In Yamuna 
district where farmers have access to markets and timber pulp and wood 

praocessing industries are fully operational On the other hand there are lmners in 
market less districts who though keen पा tree planting have managed to maintain 

good survival rates even in arid agro climatic zone 

The project during its lifehme was always concerned about low survival for farm 
forestry kitchen garden and poplar component and this concern has been 
repeatedly shown in the Chapter on Issues & Concerns of various Annual Progress 
Reports The project also studied its implications and proposed actions to be 
taken for improvement 

Forestry activities play 8 major role | using sand dune fixation the main purpose 
15 to fix the movement of sand and to improve the environment progressively 

Thee cover on the sand dune has the potential to hold the sand on the ground and 
prevent the shifting of dunes thus giving protection to the area It provides awind 

break thereby rendering a more acceptable and enjoyable ambience of village 

The final Evaluation Mission fielded by European Commussicn पा its report of 
April 2008 has concluded that stabilization of shifting sand dunes through tree 
plantations has substantially reduced the occurrence of dust storms and loss of 

i 
T
 

[



15 

agriculturalland Tree cover has helped retain soil morsture and thereby increased 
the productivity of land and has alsc provided habitat for several bird species 
Copy of final Evaluation Mission 15 enclosed as Annexure X 

Though the overall survival of plants under SDF and modified SDF components 
was 76 10% but the survival under modified SDF was low mainly due to ploughing/ 
harrowing by the farmers during night hours and the blue bull {Neelgal) menace 
etc 

Poplar Plantation 

The poplar survival after one year was very satisfactory for the first two plantation 
seasons but there was a dramatic decline ॥ survival for the subsequent two 
seasons caused by 8 sudden slump in the market which impelled farmers to 
prematurely fell their trees for panic sale or fuel wood use or simply neglect/ 
uproot the transplants Poplar prices have since recovered and there Is a renewed 
interest in poplar and its survival- 65% survival rate after one year 15 the highest 
ever recorded This shows the crucial importance of the market in determining 
farmers motvation for agroforestry 

Tree Groves 

The tree survival survey reports brought outin March 2008 contains information 
about survival rates under all plantation components but audit has only reported 
the survival rate for Tree Grove component as 85 38% The survival rate for Village 
Woodlots and Sand Dune Fixation (which was very high) has not been reported 
for reasons known to audit This high rate of survival would not have been possible 
without active participation of the local communities The logical framework 
envisages village woodlot survival for all plantation years combined of minimum 
80% in Ambala Circle and 60% पा Hisar Circle In 75% of the villages where such 
plantations have been raised Woodlots in 88% of the plantations have reached 
or surpassed these survival levels Therefore there Is no queston of any debate 
about the objective of creating awareness and winning the confidence of the 
community In fact people are much aware and more confident than what they 
were at the time of village entry by the project 

Kitchen Garden 

Kitchen garden survival was low due to heavy 01010 pressure of man and animals 
Neverthless the socio economic and the environment benefits are considerable 
for those farmers who managed to ensure proper care and better survival of plant 
supplted under this component A change पा strategy when plants under this 
component were distributed with the Involvement of Self Help Groups resulted in 
improved survival The work under this component was continued because of its 
potential value to develop a good working relationship between people and the 
Project a refationship built on trust and mutual collaboration rather than on 
susplicion and partition 

The Commuittee desired that all out efforts be made to achieve the targets of 
the ongoing projects of the Forest Department The Commuittee 2150 desired that the 
hist of ongoing projects of the Forests Departments be supplied to the Commuttee at 
the earliest
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{7) 318 2 Fireprotection measures nof taken 

To guard against fire hazard it was envisaged पा the project that a strip of about 2 5 
metres width and fire line of one two metres width should be laid to clear the inflammable 
matenal around the plantation area It was however noticed that the department had not 

taken such fire protection measures पा any plantation under the project 

It was noticed पा Kurukshetra Division that a plantation of over 56 5 hectare area 
carried out at a cost of Rs 13 84 lakh In seven villages was destroyed by fire during 2000 05 
due to electric sparking and throwing of burning beedies by some persons Had the fire 

protection measures been taken loss due to fire could have been mimimised The Project 
Director stated (July 2008) that although protection measures were provided पा the manual 
provision for this activity was not made 

The department 0 its written reply stated as under — 

Although the Plantation Manual provide for a 2 § meter wide strip around Plantation 
area and a fireline of 1 2 meter width there was no provision for this activity in the 
norms for raising plantations 

The protection measure instead provided for a Watchman for all plantations having 
anareaof 10 ha 

Fire 1n the pianations was 85 8 result of extension of fire in agricultural fields 
surrounding these plantations It is a common practice with the farmers inspite 
of ban imposed by the State Government to set their agriculturai fields to fire 
immediately after harvest of wheat and paddy It 1s there fires which move onto 
nearby plantation areas where inflammable matenal 15 always available पा plenty 
particularly during summer months At tmes it become difficult to controf such 
fires and invanably cause loss of the property 

Plantations have been raised in 318 villages totally and out of these 15 was only 
in 7 villages where fire incidents have hapened It 1s not that the entire plantation 
was burnt but some plants were demaged 001 of these 7 villages by modifying 
the technique plantations were done again पा 3 villages of Kurukshetra Division 
with an average survival >80% 

The Commuttee desired that fire protection measures be taken to mmnimize the 
fire cases 1n the plantation area and to avoid 1055 to the Forests Department caused 

due to fire 

The Committee further desired that a departmental Committee be constituted 
to ensure that newly started projects are going well and also to watch that proper raw 

maternal 15 being used so that plantation could be matured well in time 

319 Community institution strengthening process 

[8] 3191 Village Resource Management Committees 

The Village Resource Management Committees (VRMCs) were to be constituted with 
an executive committee of 11 13 members of which atleast four were to be women and three 

from Scheduled castes and landless households Itwas however noticed that out of a total of 

328 VRMCs formed in the State 62 were formed with less than the prescribed number of
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executive members and 68% VRMCs had less than छिपा women as executive members Thus 
VRMCs were not formed with adequate executive members and women were also not given 
adequate representation 

The community was to be encouraged and enabled 10 assume responsibility for the 
management of planted tree resources Each VRMC was to be provided initial incentive with 8 
fund of Rs 30 000 Release of this money was conditional to the community agreeing for a 
mechanism for future community contribution to the funds It was noticed that out of 328 
VRMCs in the State funds for this purpose were not provided to 37 VRMCs Further funds of 
Rs 87 30 lakh provided to 291 VRMCs could not be utilised for maintenance of piantations 85 
no plantation was transferred (0 them and the funds provided were kept ॥ term deposits The 
Project Director stated (July 2008) that funds to 37 VRMCs were not provided as these VRMCs 
could not provide 10 hectare land or their 50 per cent members did not contribute to the fund 
as envisaged in the project guidelines The reply showed that the department failed to motivate 
the community to contribute to the fund 

As per project guidelines the plantations raised on common panchayat land were (0 be 
maintained for three years by the department and thereafter handed over 10 VRMCs The 
plantations in 7 880 70 hectares under village wood lots and sand dune fixation and 0 81 lakh 
plants under tree groves carmed out duning 2001-02 to 2003 04 which were required to be 
handed over (0 VRMCs were yet to be handed over 

Non handing over of plants to VRMCs resulited in extra expenditure on operations like 
pruning thinning watch and ward etc आए failed to make the community responsible for 
management of plants This indicated failure of the objective of sustainable management of 
natural resources through community participation The community was also deprived of the 
benefits which were to accrue to them from these plantations The Project Director stated 
(July 2008) that the plantations were not handed over to the VRMCs as it was decided 
(July 2004) by the Government that Forests Department would maintain the plantation till 
their maturity The decision of the Government was against the basic objective of the project 
as a result of which community participation on this aspect was missing The plantations 
carried out had vanous tree species and some of them hke Shisham (10 46 lakh 
plants), Kikar (16 47 lakh plants), Eucalyptus (81 40 lakh plants), Poplar (34 75 lakh 
plants) had matunty periods of 60 years, 15-20 years, 10 years and 8 years respectively 
This meant that these plantations would continue to be under the care of the Forests 
Department for long periods instead of their transfer to the village communities 
Thus, even those plantations which had no direct community participation to start 
with, would also remain out of the community’s ambit for its entire ifetime 

The department in its wntten reply stated as under — 

The number of women to be represented पा the VRMC 15 actually one third of the 

members of the executive body (four women assumed onan average of 

12 members) However some VRMCs have fewer executive members sometmes 

nine and occasionally even less with corresponding requirement of three women 
representatives Only 3 VRMCs of villages namely Gani Khera Rupana and 
Babrauli had resresentation of women on the executive body less than three 

Onginally it was envisaged that the plantations would be established and maintained 
for three years after their planting and handed over for further management to the
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communities This was to be done after assessing the natunty of the plantations 
which the project did year after year Wheereas three was a steady increase in the 
capacity of the communities 10 undertake the responsibility for further management 
of tree resources the project was preparing to handover the responstbility of 

management of first batch of plantation raised m the year 2000 01 to the local 

communitels 

Meanwhile ॥ the meeting of the State Land 1156 Board held on 6 7 2004 under the 
Chairmanship of the Hon ble Chief Minister Haryana it was decided that for the 

sustainability of pintations under various Government founded projects the Forests 
Department will retain and maintain the plantations of Panchayat lands ॥ therr 
maturity and have their proper upkeep 

Due to above mentiond reasons the plantations could not 06 handed over though 
VRMCs have assumed full financial responsibility for their maintenance 

To engage and enable the communities to assume responstbility for the 
management of plantations an initial incentive was provided by the project in the 
form of seed money for a Rescurce Management Fund (RMF) Each village 
communtly was provided Rs 30 0G0 subject to the condition that the area available 

for plantations will be got less than 10 ha Another condition for a village to be 
eligible for this fund was that 50% of the households later increased to 75% would 
contnibute to the fund 85 membership fee All those vilages where the village 
community could not provide an area of 10 ha or did not contribute to the fund 
were denied the required RMF This fund was inihially kept पा a fixed deposit for 
three years on the assumption that management of plantations would be transferred 

to the village communities after three years Since this transfer did not take place 
for the reasons explained above this money I1s yet to be utilized income generating 
activities have no link with RMF 

Rules for utilization of RMF have been decided पा consultation with the village 
communities during the formulation of exit strategy This money 1510 be utilized 
not only for maintenance of plantations but also for some common needs of the 
village So far a few proposals for the utilization of this moeny have been received 
and the VRMCs have been allowed 10 use this money for payment to teh Chowkidar 

who looks after the plantations 

After hearing the departmental representatives, the Commitee recommends 
that due representation may 0९ given to the villagers in Village Resource Management 

Commuittees and 30% of funds received from the Government 0€ allocated to such 

Committees 

The Commuttee further desired that व copy of rules governing the allocation 
of funds be provided to the office of Accountant General (Audit) Haryana 

शशि 31 11 Expenditure in violation of project guidelines 

As per project guidelines funds were not to be spent on (1) construction of coffer 
dams हा) labour charges on development of johads (village ponds) and construction of chetna 

kendras (i) plantation after seventh year of project (४) plantation on the land blocks less
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than the prescribed size and (४) construction of buildings at the fag end of the project During 
audit scrutiny it was observed that funds amounting to Rs 1 96 crore were spent on these 
Items in viotation of project guidelines as discussed below 

The department in its written reply stated as under — 

Now fund was spent on any project activity which did not form 8 part of the Overall 

Work Plan or the Annual Work Plans Every activity was taken up only after it 

was approved by the State Sterrng Commuttee of the project and the Delegation 

of the European Commission in India The project guideliness were never violated 

The Committee desired that the proceedings/documents of the meeting of the 
Committee पा which approval to spend T 1 96 crore was obtained be supplied to the 
office of Accountant General (Audit) Haryana for verification 

3 1 11 Expendrture था violation of project guidelines 

[10} 3 111 1 Wasteful expenditure on construction of coffer dam 

To save Bunga bandh from 51 Ambala Division constructed a coffer dam 800 metre 
up stream of the bandh in June 2004 at 8 cost of Rs 4 25 lakh A six inch wide plastic pipe 
used on the work was not fixed with any pillars 85 a resuit of which the joints of this pipe 
opened and due to.leakage of water the coffer dam got damaged 

Similarly to avoid silt in & dam constructed पा village Bharauli a coffer dam was 
constructed था a cost of Rs 3 21 [akh पा May 2004 Likewise this coffer dam was also 
damaged in August 2004 due to heavy rains rendering the expenditure wasteful The Project 
Director stated (July 2008) that the work of coffer dams was taken up on demand of the 
community on an experimental basis and that action had been intiated against the defaulters 

The reply was not convincing as there was no provision for construction of coffer dams under 
the project 

The department in its written reply stated as under — 

Some of the dams earlier constructed by the Forests Department had become 

non functional due to their siltation after their use for a number of year On the 

recommendation of the Mid Term Mission in the year 2003 and a great demand 

from rural cornmunity for desiltation to get the irrigation benefits back the project 

decided 10 desiit some of these reservoirs The project included this work under 

the component Water Harvesting Dams in the Work Plan for the year 2004 05 
and the same was approved by teh Sterrnng Committee and the European Union 

Two such dams at village Bunga and Bharault were taken up for desiltation on an 
expenmental basis to understand whether and to what extent desiltation could 06 
done The project was obtained to increase the water storage of these dams by 
desilting to 8 depth of about 0 5 metres and raise the height एव the embankment 
by two metres Thus an additional storage for water was created to the advantage 

of the local community 

The coffer dam at village Bunga was constructed to arrest the flow of siit into the 
pondage area but due to heavy rains and inadequate compaction of the soil the
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coffer dam got partly damaged resulting ॥ a financial loss of Rs 38 000/- DFQ 
Ambala has already taken action to recover this amount from the concerned staff 
While 75% of this amount is to be recovered from the Forest Guard & Foresterthe 
remaining 25% 15 to be rocovered from SDO Panchkula Similary action was 
taken against the defaulting staff by DFO Ambala for fapses in construction of 
coffer dam at village Bharault which also was partly damaged due to heavy rains 
Since the two dams are now functional there 15 no question of any wasteful 
expenditure 

The Commuttee 15 not satisfied with the reply of the department The Commuttee 
desired that the approved work plan to construct the Coffer Dam and all relevant 

information पा this regard be supplied to the Committee 

[11] 3111 2 Expenditure on labour on construction works 

According to project guidelines villagers were to contribute voluntary labour for 
development of yohads and construction of Chetna Kendra OQut of total expenditure of 
Rs 3 52 crore incurred on these works Rs 1 06 crore® was incurred on labour component 
which was against the project guidelines The Project Director stated (July 2008) that villagers 
were not required to contnbute voluntary labour on these works The reply was not acceptable 
as provision of the para 3 2 5 9 of OWP envisaged community participation in the form of 
labour for these constructions 

The department in its wntten reply stated 85 under — 

In the Overall Work Plan (OWP) of the Haryana Community Forestry Project 115 

no where mentioned that the villages would contribute voluntary 18000 for the 

rehabilitation of Johads as this component was not imitially proposed पा the project 

After an environment study was conducted in the year 2001 need for rehabilitation 

of Johads arose as this was a senous common problem 15 most of the villages 

surveyed This activity was included for the first time ॥ the Annaul Work Plan for 

year 4 (Apnl 2003 to March 2004) Para 3 2 2 15 Environment component — 

Rehabilitation of Johads states that the const of rehabilitation of Johad which 
includes cost of retaining wall earthen bund all aroeund the johad excavationwork 

inlet cattle gallery for livestock watering and embankment plantation will be 

funded by the project It was assumed that ॥ addition to the European Union 

funds the villagers will contnbute voluntary labour for excavation work Since the 

johads got completed withing EU funds there was no necesity for the people to 

contrnibute voluntary labour However local villages contributed पा the shape of 

providing assistance in mowving material from place to place and also In construction 

of water channels to carry water 10 the rehabilitated johads from the nearby 

irrigation canals 

Simtlarly for construction of Chetna Kendras (read para 5 9 1) 115 stated that the 

funds for construction will be provided by the project and the community will have 

to supervise the construction contribute labour provide furniture etc The 

contributron of labour here means local labour from within the village This was
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emphatically written 50 that money spent on all project activities will remain 
within the village Had this nder not been imposed the project would not fulfill its 
mandate of helping the poor and needy as there was always a chance of this 
moeny going away from the village 

Similar objection was raised by audit on the account of Hisar Division for the year 
2004-05 This objection was replied with 8 satisfactory explanation and Accountant 
General Haryana vide his letter No RAW/Sales Tax/Forests Deptt /2005 06/ 
1555 dated 24 1 06 was pleased to file this objection 

The Committee 15 not satisfied with the reply of the department and observed 
that department failed to take action against the alleged encroachers The Commuttee 
desired that the matter be perused and expedite the action in the cases which are 
pending पा courts 

The Committee also desired that action taken report in this regard be sent to 
the Committee 

The Commuttee 15 not satisfied with the facts of Violation Report suppited by the 
department The Commuttee desired that factual report/posttion पा this regard be 
intimated to the Committee
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RURAL DEVELOPMENT DEPARTMENT 

3210 Execution of works 

[12] 32101 Works undertaken 

An expenditure of Rs 86 19 crore was incurred on execution of 4 456 warks during 

2005 08 in the State In test checked GPs 416 works were executed at a cost of Rs 7 86 

crore Though these works provided employment but the secondary objective of creating 

durable assets beneficial for community was not fully achieved as discussed below 

An expenditure of Rs 8 37 crore® was incurred dunng 2006 08 cn digging and desiiting 

of 458 ponds in Mahendragarh district though the ponds dug up prior to implementation of 

NREGS पा the same locality were without water The Engineer था Chief irngation Department 

intimated (February 2006) the Revenue Department that since the area was undulating and 

sandy construction of pucca watercourses with RCC pipe would be required for filling up 

these ponds with water for which additional financial assistance was needed which was not 

provided In these circumstances proposal for digging up 458 ponds mooted by Gram 

Panchayats and approved by District Programme Coordinators without ascertaining the source 

of recharging of these ponds was not Justifiable and rendered the expenditure of Rs 8 37 crore 

on these works infructuous BDPOs of Mahendragarh and Atell Nangal Blocks admitted 

(September 2007) the above facts 

Detalled analysis of execution of these works पा test checked districts revealed that 

while approving the works of digging of ponds factors like necessity catchments area source 

of water etc of these ponds were not conceptualised 85 detailed In Appendix XXX as a 

result of which ponds dug up पा 10 villages ata cost of Rs 67 77 lakh were lying without water 

and rendered the expenditure wasteful A sum of Rs 1 73 crore was spent on digging and 

desilting of distributanes durning 2007 08 in Mewat district Though NREGS guidelines provided 

for association of iine departments the works were executed by GPs in patches without 

associating line departments having expertise In the field The works were notexecuted in a 

systematic manner and resulted i non consolidation of embankments and digging of 

distributanies at wregular depths which would hamper contiguity and regular flow of water at 

tail end 

in Sirsa district works relating to desilting of canals consolidation of embankments 

and digging at Ottu weir was executed without involving the EE Panchayat Raj The work 

relating to strengthening the embankments of Ghaggar River was executed by GP Pantharn 

at 8 cost of Rs 24 01 lakh It was noticed that instead of bringing sand from other place it 

was managed by cutting the bundh nearby with the result that the bundhweakened 

A sum of Rs 18 13 crore? had been spent on earth filing works on rural roads In 

Mahendragarh and Mewat districts Compaction of earth was however not done with the 

result that these roads were not able to provide all weather access In selected Panchayats 

8 sum of Rs 19 44 1201 (2006 07 Rs 10 98 lakh and 2007 08 Rs 8 46 lakh) was paid to 

camel cart owners for carrying out earthwork This was against the provisions of the scheme 

and resulted in generation of less person days 

A sum Rs 5 06 crore was spent on plantation during 2006 08 Out of 95 GPs test 

checked plantation was carmed outin 5 GPs at 8 cost of Rs 3 87 lakh The percentage of
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survival of plants ranged between zero and fifty In these GPs 85 detailed in Appendix XXX| Concerned GPs attributed (Apri] 2008) low survival of plants to non maintenance of plants due to non receipt of funds for the purpose Thus the expenditure on this component by and large was rendered unfruitful 

Under the scheme funds were also to be used for making provision of rmgation facilities to farmers of scheduled caste families A meagre sum of Rs 11 iakh was spent in 2007 08 on this component in Sirsa district In the remaining districts no expenditure was incurred for 
providing irrigation factlities to farmers belonging to scheduled caste famtlies 

The department in its written reply stated as under — 

As per the provisions the Shelf of Projects 15 to be recommended by the Gram 
Sabha concerned and the Gram Panchayats are to recommend the works for 
execution under MGNREGS Therefore i order to provide the employment to 
the applicant households the work of d 'gging of pond was provided by the Gram 
Panchayats Ganga Jhoranal Talwarakhurd Jhoriyan and Rupawas of Sirsa 
distnict The works have also been approved by the concerned Gram Panchayats 
and are the part of shelf of projects There 1s no such condition that no other pond 
adjoining to the existing ponds can not be dug out 

In district Mahendergarh the ponds were dug for storage of rain water and 
recharging of ground water 85 well 85 for drinking purposes of cattle But due to 
scarcity of rain in this district the ponds were not filled up with the rain water It 
was therefore decided to connect these ponds with canal for which an amount of 
RS 395 08 lacs was released under MGNREGA to connect 89 ponds with the 
canal for filing up the ponds with water d uring the year 2008 09 Asimilar proposal 
for 26 ponds to lay down the pipeline from canal to ponds with an estimated cost 
of RS 151 85 lacs was prepared under BRGF for the ear 2009-10 However the 
requisite funds could not be released due (0 late receipt of funds from the Ministry 
during 2009 10 However the unconnected ponds are proposed to be covered 
either under MGNREGS or BRGF 

In Mahendergarh district the work of pond पा village Madhogarh has been executed 
keeping In View the conditions of site and the desired ratio of 60 40 has been 
maintained by the gram Panchayat The work executed 15 pond and not a 
swimming pool After completion of the pond the necessity of construction of 
retaining wall to avoid the 50] erosion |) the surroundings of the pond was felt 
Accordingly the estmate for Retaining walls was prepared The pond was dug for 
storage of rain water and recharging of ground water as well as drinking purpose 
for cattle Technical sanction was 8150 obtained from the competent authority 
In the case of Chandaka village of FP Jhirka block पड mentioned that this work 
was executed on the Panchayat land near the village There was no other pond in 
the village to provide dnnking water to the cattle 

In Mewat district the expenditure incurred on excavation on the leased portion of 
Bangladok pond of GP Nagina 1t is mentioned that the pond was actually dug out 
and the boundary of the pond was made by digging of 501 from outside of the
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pond In this way the area of leased pond 15 not extended and no profit has been 

accrued to any individual or leaseholder from this work 

In district Sirsa the work on digging of pond was provided by the GPs Ganga 

Jhor Nalt Panjuana Rupawas Jhonyan and TalwaraKhurd The works have also 

been approved by the concerned Gram Sabhas and are the part of shelf of project 
There 15 no such conditton given in the act that no other pond adjoining to existing 

ponds can be dug out 

In Mewat district all the work of cleaning/ de silting and digging of distributaries/ 

canals and nallas have been done under the guidance of irmgation department 

The estimates of these works have been prepared by the technical person of 

irngation department and the work was done by GF s labour 

In district 3058 desilting of Ottu lake had been done under MGNREGA and 

estimate of this work has been prepared by the Imgation department Discrepancies 

pointed out in the inspection report of the strengthening of the berms of Ghaghar 

nver has been rectified The works are being taken up from the shelf of projects 

approved by the respective Gram Sabhas / Gram Panchayats The Land owned 

by SC farmers and assignees of Surplus Land 15 also being taken up 

In district Mahendergarh compaction work I1s being done by PW D authonties 

as per requirements As there were payments made to camel cart owners for 

carrying sand on work site the payment has been shown against the maternal 

component 

In Mewat district i the beginning most of the rural roads were not compacted 

due to non-availability of road rollers But after auditreview proper compaction of 

soll of all the roads under MGNREGA s being done under the guidance of PWD 

(B&R) and district Marketing Board 

Mahendergarh 15 a drought prone district and due to scarcity of water mortality 

rate of plants 15 on higher side During the financial year of 2007 08 the mensoon 

season was of very short duration However the availability of water should have 

been made to ensure the survival of the plants 

It 1s admitted that the benefit to provide irmgation faciity to the SC farmers was 

not extended to the eligible farmers for which provisions have been made in the 

guidelines of MGNREGS The districts have now been advised to draw the Action 

Plans for SC BPL SF and MF farmers to provide them the facility of irngation 

land development and horticulture plantation as per requirement and due 

Justification within the parameters of the scheme ॥ distnict Mewat the Scheduled 

Castes families have no land 10 iIrngate therefore such facility could not be provided 

पा the district 

The Committee desired that work of digging of ponds be executed at the places 

where the availabihty of water s suffictent The Commuittee also desired that 

coordination 0९ maintained with Irrigation Department पा respect of works done 

under MGNREGA
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[13] 3210 2 Execution of works without techmical sanctions and splitting of works 

As pernstructions of State Government technical sanction was to be obtained for all 
works at Junior Engineer (JE) Sub Division Engineer (SDE) and Executive Engineer (EE) 
level for the works up to Rs 3 lakh Rs 5 lakh and Rs 10 lakh respectively Similarly 
Administrative Approvals were to be accorded by Gram Panchayat Panchayat samits and 
Zila Panishad for the works up to Rs 3 lakh Rs 5 lakh and Rs 10 lakh respectively 

Test check of GPs revealed that an expenditure of Rs 1 90 crore was incurred on 141 

works In which either expenditure exceeding Rs 3 lakh was 501 up or works were executed 
without obtaining technical and administrative sanctions as per details given in Appendix 

XXXl TheADC Sirsa stated (April 2008) that all the BDPOs had been directed to get the 
approval of higher authorties and to avaid splitting of works 

The department in its written reply stated as under — 

In district Mahendergarh at present the technical and administrative approvals 
are being accorded by the competent authorities However in case of Kanina 
Block the ex-post facto sanction from Xen Panchayati Rgy Namaul 15 to be 
confirmed No other such instances have come to the notice of the District 
Administration 

In district Mewat all the required technical sanctions have been obtained from 
the SDEs and Panchayat Samities in 3 GPs of Nagina block as mentioned in the 
Appendix XXXII 

Similarly ॥ GP Kolgaon of block FP Jhirka 1t has been informed by the 8090 
FP Jhirka that GP Kolgaon was of the oeinion that the work was multi beneficial 
for which the additional demand for work was received from the workers and the 
Gram Panchayat again passed a resolution to execute work as 2nd part and 
fresh estimate was prepared accordingly and approved by the competent 
authorities 

indistrict Sirsa Administrative approval ahd technical sanctions have been obtained 
from the competent authonity 

After hearing the departmental representatives the Committee observed that 
there 1s need to check misuse of money/funds received under MGNREGA 

The Committee desired that details of project where maximum amount 15 spent 

be supplied to the Committee 

[14] 4 22 Wasteful expenditure on Below Poverty Line census 

Omissions प्रा conducting the Below Poverty Line survey पा the year 2004, forced 
the State Government to scrap the survey, which resulted पा wasteful expenditure of 
Rs 86 45 lakh 

Government of India (GOI) Ministry of Rural Development directed (September 2002) 
the State Government to identify families who were living Below the Poverty Line (BPL) णि the 
Tenth Five Year Plan 2002 07 and who could be assisted under various anti-poverty
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programmes The 601 issued guidelines and released (January March 2003) funds of Rs 
1 80 crore for conducting BPL census 2002 

Scrutiny of records (February-December 2007) of six3 District Rural Development 
Agencies (DRDAs) and subsequent information collected from Director Rural Development 
Department revealed that 8 door to door survey was conducted by staff of various Government 
Departments dunng the year 2003 04 for identification of BPL families However the publishing 
of BPL data was held up 85 per directions (May 2005) received from GOI due to stay orders 
issued (5 May 2003) by the Supreme Court In order to address the complaints received 
regarding non inclusion of eligible families in BPL Iist the State Government directed (August 
2005) all the Deputy Commissioners (DCs) In the State 10 ensure that no family 15 left out 
from the purview of BPL survey The GO! consequent on vacation the stay by the Apex Court 
vide orders dated 14 February 2006 directed the State Government to finalise the BPL lists 
85 per onginal guidelines The State Government directed {Apri 2006) all the DCs to display 
the collected BPL data पा all the Gram Panchayats for carrection and updation of the data 
based on the objections received from all Gram Panchayafs An expenditure of Rs 86 45 lakh 
was Incurred on the BPL survey during the years 2003 04 to 2006 07 

However in view of Innumerable complaints received from almost all the districts that 

many eligible famiiies had been left out and large number of ineligible families found place पा 
the BPL lists the State Government decided (14 February 2007) to scrap the BPL survey 
conducted during the year 2004 and issued instructions (19 February 2007) for conducting व 
fresh rural house hold survey through Haryana Ex Servicemen League Expenditure of Rs 
2 45 crore had been incurred upto August 2008 on conducting the fresh BPL survey the data 
of which was yet to be finalised 

Director and Special Secretary Rural Development Department stated (April 2008) 
that the scrapping of the earher survey conducted by the DRDAs through the Government 

functionaries was not a wasteful expenditure 85 there were some omissions noticed पा the 
survey and to ensure that the benefits of various rural development schemes reached the 
target groups the State Government decided to conduct the fresh survey in public interest 
The reply was an admission of the fact that 8 fresh survey had to be ordered due to Government s 
fallure in conducting the survey of BPL families accurately आएं finalising the list of BPL 
families without any omission Even the second chance given by the GOI/Supreme Court 

could not help पा finalising an accurate list of BPL families A proper mechanism to venfy the 
correctness of survey data was not evolved by the department Action to fix responsibility on 

the Officers/Officials who were responsible for the inaccurate first survey had not been taken 
by the Government 

Thus omissions noticed In conducting the BPL survey in the year 2004 forced the State 
Government to scrap the survey and resulted पा] wasteful expenditure of Rs 86 45 lakh The 
State Government could not finalise the BPL data althcugh the Tenth Five Year Plan had 
expired resulting in denial of benefits to the deserving famities who were entitled for inclusion 
in the BPL hists 85 per guidelines 

The matter was demi officially referred to the Financial Commissioner and Principal 
Secretary to Government of Haryana Rural Development Department in July 2008 reply had 
not been received (August 2008)
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The department पा its wnitten reply stated 85 under — 

The survey to identify the families living below the poverty line was got conducted 
by the DRDAs by engaging staff ए various Govt departments The state Govt 
during Jan 2007 issued instructions to finalize the BPL lists 85 per critena 
prescnbed by the Rural Development Department The DRDAs were further advised 
to widely publicize the lists and place the same before the Gram Sabhas In 
case genuine persons were left out from the BPL lists the same should be 
added after due process prescribed i this regarp In the meantime it was observed 
by the State Govt that the names of eligible families had been left out whereas a 
large number of ineligible families found place पा the BPL lists Therefore there 
was strong resentment among the rural masses in many districts and there was 
general demand that the survey got conducted by the Govt functionaries should 
be scrapped In view of large scale complaints the matter was reviewed by the 
State Govt and it was found that the complaints of the public were genuine and 
the number of left out families were actually very large Therefore the BPL lists 
were not found genuine An accurate survey Is the basis for proper implementation 
of various rural development programmes as it ensures that the target group gets 
the benefits of these programmes 

In view of the facts stated above the State Govt during the month of Feb 2007 
decided to scrap the earlier survey and also ordered for a fresh survey n all the 
villages independently through an agency known 85 Haryana Ex-services 
League(HESL) Prior to undertaking fresh survey each and every household was 
assigned a unique number and digital cameras were also used to photograph all 
the surveyed households Based on the survey conducted by the 580 erganization 
draft BPL lists were prepared and sent to all the ORDAs on 3 12 07 with the 
mstructions to display the same at all Panchayat headquarters and also to place 
the same before each Gram Sabha between 7th 19th December 2007 Afterthe 
process of Gram Sabha meetings the aggrieved households were advised by 
this department to file appeals before the 1st Appellate | Authonties nominated by 
the Deputy Commussioners The appeals/objections were collected and their 
contents were got verified through the officials deputed by the 1st Appellate 
Authonties All the districts disposed off the 1st stage appeals and the names of 
eligible families were recommended for inclusion in the BPL lists People still 
having any grnievances could file 2nd stage appeals before the Deputy 
Commusstoners This way the BPL lists had been finalized by this department 

From the above it would be observed that the scrapping of the earlier survey 
conducted by the DRDAs through the Govt functionaries was not a wasteful 
expenditure as it was with a view to ensure that any left out eligible households 
were included पा the survey 50 that the benefits of various Rural Development 
Schemes could reach the genuine target group and thus this step had been 
taken up by the State govt पा the public interest 

Keeping in the view of these facts ॥ 1s requested that the para may Kindly be 
settled



28 

The Committee 15 not satisfied with the reply of the Department The Committee 
took a serious note that large number of families who were eligible for B PL cards 
were not included था the list of eligible applicants 

The Committee 15 of the view that there 1s need to improve the procedure/ 
parameters to i1ssue and withdraw the B PL cards 

The Committee recommends that strict action against the erring Officers/Officials 
be taken who conducted the survey था the year 2002 for issuance of B PL cards and 
responsibility be fixed under intimation to the Commuttee 

The Committee also desired that necessary instruction should be issued to all 
the Deputy Commuissioners to avoid mistakes in the list of eligible persons forB PL 

cards 

w
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HOUSING DEPARTMENT 
Audit findings 

[15] 336 Financial and physical performance 

3 36 1 Profitability and working results 

Housing Board Haryana is 8 profit making Board ॥5 profitability stems from the fact that it conducts its business on 8 cost plus basis All costs incurred In construction of houses are passed on to the customers The profitability of the Board 18 therefore not necessarnly an indicator of its operational efficiency The overall profit of the Board and its prafit from construction of houses during the last five years 15 tabulated below 

(Rupees in crore) 

2003 04 2004 05 2005 06 2006 07 
____\2007 08 
Profit on sale of houses 5 99 355 4 91 826 Accounts 
Overall excess of Income 1313 13 88 22 10 2574 not over expenditure __“__*__“*_____—___prepared 

Besides the profit on sale of houses the other major sources cf income for the Board were the Interest from allottees and from its investments and auction of houses and booths As aresult of consistent profits the Capttal Fund of the Board had increased from Rs 131 14 crore as on 31st March 2003 to Rs 202 90 crore as on 31st March 2007 registering an all time high profit growth of 54 per cent mainly due to a boom पा the real estate market 
Inspite of making profit on construction and sale of houses on an overall 08515 the Gurgaon and Farnidabad Divisions of the Board Incurred losses of Rs 21 10 [akh {Farndabad) Rs 22 99 [akh and Rs 117 06 lakh (Gurgaon) duning the years 2003 04 2004 05 and 2005 06 respectively as discussed in paragraph 3 3 8 2 below 

The department पा 15 written reply stated as under — 

Needs no comments The reply to the observations in the last para पा regard to 
the 9565 ॥ Gurgaon and Fanidabad Divisions Isindicated पा Para3 3 8 2 

During the course of oral examination, the Committee observed that quality of construction matenal used for houses constructed by the Housing Board was very poor 

The Committee desired that a meeting with HUDA Officers be held regarding 
poor condition of Housing Board Colonies The Committee also desired that steps 
taken पा this regard be intimated to the Commuttee 

[16] 3363 Lossofinterestdueto delay in transfer of funds to head office 

Funds collected by the Estate Managers through banks on account of instaiments of houses and other recelpts were kept in current account on which no mterest was earned Funds from branches were being transferred to the head office account and surplus funds out of this account were being invested in Fixed Deposits by the head office



30 

The Chief Accounts Officer of the Board after receving the bank statements from the 

concerned Estate Managers issued cheques after the 10th of the following month to respective 

banks for transfer of funds to the head office account It was noticed that HUDA had made 

arrangements with banks for automatic transfer of funds from its branch offices to head office 

on weekly basis but no such arrangement was made by the Board Afew cases scrutinised 

by audit revealed that due to absence of such an arrangement of automatic transfer of funds 

from branch offices to head office delays ranging between 1 (0 34 days occurred पा transfer 

of funds during this period As aresultofthis the Board suffered a loss of interest of Rs 17 05 

lakh 

The Chief Administrator of the Board issued (April 2007) instructions to make 

arrangement for automatic transfer of funds from branch offices to head office but no action 

had been taken in this regard 50 far (March 2008) 

The department in 15 written reply stated as under — 

It 1s a fact that the instructions issued ॥1 Apnil 2007 for automatic transfer of 

funds from the branch offices to Head-office on weekly 0855 butsome difficulties 

came In the way in implementing the instructions 85 there was no CBS system 

पा the rural branches of the banks where the allottees of the Board deposit the 

money It1s only when the CBS system got fully established these instructions 

issued पा April 2007 were got enforced fully पा April 2009 Hence para may be 

dropped 

The Committee recommends that action against the erring officers/official who 

were involved n the delaying tactics be taken under intimation to the Commiftee 

[17] 3366 Avordableloss due to delay था deposit of advance tax 

As per the provisions of Income Tax Act every personts ॥8016 to pay advance tax1f tax 

payable amounts to Rs 5 000 or more In case of default interest/ penalty 15 leviable The 

Board did not deposit the advance income tax on due dates and consequently had to pay 

Interest/penalty of Rs 42 04 lakh 85 detailed below 

Sr Financial Year Assessment Amount of penalty 

No Year (Rupees 1n lakh) 

1 2003 04 2004 05 18 40 

2 2004 05 2005 06 966 

3 2005 06 2006 Q7 824 

4 2006 07 2007 08 574 

Total 42 04 

Chief Administrator of the Board stated (July 2008) that the matter regarding registration 

of the Board as a charitable insttution was pending with the Income Tax Department and as 

such advance tax was not deposited on the advice of tax consultant Reply was not tenable
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as advance payment of the tax was mandatory irrespective of the pendency of the case under 
the Income Tax Act Moreover the Board was penalised year after year but still did not take 
any action to avoid payment of penalty during the coming ४685 

The department in its written reply stated 85 under — 

It 1s submitted that on deletion of section 10(20A) Of iIncome Tax Act 1861 Housing 
Board Haryana was made liable 10 pay Income Taxon its incomewe f 1 4 2002 
and as such the Board has started paying the Income Tax In the meantime the 
Board was advised that if any application U/S 12M of the Income Tax Act 19611s 
filed it may succeed ॥ getting registration 85 8 Chantable Institution and if 
succeeded no Income tax wili be applicable Accordingly an application for 
registration 85 8 Charitable Institution was filed on 4 3 2004 Thereafter the Board 
was advised that व Income Tax 1s deposited in advance It may weaken its case 

for registration as a Charitable Institution Acting on the advice of Tax consultants 
the Board पा its meeting held on 12 3 2004 vide agenda item No 169 22 has 
decided not to pay any Income Tax till the disposal of its application of Charitable 
institution When the application was rejected by the CIT (Panchkula) the 
Board deposited the income tax due 85 estimated on 15 3 2004 with interest 85 
per the provisions of Income Tax Act 1961 Board has 8150 earned interest on the 
Income tax payable by keeping them in fixed deposits with the banks which has 
not been considered by the audit The Board has filed an appeal before IT AT 
Chandigarh against rejection of the application of Charitable [nstitution which 15 
still pending for decision Further no penalty has been paid by the Board at any 
stage due to any lapse Only interest Under Seciton 234 C has been paid by the 
Board 

As regards payment of interest for the remaining three years 1e 2004 05 

2005 06 2006 07 5 clarfied that estimated tax liability was being deposited पा 
time on the 08515 of estimates received from the filed offices/concermned quarters 
The increase In profit was 0116 to market fluctuation in Housing rates which has 
resulted in increase In profit and Income Tax liability accordingly The interest 15 
a consequential payment which could not be avoided in spite of every effort even 
by field offices There was no intention even to hold payment of Income Tax by the 
Board As 110 penalty has been paid by the Board and there was no avoidable 
1055 of Rs 4204485/- (0 the Board the para may kindly be dropped 

After heanng the department representatives the Committee desired to know 

the names of the concerned officers and the Charted Accountant who mooted the 
idea for getting declared the Housing Board as a charitable institution for the purpose 
of getting exemption in income tax rebates and the Committee also desired to see 
the full fact of the case 

The department representatives promise to do 50, but no reply has been received 

till the drafting of the report Therefore, the Committee destred that the information 

alongwith the decision of the Tribunal may also be intimated to the Committee
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[18] 338 1 Non achievement of financial and physical targets of construction of houses 
The year wise position of financial and physical targets set in annual housing programme 

of the Board and achievements in respect of houses constructed during 2003 08 was as 
under 

(Rupees था crore) {Number of houses) 

Year Financial Physical 

Budget Expenditure Shortfall Target for Takenup  Shortfall 
provision taking up dunng 

construction the year 

of houses 

2003 04 19 49 13 84 5 65 3750 794 2 956 
2004 05 17 03 14 79 224 3226 566 2 660 

2005 06 26 38 2528 110 4104 2328 1776 
2006 07 54 52 51 39 313 6 338 743 5 595 
2007 08 54 65 63 50 ()885 8 886 1838 7048 

Total 172 07 168 80 327 26 304 6 269 20 035 

There was shortfall tn achievement of targets to the extent of 20 035 houses (76 per 
cent) Audit observed that there was no co relation between the targets and achievements in 
any of the years and thus the process of setting the targets and prepanng the action plan for 
their achievement was ineffective Since the Board depended mainly on HUDA for purchase 
ofland shortfall In achievement of targets of construction of houses was 0 an extent attributable 
to availability of land by HUDA There was 8150 an imbalance between the achievement of 
financial targets vis & vis physical targets as the shortfall i financial targets (1 90 per cent) 
was much lower than the shortfall in physical targets 

The expenditure incurred per dweliing छाए taken up for construction during the year 
and the rate of completion of houses with reference to the houses under construction at the 
start of the year 1s shown below 

Years Expenditure Under Takenup Under Completed In Expenditure 
progress  during  construction during progress per house 
at the start the during the at the under 
of the year year the year year close construction 

of year (215) 

(Rupess था {Number of {Rupees |! 
crore) houses) lakh) 

{1 2 ®3) (व) {5) (6) n (8) 
2003 04 1384 452 794 1246 513 733 11 
2004-05 1479 733 566 1299 477 822 114 
2005-06 25 28 822 2328 3150 633 2517 080 

2006 07 5139 2517 743 3260 714 2546 158 
2007-08 63 50 2546 1838 4384 1162 3222 145 
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The above analysis indicated that while the construction expenditure incurred on each 
house during the year had increased the physical pace of construction had decreased as 
the houses completed during the year as compared 10 the houses in progress वा the start of 
the year had gone down over the five years 

The Chief Administrator stated (August 2008) that since the Board depended mainly 
on HUDA for purchase of iand shortfall in achievement of targets for construction of houses 
was due to non availability of land in adequate quantity The reply indicated lack of co-ordination 
between the Board and HUDA which was necessary for successful mplementation of housing 
schemes 

The department in its written reply stated as under — 

While framing the budget 8 very broad physical targets of construction of houses 
are indicated As the Board depends upon other agencies such 85 HUDA for the 
precurement of land the achievements of targets solely depends upon getting 
the land पा tme Therefore the audit observations of non achievement of financial 
& physical targets are not applicable 85 the targets are fixed by the Board at its 
own and not by any other agency Hence para may be dropped 

The Committee desired that reasons for shortfall of 20,000 houses which were 

to be constructed by the department be intimated to the Committee 

[19] 3 3 8 2 Construction of houses without demand survey 

Any housing project has to be preceded by a demand survey to determine the extent 

of demand for houses In the area Failure to do 50 could result in houses not being sold 

QOut of 140 houses constructed (1996) at Taoru 51 LIG and 69 MIG built up houses had 
to be allotted (2003 06) at a price of Rs 2 43 crore against the actual costof Rs 3 99 crore 
due to low demand of houses In the area Construction of houses without carrying out a 
demand survey thus resulted in loss of Rs 1 56 crore to the Beard 

The Executive Engineer HBH Division Gurgaon attributed (March 2008) the loss to 
fall of rates of property पा the market Reply was not convincing 85 the pnce of houses fixed 
by the Board was not based on the market price/fluctuation at all 

Similarly पा another case the Board without specific demand constructed 3 033 
houses in 1980 at 44 places under Rural Housing Scheme at 8 cost of Rs 1 85 crore out of 
which only 1 797 houses were sold The remaining 1 236 houses were dismantled and the 
loss of Rs 57 10 lakh was written off by the Board in March 2006 

The department in its written reply stated 85 under — 

Audit observations that the construction of houses at Taoru was not taken up with 

demand survey 15 not carrect The demand survey had been carred out and 80% 
of the houses were as per demand survey Board prepares the layout plan on the 
basis of land available and it was not possible for the Board to leave 20% houses 
॥ between Hence the construction was done for 100% houses anticipating that 
by the time the houses are completed there will not be any problem for the rest of 
20% houses However no loss whatsoever has occurred as indicated by the
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audit rather Board has rezlized an amount of RS 442 30 lacs as against 
expenditure of RS 206 66 lacs Thus itis infact a profit of RS 236 00 lacs instead 
ofloss of Rs 156 00 lacs as indicated by the audit Hence para may be dropped 

The Committee desired the department to hold a meeting with Accountant 
General (Audit) regarding figures of losses to the Board and thereafter a report be 
sent to the Committee 

[20] 3 3 8 3 Utilisation of land meant for EWS houses towards LIG houses 

Haryana Urban Development Authority allotted (January February 2002) lard for 1 636 
plots of one two and three marla size at Faridabad (1 227 plots) आएं Hisar (409 plots) for 
construction of houses for EWS category at a concessional rate of Rs 3 85 crore The land 
was utilised by the Board for construction of LIG houses Alternate stte for EWS houses had 
notbeen identified Thus notonly were the people of EWS deprived of housing the benefit of 
subsidised land was also diverted away from the weaker section of the society 

The department in its written reply stated as under — 

It 15 a fact that HUDA had allotted land for the construction of houses for 
Economically Sections of Society (EWS) While working out the cost 1t was felt 
that the Board will only 06 पा 8 position to construct L1G houses which are 8150 
meant for poor people In the EWS category monthly ncome range of an individual 
should be Rs 3300/- or less whereas for LIG category ॥ 15 Rs 3300/ to 
Rs 7500/ As per HUDCO norms an allottee should not be charged more than 
25% of the total Income towards monthly mstallment and the installment did not 
fit n the EWS category Hence para may be dropped 

The Committee desired that a list of houses which are being constructed for 
EWS & BPL families be supphlied to the Committee 

The Commuttee also desired that complete information regarding occupancy 
of those houses be provided to the Committee 

The Committee further desired that detailed information regarding allotment 

of LIG flats be also supplied to the Committee 

[21] 3 3 10 1 Extra expenditure due to allotment of work at higher rates 

Construction Division Rohtak invited tenders (December 2005) for construction of 
298 various types of houses in Sector 7 Bahadurgarh 810 cost of construction was worked 
outto Rs 10 89 crore cn the 08515 of rates of lowest tenderer The lowest tenderer M/s Sai 
Constructions however refused (March 2006) to execute the work at these rates and 8150 

did not deposit the balance earnest money of Rs 19 20 lakh Consequently earnest money 
of Rupees five lakh deposited by the contractor was forfeited The Board did not consider the 
allotment of work to the second lowest tenderer who had quoted Rs 12 18 crore and invited 
fresh tenders and finally the work was allotted {October 2006) to a fresh contractor at 8 cost 
of Rs 14 02 crore Had the work been allotted to the second lowest tenderer In the first 
Instance an extra expenditure of Rs 1 84 crore could have been avoided Durning the exit 
conference the Chief Administrator agreed with the audit contention
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The department in its wnitten reply stated 85 under — 

The Executive Engineer Housing Board Haryana Rohtak had invited tenders for 
the construction of 298 houses of different categones at Sector-7 Bahad urgarh 
by giving wide publicity through press and following due procedure as per Codal 
provisions and following due process of law In response to tenders invited 5 nos 
tenders were received The lowest rates were quoted by M/s 581 Construction 
Co at an overall excess of 2 70% above on sanctioned celling premium as 
applicable on 05 08 2003 Approval to allot the work 1 favour of the lowest tenderer 
was conveyed to Executive Engineer Housing Board Haryana Rohtak vide Chief 
Engineer Housing Board Haryana letter No 1003 dated 21 02 2006 As per 
condition No 3 & 4 of the tender notice/DNIT the Contractor participating पा the 
tenders were to deposit Rs 5 00 Lacs alongwith the tender and पा whose favour 
allotment of work is approved was required to deposit the remaining amount to 
make 2% of the estimated cost of work within 7 days from the date of intimation 
from the project in charge before 1ssued allotment letter of the work In case 
agency fails to deposit the remaining amount by the stipulated date intimated by 
the projectin charge then Rs 5 00 Lacs deposited by the agency towards earnest 
money were to be forfeited In terms of condition No 3 & 4 of the DNIT before 
15506 of allotment letter the project in charge Rohtak vide his letter No 1218 
dated 27 02 2006 had written to M/s 58 Construction Co Delh: to deposit 
RS 19 20 000/- (२५ 24 20 000/ minus 5 00 000/ = RS 19 20 000/-) towards 
remaining amount of earnest money to make 2% of the estimated cost of work of 
RS 12 10 Crore The Contractor however पाएं not deposit the earnest money and 
finally the Executive Engineer Rohtak vide his letter No 1609 dated 14 03 2006 
had forfeited the amount of RS 5 00 Lacs deposited by the firm towards earnest 
money as they failed to deposit the remaining amount of earnest money In terms 
of Condition No 3 & 4 of the DNIT/Tender Notice It has already been brought out 
that once the tender case is decided by the Com petent Authority in favour of the 
lowest tenderer the earnest money deposited by the other tenderer are released 
There Is no such provision in the rule/procedure to consider the allotment of work 
to the second lowest tenderer afterwards | 8 after approval of tender 

In view of above the proper procedure has been followed and the earnest money 
of the defaulting tenderer was forferted and the firm was also debarred from further 
tendering for this project | Housing Board Haryana in future Generally the 
negotiation 15 barred and the negotiation with the second lowest tenderer 15 only 
considered provided the rates quoted by the lowest tenderer are not considered 
reasonable Inthis case approval was accorded in favour of lowest tenderer and 
accordingly there was no 50006 left to call the second lowest tenderer at that 
stage 

Therefore the action in the matter was taken nghtly by the Board 85 per rules/ 
procedure No other action was required to be taken 1 such 08565 The cost at 
which work will be got executed will 96 charged to the project cost and it 15 
therefore again requested that the Para may be dropped being no loss to the 
Board



36 

After hearing the departmental representatives, the Commuttee took a senous 

view that there was no transparency पा allotment of work 

The Committee desired that, the firms who were not fulfilling the terms and 

conditions of the contract should be black Iisted 

The Commuttee also desired that transparency should be maintained प्रा inviting 

tenders and further desired to initiate action against those officers/officials of Housing 

Board who were involved पा these irregulanties 

[22] 3310 5 Non recovery of compensation from contractors 

As per the provisions contained पा clause 2 of the contract agreement compensation 

at the rate of 10 per centof the agreement amount was recoverable from the contractor for not 

completing the work within the scheduled time 

[t was noticed in 10 cases | two dwvisions (Fandabad four and Gurgaon six) that the 

contractors did not complete the works within the scheduled tme/extended time limut Further 

time extension had also not been granted by the competent authonty A period ranging between 

6 and 17 months had elapsed but compensation amounting to Rs 3 64 crore had not been 

recovered so far (March 2008) Non-recovery of compensation amounted to grant of undue 

favour to the contractors 

The department in its written reply stated 85 under — 

As per provision of Clause 2 ofthe Contract Agreement the Contractor 1s required 

to execute the work within the tme Iimit specified in the Contract Agreement 

Due to any hindrance what so ever either on the part of contractor/department 

the remedy available with the agency 15 to apply extension ॥ time limit under 

Clause 5 of the Contract Agreement In case the Contractor fails to committee 

the work within the stipulated time period /contract agreement / extended time 

penod Executive Engineer in terms of powers vested in him proceed under 

Clause 216 levy of maximum of 10% as compensation amount Against the levy 

of 10% compensation the Contractor may make his representation to Chief 

Engineer Housing Board Haryana Panchkula 10 wave off compensation amount 

levied by the Executive Engineer under clause 2 of the Contract Agreement The 

decision of the hearing under Clause-2 given by the Chief Engineer 15 final and 

binding on the parties Accordingly 85 per decision/order of appellant authonty 

recovery of compensation has been recovered Hence para may be dropped 

The Commuitee desired that reasons of waivingoff the amount be intimated to 

the Committee, the Committee also desired that full recovery of the amount 06 effected 

under intimation to the Committee 

[23] 3 3 10 6 Fire fighting systems remaining non functional 

The work for providing fire fighting systems in Housing Board Colony Sector 14 and 

Awas Bhawan Sector 6 Panchkula were allotted (November 1994) to M/s Fire Guard 

Engineers Chandigarh without calling tenders An expenditure of Rs 91 99 lakh 

(Rs 53 59 lakh and Rs 38 40 lakh) was incurred on both the works which were completed in 

1995 and 1997 respectively 

पु
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The Fire Officer Urban Development Haryana during inspection pointed out (April 
2002) that the fire extinguishers were never tested/refilled delivery hose pipes had turned 
unserviceable branch pipes were not provided पा the hose cabinet surrounding of builldings 
were not cleared for the movement of fire vehicles and pressure switches and pressure gauge 
were out of order The Board prepared (September 2002 and May 2002) two estimates for 
Rs 26 75 lakh and Rs 1 55 lakh respectively 10 make the systems functional 

However the systems remained non functional as these estimates had not yet been 
approved (March 2008) The Executive Engineer Construction Division Panchkula while 
admiting stated (December 2007) that the system requires repairs Thus the fire fighting 
infrastructure created at a cost of Rs 91 99 lakh was lying 1016 पा the absence of which the 
buildings had no protection against fire hazard 

The department in 15 wntten reply stated 85 under — 

No doubt an expenditure of Rs 91 99 lac was incurred on the installation of fire 
safety system पा Housing Board Residential Complex at Sector 14 as weltas in 
Head Office at Sector-6 Panchkula Though it was not mandatory yet it was felt 
that installation of fire safety system would be an additional precaution against 
the fire hazards The Fire Officer after inspection pointed out some irregularities 
in the installation of system for which disciphinary action against the erring 
employees 1s under process The matter regarding making the system functional 
will be reviewed in depth vis a wis financial implication and its recovery Hence 
para may be dropped 

During the course of oral examination of the departmental representatives 
stated that the services of the concerned Executive Engineer have been terminated 
and notice for recovery of Rs 508058/ from the concerned Chief Engineer was issued 
but he got stay from Hon’ble Punjab & Haryana High Court moreover he has also 
retired However, the department contemplating to utilize this amount at some other 
place The Committee was not satisfied with the slow action of the department and 
desired that the matter of utihization of the amount may be got expedited and report 

पा this regard be intimated to the Committee
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EDUCATION DEPARTMENT 

[24] 16 Misappropriation losses, defalcations etc 

The State Government reported 220 cases of misappropriations defalcations etc 
involving Government money amounting to Rs 1 99 crore up to the penod March 2008 on 

which final action was pending at the end of June 2008 The department-wise break up of 
pending cases 15 given पा Appendix Xl (A&B) 

161 Write off of losses, etc 

As reported to Audit [osses due totheft fire and irrecoverable revenue etc in respect 
of one case of Forest Department amounting to Rs 2 47 lakh was written off during 2007 08 
by competent authority 

The department in its wnitten reply stated as under — 

Out of 36 cases shown n the report 23 cases upto 2002 03 amounting (0 Rs 

13 87 lacs have been dropped by PAG पा its meeting held on 03 03 08 and further 
9 cases upto 2005 06 amounting to Rs 3 21 lacs have also been dropped in PAC 
meeting held on 03 06 08 The latest position of remaining & cases 15 attached at 

Annexure A 

The Committee desired that recovery of pending amount be effected at the 
earliest The Committee was 2150 of the view that process of writing off the amounts 
should not be delayed and be initiated at the earliest 

The Committee also desired that list of schools where computers are installed 

be provided to the Committee for perusal
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TOWN AND COUNTRY PLANNING DEPARTMENT 

[25] 412 Estate Officer HUDA Faridabad 

Audit scrutiny (January 2008) of the records of EO HUDA revealed that the EQ allotted 

{August 1992) two residential plots in Sector 21 C ॥ and Sector 48 for Rs 3 44 lakh and Rs 

1 39 lakh respectively but falled to give therr physical possession due to non completion of 

development works The allottees approached DCDRF which awarded (Apnil/May 2002) an 

interest compensation at the rate of 12 per cent per annum on the ammount deposited from 

the date of deposit till realisation Appeals field by HUDA in the SCDRC/NCDRC against the 

dectsion were dismissed between June 2004 and February2005 HUDA paid interest of Rs 

2 47 lakh पा July 2005 and Rs 2 03 [akh in June 2006 to the allottees for the period from 20 

January 1992 to 22 March 2001 and 15 September 1992 to 5 June 2006 respectively 

These points were demi officially reported to the Financial Commissioner and Principal 

Secretary to Government of Haryana Twon and Country Planning Department inApni/May 

2008 reply to sub para (a) (1) and (b) had not been received (August 2008) 

The department पा its written reply stated 85 under — 

Oniginally plot No 960 Sector 48 Farndabad was allotted to Smt Aartt Handu on 
19 08 1992 But due (0 encroachments on the area पा question where the above 
plot was situated the possession could not be delivered despite best efforts 
made by HUDA authority Thus 85 per HUDA policy a plot bearing NO 339 was 
allotted in exchange in the same sector vide letter NO 20309 dated 09 06 2006 
However on the recommendations of local commussioner appeointed by District 
Consumer Forum Faridabad vide order dated 28 02 2002 the DCF ordered to 
allot another plot to the complainant and after exhausting का legal options finally 

an alternate plot No 17560 Sector 7 Fandabad was allotted As per facts 
mentioned above the possession of the onginal plot NO 960 Sector 48 Faridabad 

could not be handed over due to encroachments and HUDA had to pay interest 
amounting to Rs 2 03 396/ as perorders of DCF Fandabad after getting approvat 
from Head Quarters on dated 15 06 2006 

After hearing the departmental representatives, the Committee observed that 
there was some discrepancyi/caonnivance in allotting the plot to पार allottee 1n sector 
7, Fandabad instead of sector-48 The Committee desired that details regarding vacant 
plots पा sector -48 Faridabad be supplied to the Committee
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PWD (B&R) DEPARTMENT 

[26] 16 Misapproprniation losses defalcations, etc 

The State Government reported 220 cases of misappropnations defaications efc 

involving Government money amounting to Rs 1 99 crore up to the period March 2008 on 

which final action was pending at the end of June 2008 The department-wise break up of 

pending cases 15 given पा Appendix XI (A&B) 

16 1 Wrrte off of losses eftc 

As reported to Audit losses due to theft fire and irrecoverable revenue etc in respect 

of one case of Forest Department amounting to Rs 2 47 lakh was wntten off during 2007 08 

by competent authority 

The department in its written reply stated as under — 

Under this para of misappropriations defalcation and losses 5 case were reported 

by the Audit which are as under 

1 Theft of 76 lron griils of Rs 70691/- PP Panipat 

2 Loss of MB No 33272 and Muster Rollno 43 in ADB Division Fandabad 

3 Loss of MB No 217/809I of PD Rohtak 

4 Theft 02 Nos motors पा M\ L N Sports School Ral 

5 Theft of Fire instruments Electric Division Hisar 

The tems from Sr NO 1 to Sr No 4 have been dropped by the PAC पा its meeting 

held on 5 8 2008 

The Amountof Rs 70691/-1n item no | have also been written off by the Government 

vide memo no 44/22/05 5 B&R( W) dated 9 10 2009 

Item No 5 

This sub para dealt with the removal of 90 Nos detectors of fire alarm system at 

Mint Secretanat Fatehabad costing Rs 90 000/ The amount involved in this para 

i
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has not been mentioned by the Audit The work of Installing fire alarm system at 
Mini Secretariat Fatehabad was allotted to M/s Suraksha Fire Tech Allahabad 
This work was got completed by the said firm on 29 11 2001 The agencywasto 
do the free maintenance service of the system for one year after completion of 
work and thereafter the agency was to maintain the work for five years at a cost 
of Rs 10000/ per ४७8 under annual maintenance contract The detectors of the 
system were removed by some persons on 18 04 2003 On the report of Chowkidar 
It was taken that the detector might have been removed by the aforesaid firm 
Accordingly the 5810 firm was requested to reinstall the removed parts but the 
agency falled 0 do so The matter of theft was reported to Deputy Commissioner 
Fatehabad and requested to lodge the FIR 85 district administration was the 
custodian of the installations But the Deputy Commissioner directed Sub Dvisional 
Engineer (Elect ) Fatehabad to 10096 FIR at his 16४९] Ultimately the FIR was 
lodged पा Police Station Fatehabad during 2005 Police Department Fatehabad 
sent report of non traceable of theft materiaf vide memo 10 780 5A PS City IFM 
3 of 7/2008 In the mean time arbitrator was appointed to decide the case of 
recovery from security of the agency M/s Suraksha Fire Tech Allahabad Arbitrator 
dismissed the case of the Department 50 case was filed In the District Court 
Hisar agamnst the Award passed by the Arbitrator This case was dismissed on 
29 09 2010 by the court of Sh Baljit Singh Hon ble Addl Disrict Judge Hisar 
The Law Secretary-cum Legal Remembrancer to Govt Haryana vide letter No 
68044 dated 18 11-2010 has opined that this case 15 not 8 fit case for filing of 
revisions or appeals 

The PAC पा its meeting held on 5 8 2008 has ordered that the responsible officers 
be charge sheeted पा this case for releasing the security of the contractor In this 
connection 1tis intmated that action for charge sheeting the responsible officers 
was mitiated by the department against Sh Satish Chander SDE and Sh O N 
Malik Executive Engineer Both the officers could not be charge sheeted as the 
SDE had expired and the XEN had retired on 28 02 2005 from Govt Service Now 
this amount 15 required to be wntten off 

The Committee desired that the department may proceed था the mater 
admimstratively and the final outcome be intimated to the Commuttee
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[2771 43 \iolation of contractual obligatrons/undue favour to contractors /avoidable 

expendrture 

4 31 Inadmissible payment of interest to the entrepreneur 

Executive Engineer, Provincial Division ॥, Public Works Department, Buildings 

and Roads Branch, Kurukshetra made inadmissible payment of Rs 1 31 crore to the 

entrepreneur In violation of provisions of the agreement 

The work Construction of Additional two lane Road Over Bridge (ROB) including its 

approaches at level crossing Number 95 B on Delhi Ambala Railway line at Kurukshetra 

was alloited (August 2002) to an entrepreneur on Bulld Operate and Transfer (BOT) 08515 

vide concession agreement dated 12 September 2002 Besides other conditions 1t was also 

mentioned in the agreement that approval of designs and drawings of bndge proper पा Ratlway 

portion would be 1ssued by the Railways and the entrepreneur would be peRs onally responsible 

for arranging approval of the same from Raiiways and that the Railway s decision regarding 

approval of designs/drawings would notbe a matter of dispute 

The cost of the project was Rs 13 86 crore and the work was to be completed within 

15 months from 10 January 2003 The Government authorised the entrepreneur to collectand 

retain the cost of project during the concession period of 7 years 10 months and 16 days 

including construction period of 15 months which was to expire on 25 November 2010 The 

work was started on 11 January 2003 and completed on 10 March 2007 

Scrutiny of records (July 2007) oi the Executive Engineer Provincial Division | Public 

Works Department Buildings and Roads Branch Kurukshetra revealed that in view of 

resentment of general public against toll collection the Government decided (May 2007) to 

make ROB ftoll free ॥1 public interest The Steering Group while exercising the power 

Rs under clause 3 12 of the concession agreement decided (February 2007) to take over the 

ROB and (0 pay a sum of Rs 15 17 crore to the entrepreneur on account of buy back of the 

project Accordingly an agreement to buy back the ROB was executed with the entrepreneur 

on 10 May 2007 and asum of Rs 14 16 crore was paid (May 2007) after deducting sales tax 

income tax etc This payment included Rs 1 31 crore on account of interest at the rate of 

nine per cent for 15 months the period for which finalisation of drawings was delayed whereas 

as per agreement the entrepreneur was personally responstble for arranging the approval of 

drawings of bridge over Railway portion 

On being pointed out Engineer in-Chief Public Works Department Buildings and 

Roads Branch (EIC) stated (February 2008) that bridge over Raiiway portion was (0 be 

constructed by the agency as per directions of Railway authorities The work was delayed 

due to non-receipt of permission on account of technical problems and as such the agency 

could not be held responsible The Financial Commissioner and Principal Secretary to 

Government Haryana Public Works Department Buiidings and Roads Branch पा his reply 

(June 2008) reiterated the reply given by the EIC The reply was not acceptable because 85 

per agreement the entrepreneur was personally responsible for arranging the approval of 

drawings and 1t was irregular on the part of the Department to bear the burden for delay ॥ा 

getting the drawings approved from Rallways Moreover पा a Public Private Partnership (PPP) 

project of this nature thereis an equitable distribution of risks and the construction (15105 are
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allocated to the concessionaire Even in the normal course the delay caused पा the approval 
of the drawings would have been on concessionaire s account as it would have eaten into the 
concession period since the agreement provided for a fixed concession period including the 

construction time Hence the payment of interest to the concessionaire for the period of 
delay in the finalization of drawings which was his responsibility according to the allocation 
of nisks in a PPP project and which पा this case was formalized by the insertion of a specific 
clause in the agreement to that effect was irregular Thus the Department made inadmissible 
paymentof Rs 1 31 crore to the entrepreneur in violation of provisions of the agreement 

The department in its written reply stated 85 under — 

The work of construction of Additional Two lane road over Bridge (including its 
approaches) at Level Crossing No 95 B on Delhi Ambala Railway Line at 
Kurukshetra on Piplt Pehowa road {Shahranpur Kurukshetra road) on Build 
Operate & Transfer (B OT) basis was allotted to M/S Zoom Developers {(P) Ltd 
Mumbai vide EIC Haryana PWD B&R Branch Chandigarh No HHUP 1/695/dated 
16 08 02 with a concesston period of 7 years 10 months 16 days including 
construction period of 15 months to be reckoned from the late of execution of 

Agreement Accordingly an agreement was executed on 12 9 2002 between the 
Governor of Haryana through Chief Engineer HHUP Haryana PWD &R Br 
Chandigarh on One part and M/S Zoom Developer on other part 

The work was actually started on 11 1 03 & completed on 10 3 2007 whereas 
the work was to be started on 10 01 2003 & to be completed on 9 4 04 as per 
agreement executed 

As per facts the Agreement was based on BOT 08515 with the Private company 
who was to invest in the project & recover the invested amount & other charges 
by way of collection of toll as per notice inviting Bids issued The Department was 
not 0 incur any expdr on the construction of Bridge After completion of work 
bridge was to put on use for the Public & expendrture incurred by the Agency was 
to be made good from Public by way of toll collection The estimated cost of 
project was projected for Rs 1386 25 lakh 

The general pubiic of the city made representations for making bndge toll free 85 
the bridge 15 located पा heart of the city and 15 used by local residents of the city 
and pilgnms very frequently being religious place The collection of the tall will 

further result In congestion Keeping in view of all these aspects anticipated law 
& order problem the Govt decided in public interest to make the facility toll free 
& take over the same by paying lump sum amount as compensation 10 the 
entrepreneur as provided पा clause 3 11 6 2 of the concession agreement which 
15 reproduced as under — 

Clause 3116 2 

The Government reserves absolute right to take over the facility at any tme after 
compensating the Entrepreneur to the extent of his un recovered investments 
including cost of fee collection repair and maintenance cost etc up to that penod 

The compensation to be paid shall be worked out by working out the cost of the 
work done and adding interest on investment at the rate of 18 per cent per annum
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and expected profit during the concession period The cost of the work will be 
worked out on the basis of schedule of rates attached to the proposal of the 
Entrepreneur 

As per clause 3 12 of the concession agreement decision in respect of clause 

310 & 3 11 will be taken by a STEERING GROUP The above decision of the 
Govt to take over the facility 15 covered under clause 3 11 6 2 as mentioned 
above Hence the matter was taken by STEERING GROUP पा meetings held on 
vanous dates 1e 190107 310107 010207 22 02 07 & 23 02 07 Both the 
parties agreed upon to take over the facility by the Govt of Haryana 

After due consideration fresh agreement was prepared to be executed as per 

calculation made 85 per Annexure Aappended to the fresh Agreement the detail 
of which 15 reproduced as under — 

Annexure A 

CALCULATION OF AMOUNT PAYABLE TO ENTREPRENEUR AS PER PAGE, 
18 AND CL 3 11 6 2 OF CONTRACT AGREEMENT 

5 ltem Cost 
No (Rs n lacs) 

| Estimated cost of construction of (ROB) facility Toll Plaza etc 1425 13 
including overhead and administrative expenditure etc 

2 1655 interest during construction period 136 75 

3 1655 cost of toll collection 2178 

4 Balance 1266 60 

5 Less amount of work yet to be done 9873 

6 Balance 1167 87 (A) 

7 Addinterest@ 9% (average)on A 26277 

For the period of original construction period 1 e 15 months + 
penod between approval of drawings by Railway and completion 
of work by concessionaire after gething blockages from 

Railways in Nov 5 and April 06 1 e 15 months 
{Feb 05 to May 06)= 30 months 

8 Add profit @ 10% on amount {A) 116 78 

Total 1547 42 (B) 

9 Lessliquidated damages ()3000 

Less 4% sales tax on B ()6190 

Less 2% Income Taxon B (-)3095 

Less 12% surchargeon C ()03 71 
126 56 

10 NetTotal (B D) 1420 86 
lacs 

Sa/ 
Chief Engineer (Bridges) 
Haryana PWD B&R
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The amount of compensation was worked out for Rs 1517 42 lacs after deducting 
the lquidated damages amounting to Rs 30 00 lacs levied by S E Ambala Circle 
PWD B&R Br Ambala Cantt vide letter No 3844 46/R dated 24 11 2006 

From the perusal of calculations as given above Annexure A 15 evident that 
construction cost was taken as Rs 1425 13 lacs as given ॥ Form 6 of old 

Agreement Cost of interest during construction period for Rs 136 35 1805 toll 
collection for Rs 21 78 lacs was deducted Amount of work to be done & other 
charges etc were also deducted while preparing the compensation cost of fresh 
Agreement contractual profit @ 10% on amount of Rs 1167 87 lacs after due 
deductions as mentioned above & interest @ 9% on Rs 1167 07 1805 for Rs 
262 77 lacs was only added 

Rs 38 88 lacs includes toll collection for Rs 21 78 lacs Routine maintenance 
Rs 3 60 lacs & Periodical renewals Rs 13 50 lacs OutofwhichRs 21 78 lacs 
stands deducted while preparing calculation as er Annexure Aas mentioned above 
Rs 3 40 lacs of routine maintenance and Rs 13 50 lacs of periodical renewals 
done by the Agency during construction 06100 was not deducted Hence there 15 
nothing which may result for any excess payment 

1t (s further submitted that Audit has pointed out extra payments of Rs 1 31 crore 
on account of interest @ 9% P A for 15 months of the time taken by the Rallways 
to approve the drawings whereas as per Agreement the entreprensur was 

personally responsible for approval of the same from Railways which 1s not correct 
In this connection | 15 made clear that bridge over Raillway portion was 10 be 
constructed by the agency as per direction of the Rallway authorities 85 per 
contract Condition No 3 13 The work in Railway portion was delayed due to hon 
recelpt of permission on a/c of technical problem and as per clause of agreement 
No 3 13(1)(d) for ROB in Raiway portion that 00 work shall be allowed 10 06 
started पा Railway land unless the necessary payments are deposited with Railway 
which were decided and considered and accepted as toto during 09/2004 As 
such the agency cannot be held responsible at all It s further brought out that it 
was a project of the State Govt and not of Raillways 

Bridge (ROB) पा Ratlway portron was to be constructed by the entrepreneur under 

the supervision of Railways with the condition to follow Railway specification 
Indian Road Corporation codes (MOST) specifications and other Railway 

instructions | e for preparation of drawing and designs of the bridge proper 85 
well as temporary works These drawings shall be prepared and checked by 
expert consultants/Proof consultant before the same are submitted to Railway 
for approval Railway decisions regarding modification 10 the designs/drawing 
etc shall be final and binding on the entrepreneur/ consultant and shall 101 be 8 
matter of dispute as per clause 3 21 of the concession agreement In this way 
Railway cannot be held responsible for approval of drawings late as the payments 
was worked out by steering Group after considering all aspects of payments 85 
per decision taken during the minutes of meetings of Steering Group held under 
the Chairmanship of Sh Dharam Vir |AS Financial Commissioner & Project 
Secretary PWD B&R Haryana
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The interest was paid only for 30 (Months 1 & from 10 01 2003 to 10 04 2004 and 

10 02 0510 10 05 06 @ 9% per annum instead of 18% per annum 85 provided पा 

Agreementunderclause 3 116 2 

The interest for the period of 10 4 2004 to 10 2 2005 was neither worked out nor 
paid to entrepreneur by Steening Group committee 

\ 

The meeting was also attended by the following -— 

(8) Sh HS Chahal Engineer in Chief Haryana PWD B&R Br Chandigarh 

(b) Sh Hardeep Kumr |AS Special Secretary Finance Department Haryana 

(c) Sh AK Jain Chief Engineer (Bridges) Haryana PWD B&R Br Chandigarh 

(d) Sh MR Bansal Superntending Engineer Ambala Circle Hr PWD B&R 
Ambala Cantt as Project Director 

(6) Sh Minoo Pardiwala Vice President Zoom Developers Pvt Ltd As 
representative of the Entrepreneur 

The higuidated charges imposed by Deptt for delay | any worth Rs 30 00 lacs on 

the part of Entrepreneur were deducted while drawing Agreement on Buy Back 

08515 & at the time of releasing payment vide Vr No 30 dated 13 05 2007 

From the above it is crystal clear that Entrepreneur was paid nothing extra Interest 
was paid @ 9% Instead of 18% as provided हा Agreement As pointed out by 
Audit that interest for 15 months was to 96 paid then the same would have to be 
paid @ 18% but as per decision taken by the steering Group the interest was 

patd @ 9% for 30 months which can be termed as 18% for 15 months This 

shows that no interest was paid ॥ excess & hence there 15 no loss to the State 

Exchequer 

in view of above the para may 96 dropped 

During the course of oral examination the department representatives tried to 

justify the inadmissible payment of interest to entrepreneur with which the Commuttee 

was not satisfied After decision of the Committee desired that the matter may again 

be stayed exammned by the Financial Commissioner and Principal Secretary to 

Government, Haryana, (B&R) Department and the Committee may be informed of 

the exact factual position but till the drafting of report, no communication has been 

received, therefore, the Committee desired that the needful may be done at the 

earhest, but not later than by two months 

[28] 45 2 2 Analysis of outstanding balances 

As laid down n paragraph 10 23 of the Manual of Orders of PWD B&R the Divisional 

Officer 1s required 10 take effective steps to clear the outstanding items under MPW A within
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reasonable time However itwas noticed that Rs 7 42 crore (1 051 items) were outstanding 
for more than 10 years In the test checked divisions including 124 items of Rs 0 31 crore 
outstanding since November 1966 or earlier years 

Persistent increases in outstanding balances and delay in their clearance were 
attnbutable mainly to non availability of details of items with the concerned divisions non 
adjustment of advances released to suppliers /contractors advance payments made to other 
divisions/departments shortage/non accountal of matenal non recovery of amounts against 
non/short supply of material by firms/contractors etc Effective steps to clear these balances 
were thus not taken by the divisions test checked Some of the significant cases are 
discussed below 

Insufficient details of items 

Anamountof Rs 29 34 lakh was outstanding since 1965 66 in WSS Division | Rohtak 
and another amount of Rs 7 85 lakh was outstanding in Provincial Division | Ambala since 
1997 98 and earlier years This was also pointed out vide para 4 18 5 (A) of the Report of the 
Comptroller and Auditor General of India for the year ended March 1997 (Cwil) Government of 
Haryana The Public Accounts Committee (PAC) in its 52nd report (March 2002) desired 
that the detailed report about recovenes of the balance amount in each case 08 intimated to 
them within six months but the Government has not been able to respond to PAC 
recommendations even after six years 

The Engtineer in Chief (EIC) WSS stated (August 2008) that efforts were being made 
to recover the outsianding amount from concerned departments/parties The EIC PWD B&R 
stated (August 2008) that the details of the outstanding amount were not avarable with the 
divisions as 010 record was destroyed ॥ fire The reply was not acceptable as no adequate 
efforts had been taken by the divisions to trace out the details of petsons/departments/ 
parties from whom these amounts were recoverable 

Embezzlement/misappropriation of Government money 

INWSS Division ॥ Bhiwani asum of Rs 3 28 lakh was outstanding against an official {fitter 
coolie) on account of fraudulent collection of water bills Though the fraud came to the notice 
of the department in July 2003 First Information Report was lodged (July 2005) with the 
police (Bhiwani) and charge sheet under Rule 7 of the Haryana Civii Services {(Punishment 
and Appeal) Rules 1987 was 15560 पा January 2006 Neither any inquiry nor any action had 
been taken and the amount was piaced पा MPW A in May 2006 The official was on duty हा 
the same circle but recovery had not been started so far (June 2008) 

Non adjustment of advance payment to fums 

In 33 divisions 197 items amounting to Rs 12 66 crore were outstanding against 
various firms/suppliers for want of receipt of material or due to non adjustment of material 
The branch wise position was as under
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{Rupees In crore) 

Branch Number of Divisions Number of items Amount outstandine 

Irngation 6 19 010 

B&R 17 105 770 

WSS 10 73 4 86 

Total 33 197 12 66 

Some cases of delay In clearance of outstanding balances were as under — 

(Rupees In crore) 

Name of division Amount ofDate of payment Name of firm Purpose  Amount Balance 

advance adjusted outstanding 

Provincial Dnasion 11 150 During 1999 2001 Indian Oil Cor  Supply of 0 82 (between 068 

{NH) Rohtak poration Limted bitumen  September 2004 
(1001) Kamal and July 2006) 

Provincial Diviston || 0 06 December 2002 101. Panpat Do 006 

Hisar 

WSS Dmsion 013 March 2002 Shree Cement Supply of 013 

Charkhi Dadn cement 
115 March 2004 J K Cement Do 115 

WSS Division 004 June 2001 Gujrat Ambuja Do 004 
Panchkula Cement Liruted 

003 March 2004 Shree Cement Do 003 

No efforts were made by these divisions to obtatn the material or to adjust the outstanding 

advances 

Non recovery for shortages/non accountal of material from departmental officers / 

officials/supplteRs and contractors 

Rupees 10 62 crore were outstanding against 1 216 items on account of shortages/ 
non accountal of stores/non handing over charge of stores etc by the departmental Officers / 
officials non-recovery from suppliers and contractors Reasons for outstanding balances in 

some of the cases were as under — 

Numberof Number Amount Reasons 
divisions ofitems outstanding 

(Rupees in lakh) 

20 243 19279 Whereabouts of the officers /officials were not nown 

to the divisions 

27 124 44 331 Officers /officials who stood retired/dismissed or 

expired 

8 49 10 635 Shortage of stores detected duting physical 
verification or at the time of transfer of officers / 

officials and outstanding for over five years 

25 342 128 736 Short/non supply of material/defective supply of 
material excess payment etc 

23 191 82107V Works got done under risk and cost clause of the 
agreements damages levied for defay in execution 

of works etc 
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Although these cases were braught to notice of the department through inspection 
reports but no concrete actions to clear them were taken 

Outstanding balances against other divisions/departments/ corporations 

One hundred and seventy six items ए Rs 23 62 crore'® were outstanding on account 
of advances made to Haryana Vidyut Prasaran Nigam Limited (HVPNL) Haryana State 
Electrontcs Development Corperation Limited (HARTRON) Railways Public Works 
Dwvistons and other departments for supply of stores adjustment of energy charges 
etc Some of the cases are discussed below 

Public Health Division Panchkula made advance payment of Rs 20 15 crore to Haryana 
State Electricity Board (HSEB) during April 1992 to July 1993 on account of energy 
charges for clearance of part dues of maintenance of Rural Water Supply Scheme In 
the State Of this Rs 14 85 crore were adjusted and balance Rs 5 30 crore were 
outstanding The PAC in 15 52nd report (March 2002) had desired that the recoveries 
of the balance amount in each case be settled at the earliest and detailed report be 
intimated to them within six months Further WSS Divisicn Panchkula made advance 
payment of Rs 25 crore in March 2002 on account of outstanding arrears of energy 
charges on behalf of all WSS Divisions पा Haryana to HYPNL Out of this an amount 
of Rs 8 88 crore in respect of 18 sub divisions of 11 divisions was adjusted during 
September 2002 October 2004 and balance amount’of Rs 16 12 crore was still 
outstanding (March 2008) The EIC WSS stated (August 2008) that the balance amount 
of Rs 5 30 crore coula not be adjusted due to non avatlability of exact figures of energy 
charges This showed that inspite of recommendations of the Committee no efforts 
were made by the department to adjust the balance amount 

The WSS Division Ambala advanced Rs 7 90 lakh in February 2005 for installation of 
tubewell to Mechanical WSS Diviston Ambala The advance was not adjusted/recovered 
even after lapse of a period of three years 

Construction Division 21 Rohtak paid advance of Rs 27 88 lakh during May 1997 to 
April 1998 for construction of bridge on Lakhan Majra link drain at km 86 7 of National 
Highway 10 to Provincial Division || Rohtak which was completed and expenditure of 
Rs 17 57 lakh incurred was adjusted in March 2008 But no action had been taken to 
getthe balance amount of Rs 10 31 lakh refunded 

The department in 15 written reply stated as under — 

Upto Nov 1966 Outstanding for the period Remarks 
from Nov 1966 to 3/97 

Name of Divn Iltems Amount Items Amount 

1 2 3 4 5 6 

{Rs In Lacs) 

Hisar 9 007 54 330 

Karnal || 2 036 

Rohtak 3 300 
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1 2 3 4 5 6 

Ambala | 31 12 87 

Rohtak 2 0 01 21 413 

Charkhu Dadn 3 003 40 341 

Kamal | 044 

Rohtak || 25 180 

Karnal Il 38 537 

Hisar ॥ 4 0 56 

Bhiwani 63 4 24 

Rohtak TV 1 0 26 

Mchindrgarh 25 220 

Total 14 011 308 41 84 

In this para 14 items of Rs 0 11 Lacs pertain to the period upto Nov 1966 and 308 
iterns of Rs 41 94 Lacs pertain to the period from Nov 1966 to 3/1897 

Out of 308 items of Rs 41 94 Lacs 20 items of Rs 2 Lacs have been cleared and rest 

of the tems are stilt outstanding 

The department in its written reply stated as under — 

Insufficient details of items 

SE Ambala has intmated that record of detall of Rs 7 85 18015 not available In 
the recordof the division as the 010 record was destroyed in fire The matter was 
also taken up with the office of A G (A&E) Haryana Chandigarh SE Ambala has 
been directed to take up the matter with A G (A&E) to obtain the necessary 
information/record and 10 ciear the balances at earliest 

Embezzlement/appropniation 

Not relates to PW D (B&R) Deptt 

Provincial Divn No llI N H Rohtak 

An Amount of Rs 81 98 Lacs were adjusted during July 2004 to July 2006 and 
remaining amount of Rs 67 76 Lacs have been cleared by TE No 1 dated 
14 10 2009 

Provincial Division No ll, Hisar 

The item of this division 15 still in arrear
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Non adjustment of Advance payment to firms 

The detail of non adjustment of advance payment 10 firms /supplers for want of 

recetpt of matenal or due to non adjustment of matenal of 17 divisions of PWD 
B&R are as under 

Sr Name of Divn Outstanding Adjusted upto Balance 
No date 

No of Amt No of Amt No of Amt 
items items items 

1 Karnall 9 6075 8 60 09 3 066 

2  Karnalli 10 230 16 162 66 10 67 50 

3 Karnal Mech 7 527 7 627 

4  Bhiwani 6 92 39 6 92 39 - 

5 CharkhiDadn 6 87 35 4 58 35 4 2900 

6 Hisarl 4 -3 26 4 326 

7  Hsarll 2 638 2 638 

8 Hsarlll 4 849 4 849 

9 Rohtakl 4 26 47 3 24 63 1 184 

10 Rohtak | 7 033 7 033 - 

11 Rohtak ! 2 2970 2 29 79 

12 Rohtak IV 12 101 94 9 100 90 3 104 

13 Ambalal 6 8 80 6 880 

14 Ambala Il 11 100 08 4 87 21 7 12 87 

156 Ambala Mech 4 504 4 504 

16 C D (NH)PKL 4 737 4 725 012 

17 Pkl 7 153 - 7 153 

105 76979 53 63378 50 136 01 

Thus out of 105 items of Rs 768 79 Lacs 53 items of Rs 633 78 Lacs have been 

cleared and now 50 items of Rs 136 01 Lacs are In balance
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1 Whereabouts of the officeRs /officials were not known 10 the divisions 

Rs Inlacs 

Balance as on Adjusted Balance 
31308 

Sr  Name of Division Nos Amount Nas Amount Nos Amount 
No of of of 

cases cases cases 

1 Pravl Divn Narainarh 9 028 9 028 — —_ 

2  Provl Divn Bhwani 45 216 — —_ 45 216 

3  Provl Divn ॥ Kamal 7 153 — — 7 153 

4 Provl Divn Il Rohtak 4 020 — — 4 020 

5  Provl Divn | Rohtak 5 006 — — 5 006 

70 423 9 028 61 395 

Thus only 9 items of Rs 0 28 lacs have been adjusted 

2 Officers/officials who stood retired/dismissed or expired 

Balance 85 an Adjusted Balance 
31308 

Sr  Name of Division Nos Amount Nos Amount Nos Amount 

No of of of 

cases cases cases 

Provl Divn Naraingarh 5 009 5 009 — — 

2  Provl Divn Bhiwamn 3 115 1 075 2 040 

3  Provl Divn (Mech) 1 002 1 002 ना — 
Kamal 

4 Provl Divn Il Kamal 4 009 — — 4 009 

(Now PD NH Jind) 

5  Provl Divn |Ambala 10 029 — — 10 029 

6  Provl Divn [l Rohtak 1 014 - — | 014 

7  Provl Divn Charkhi 17 210 — — 17 210 

Dadn 

41 388 7 0 86 34 302 

Thus out of 41 items of Rs 3 88 lacs 7 items of Rs 0 86 lacs have been adjusted 

3 Shortage of stores detected during physical venfication or at the time of transfer 

of officers/officials and outstanding for over five years 

Items more than five years old 

1 Mech Divn Karnal 3 tems Rs 0 34 lacs Still cutstanding 

Iltems more than 10 years old 

2  PD Charkhi Dadrn 8 items Rs 0 31 lacs still outstanding
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4 Short/non supply of material/defective supply of matenal, excess payment etc 

Balance as on Adjusted Balance 
31308 

Sr  Name of Division Nos Amount  Nos Amount Nos Amount 
No of of of 

cases cases cases 

1 Provl Divn IlAmbala 2 010 2 010 

2 Provl Divn Naraingarh 3 135 3 135 

3 Provl Divn || Karnal 6 230 6 230 

4 Provl Divn | Rohtak 5 071 1 006 4 065 

5 Provl Divn Il Karnal 3 5 56 1 552 2 004 

6 Provl Divn | Hisar 19 272 1 022 18 250 

7 Provl Divh | Ambala 12 0 30 12 030 

8 Provl Divn Il Hisar 2 315 2 315 

9 Provl Divn | Rohtak 8 132 I 168 7 036 

10 Provi Divn Charkhi Dadn 6 007 6 007 

66 14 74 6 412 60 10 62 

Thus out of 66 items of Rs 14 74 1805 6 items of Rs 4 12 lacs have been cleared 

5 Works got done under risk and cost clause of the agreements, damages levied 
for delay पा execution of works etc 

Balance as on Adjusted Balance 
31308 

5. Name of Division Nos Amount Nos Amount Nos Amount 
No of of of 

cases cases cases 

1 Provl Divn Naraingarh 11 050 11 050 

2 Provl Divn | Rohtak 9 927 2 268 7 6 59 

3 Provl Divn |l Rohtak 4 300 4 300 

4 Constn Divn Chandigarh 2 959 2 9 59 

5 Provl Divn Bhiwamn 15 128 15 128 

6 Provl Divn Il Hisar 4 048 4 048 

7 Provl Divn ॥ Rohtak 5 160 5 160 

8 Constn Divn (NH) 6 604 10 3 350 3 600 6 
Panchkula 

9 Provl DiwvnCharkhi Dadn 6 067 6 067 

62 630 49 5 618 57 624 31 
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Thus out of 62 items of Rs 630 49 lacs 5 items of Rs 6 18 lacs have been adjusted 
and 57 tems of Rs 624 31 lacs are in arrear Qut of which there 15 a Arbitration case of 
Rs 600 60 lacs of Construction Division N H Panchkula and next date of hearing fixed for 
11 07 2011 

Detailed reply has been giveninpara4 52 1 

Not relates (0 PW D (B&R) Deptt 

On reconciliation of accounts of both the divisions 1t has been found that actually 
Water Services C D 21 Rohtak has deposited Rs 22 88 lacs only 85 one cheque ए Rs 5 00 
lacs was Inadvertently shown twice by Treasury Rohtak and it has also been admitted by the 

Irngation diviston and thus only 8 sum of Rs 5 31 1805 are under adjustment It will be 
adjusted shortly 

After hearing the departmental representative, the Committee desired that the 
department should expedite the cases under arbitration The Committee also desired 
that department should make efforts for the early settlement of pending amount 

The Commuittee further desired that reconciliation with A G. Office be done In 

respect of old pending cases under intimation ५0 the Committee
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IRRIGATION DEPARTMENT 

[28] 16 Misappropriation, losses defalcations etc 

The State Government reported 220 cases of Misappropnations defalcations etc 
Involving Government money amounting to Rs 1 99 crore up to the period March 2008 on 
which final action was pending at the end of June 2008 The department wise break up of 
pending cases Is given In Appendix जा (A&B) 

161 Wnte off of losses, etc 

As reported to Audit losses due to theft fire and irrecoverable revenue etc पा respect 
of one case ए Forest Department amounting to Rs 2 47 lakh was written off during 2007 08 
by competent authonty 

The department पा its written reply stated as under — 

The State Government reported 220 cases of Misappropriations defalcations 
etc involving Government money amounting to Rs 1 99 crore up to the period 
March 2008 on which final action was pending at the end of June 2008 

Outof 220 cases of Rs 1 99 crores 99 cases of Misappropriation and Defalcation 
amounting to Rs 36 38 lakhs relates to Irrigation Department The department 
has taken final action on 55 cases ए Rs 25 45 lakh leaving a balance of 44 No 
cases of Rs 10 93 lakh (Annexures Attached) 

Not required 

Not required 

Not required 

Not required 

Not required 

Not required 

Not required 

Not required 

Not required 

Not required 

Not required 

During the course of oral examination, the departmental representatives stated 
that there were 99 cases of misappropriation and defalcations Involving भा amount 
of Rs 36 38 lac They further stated that out of 99 cases, 66 cases have been settled 

After hearing the departmental representative, the Committee desired that 
efforts should be made to recover the pending amount and where sanction 15 
accorded to write off the amount a copy thereof of sanction be supplied to the office 
of Accountant General (Audit) Haryana under intimation to the Committee
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4 2 9 Extra/avoidable expenditure on land acquisition 

[30] Delay पा announcement of awards resuited था extra expenditure of Rs 3 46 

crore and lack of title of the land पा revenue records resuited tn avoidable 

expenditure of Rs 120 crore 

Government issued a notification for acquiring 26 94 acres land for construction of 

Sultanpur link drain under Secticn 4 पा May 1999 The Land Acguisition Collector (LAC) 

Bhiwani demanded (March 2000) 8 sum of Rs 1 05 crore for awarding land compensation 

The amount was deposited (March 2001) by the Executive Engineer Mewat Water 

Services Division Nuh Instead of making the full award the LAC made व payment 0 Rs 

22 67 lakh to the landowners who approached the court for land compensation 85 a result 

of which the notification lapsed Notifications under Section 4 6 and 7 were issued de 

noven July 2004 and January 2005 respectively The Department deposited (September 

November 2006) an additional amount of Rs 3 28 crore on account of land compensation 

The LAC announced (December 2006) three awards for 17 54 acre land only and made 

payment of Rs 4 14 crore to land owners Thus delay पा announcement of awards 

resulted In extra expenditure of Rs 3 46 crore Meanwhile notifications under Sections 4 

6 and 7 had lapsed again and 9 40 acre land still remained to be acquired (May 2008) 

Similarly पा Mewat Water Service Division Nuh the villagers of Mankrola offered 

therr land free of cost for construction of Sultanpur Link drain provided the alignment of the 

drain was according to their proposal The alignment of the drain was changed (November 

1982) and the land was provided free of cost by the landowners through written undertakings 

The Department constructed the drain but did not get the ttie of the land formally 

transferred 1n favour of Government The land ownes subsequently demanded iand 

compensation and since In the absence of a clear ttle the department could not 

establish its title to the land it had to pay a sum of Rs 1 20 crore (December 2006) 

towards land compensation Had the titie of land been transferred in the revenue records 

this expenditure could have been avoided Thus avoidabie expenditure of Rs 1 20 crore 

was Incurred 

The matter was demi officially referred to the Financial Commussioner and Principal 

Secretary to Government of Haryana lIrrigation Department in June 2008 reply had not 

been received (August 2008) 

The department in 5 written reply stated as under — 

Delav पा announcement of awards resulted in extra expenditure of 

Rs 346 Crore and Lack of title of the land in revenue records results In 

avoidable expenditure or Rs 120 Crore 

Government issued a notification for acquinng 26 94 acres land for construction 

of Sultanpur link drain under Secton 4 in May 1999 The Land Acquisttion 

Collector (LAC) Bhiwan! demanded (March 2000) a sum of Rs 1 QS crore for 

awarding land compensation The amount was deposited (March 2001) by the 

executive Engineer Mewat Water Services Division Nuh Instead of making
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the full award the LAC made 8 payment of Rs 22 67 lakh to the landowners 
who approached the court of land compensation as a result of which the 
notification lapsed Notification under Section 4 6 and 7 were 1ssued de novo 

in July 2004 and January 2005 respectively The Department deposited 
(September November 2006) an additional amount of Rs 3 28 Crore on account 
of land compensation The LAC announced {December 2006) three awards for 

17 54 acre land only and payment made of Rs 4 14 crore to land owners Thus 
delay in announcement of awards resulted in extra expendifure of Rs 3 46 

crore  Meanwhile notifications under Section 4 6 and 7 had lapsed and 9 40 
acre land still remained to be acquired (May 2008) Similarly पा Mewat Water 

Services Division Nuh the villagers of Mankrola offered their land free of cost 
for construction of Suitanpur Link drain provided the alignment of the drain was 
according to their proposal The alignment of the drain was changed (November 
1982) and the land was provided free of cost by the land owneRs through 
written undertakings The Department constructed the drain but did not get the 

title of the land formally transferred प्रा favour of Government The land owneRs 

subsequently demanded land compensation and since in the absence of a 
clear title the Department could not establish its title to the land 1t had to 

pay a sum of Rs 1 20 crore (December 2006) towards 1810 compensation Had 
the title of lane | been transferred in the revenue records this expenditure ८0010 

have been avorded Thus avoidable expenditure of Rs 1 20 crore was incurred 

In this connection | 1s Submitted that the L Section and alignment for 

construction of Sultanpur Link Drain was approved by the Superintending 

Engineer Ujjina Diversion Drain Circle No 2 Gurgaon wide his office No 3532/ 
3W dated 17/03/81 The land Acquisition Officer started prococess of land 

acquisition in year August 1982 Mean Iime the villagers of village Mankrola 

proposed In writing the change of alignment with a submission (0 give land free 
of cost The drain was constructed by the Department without having possession 

of the land in the name of the Government The changed alignment was 
approved पा November 1982 Later on villagers of Mankrola moved the case for 

compensation of land पा the Civil Court {Additional Civil Judge Sr Drvision 

Gurgaon) dated 20 08 88 The department could not prove the possession of 

land पा the name of Government in the Court and 105 the case The Court held 
the construction of the drain invalid and ordered on 25 10 96 that compensation 

may be paid to the villagers of Mankrola and move a fresh case for acquisition 
of land Land acquisition proceedings for construction of Sultanpur Link Drain 
(प्रा district Jhayjar and Gurgaon) were started पा May 1999 and notification u/ 
s 4 was published on 07 /0599 and u/s 6 was published on 13/09/99 

consequent to the orders dated 25 10 86 of Court of Additional Civif Judge 

Senior Division Gurgaon An arnount of Rs 105 crore for 26 94 acre was 
deposited by the XEN Mewat Water Services Division Nuh in March 2001 for 
announcement of awards by LAO Bhiwani LAC Bhiwani announced part 

award for Rs 22 67 Lac on 18/01/2002 in favour of those villagers only who 
had gone to the Civii Court and made payment as per Courts orders of
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25/10/96 assuming that the balance land had been free of cost by the 

farmers The notification of u/s 4 of 7/5/1999 and u/s 6 of 13/09/99 lapsed on 

12/8/01 In the mean time people approached the Honble Chief Minister 

Haryana Chandigarh and Hon ble Chief Minister directed the LAO Bhiwani on 

5 09 2003 to settle the grievances of petitioner Thereafter LAO Bhiwani vide tis 

letter No LAC/1 Spl dated 22 09 2003 asked Executive Engineer Mewat W/S 

Nuh for re notification of L.and paper for making the payment of land required 

for Sultanpur link 

As per direction of Hon ble Chief Minister Haryana Chandigarh re natification 

was processed and Section 4 was Issued on 28 07 2004 and Section 6 was 

published on 07 01-2005 Anamount of Rs 432 82 lac (105 lacs on 30/03/2001 

74 82 1805 on 26/09/2006 & 253 lacs on 21/11/2006) was deposited with LAO 

Bhiwani for makmg the awards as per availability of Letter of Credit Only 17 54 

acre of land in village Sullanpur Mankrola and Katiawas was awarded because 

flore rate of land had been revised on April 2005 and full award of Sultagpur link 

drain could not be made due to non-availability of funds 

Prima facie n this case the delay in announcement of award has occurred 85 

LAO Bhiwani did not make any payrnent to the shareholdeRs पाए had not 

gone to the Court presuming that the land was provided free of cost But later 

on on the Court directions 85 well 85 Honble Chief Minister direction 

payment were made after due land acquisition process (on the rates applicable 

at that time | € Rs 12 50 lakh per Acre + other land acquisition charges) The 

office of LAO Bhiwani previously remained dormant and the concerned lrmgation 

officers re 530 RK Pahuja and Shri J S Phogat Executive Engineer of 

Mewat W/S Nuh have aiso retired from Government Service Regarding balance 

amount of 940 acre land where the construction of drain could not be 

completed उप village Igbalpur Jhanjrola and BaRs a fresh under Section 4 

notification for 8 66 acres stands approved by the Government and published 

on 29 06 2010 and land 1$ being acquired The flood relief drain to drain out the 

flood water was constructed during year 1982 but the drain was filled up by 

the cultivators at many places and it 15 non functional now The drain will be 

constructed after the acquisttion of land पा village Igbalpur Jhanyrola and Barsa 

After hearing the departmental representatives, the Committee observed 

that there was lapse on the part of the officersiofficials of the deptt who had 

snitiated the constrnction of dramn without fully acquinng the land 

The Committee desired that responsibility of the erring officers/officials be 

fixed under intimation to the Committee The Committee also desired that all 

efforts be made पा future 10 avoid 1055 to the State Exchequer due to neghgence 

of the department
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44 2 Blocking of funds due to tardy implementation of Hisar Ghaggar drain project 

{317 A portion of the Hisar Ghaggar Drain constructed at a cost of Rs 12 33 crore 
could not be put to use due to non-completion of the other portion 

Construction of Hisar Ghaggar dram from RD 0 to 360000 envisaged 85 8 
comprehensive drainage scheme to cover the Ghaggar and Internal Drainage tracts was 
approved (November 2002) by the Government at a project cost of Rs 164 crore with the 
financial assistance of National Bank of Agriculture and Rural Development {NABARD) 
The project targeted to be compieted by March 2005 envisaged to carry flood water and 
sewage water of towns falling on route of Hanst Bhiwani Hisar etc and to meet the 
demand of water for irmgation The department however failed to complete the project 
within the stipulated period despite timely sanction of loan by NABARD पा March 2003 

Scrutiny of records of the Executive Engineers Construction Division No 6 and 7 
Hisar (EE) revealed that Hisar Ghaggar Drain was to be constructed from RD 0 to 360000 
out of which a portien RD 0 to 109000 was completed पा October 2007 at 8 cost of Rs 
12 33 crore However the drain could not be made functional due 10 non completion of the 
remaining portion of drain from RD 108000 to 360000 by Construction Circle Hisar 

On being pointed out in audit (June 2008) the Superintendent Engineer Construction 
Circle Hisar stated (August 2008) that the remaining portion of the drain could not be 
completed 85 the work of construction of village road bridges and foot bridges were still 
॥ progress The reply indicates that the implementation ए the project was delayed due 
to non synchronisation of various components of the work 

Thus non completion of a portion of the Hisar Ghaggar drain resulted in blocking of 
funds of Rs 12 33 crore 

The matter was demi officially referred to the Financial Commissioner and Principal 
Secretary to Government of Haryana Irmgation Department in June 2008 reply had not 
been received (August 2008) 

The department in its written reply stated as under — 

A postion Of the Hisar Ghaggar Drain constructed at a cost of Rs 12 33 crore could 
not be put 00 use due 10 non completion of the other portion 

Construction of Hisar Ghaggar drain from RD 0 to 360000 envisaged 85 8 
comprehensive drainage scheme to cover the Ghaggar and Internal Drainage tracts was 
approved (November 2002) by the Government at a project cost of Rs 164 crore with the 
financial assistanc of National Bank of Agniculture and Rural Development (NABARD) The 
project targeted to be completed by March 2005 envisaged to carry flood water and 
sewage water of towns falling on route of Hanst Bhiwani Hisar etc and to meet the 
demand of water for Irngation The department ever falled to complete project with In the 
stipulated period despite timely sanction of loan by NABARQ पा March 2003 

Scrutiny of records of Executive Engineers construction Division No 6 and 7 Hisar 
(EE) revealed that Hisar Ghaggar Drain was to be constructed from RD 0 to 360000 out
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of which a portion RD 0 to 109000 was completed in Ocotober 2007 at a cost of Rs 12 33 
crore However the drain could not be made functional due to non completion of the 

remaining portion of the drain form RD 109000 to 360000 by Construction Circle Hisar 

On being pointed out in audt (June 2008) the Superintending Engineer Construction 

Circle Hisar Stated (August 2008) that the remaining portion of the drain could not be 
completed as the work of construction of village road bridges and foot bridges were still 

tn progress The reply Indicates that the implementation of the project was delayed due 
to non-synchronization of various components of the work 

Thus non completion of 8 portion of the Hisar Ghaggar drain resulted in blocking 

of funds of Rs 12 33 crore 

The project estimate for the drainage schemes as sanctioned by NABARD under 

RIDF VIl (Part 1) vide therr letter dated 31/03/2003 with total estimated cost of Rs 165 04 

croes covered 6 Nos schemes which included the scheme of construction of Hisar 

Ghaggar Multipurpose channel (HGMPC) from RD 0 360000 with an estimated (lost of Rs 

88 14 crores 

The work of construction of HGMPC पा reach RD 0 108000 was taken up पा the first 

phase during June 2004 along the already approved alignment of Darba Ghaggar drain for 

which some land had also been already acquire and which was iater made part of the 

enlarged scheme of HGMPC sanctioned under RIDF ना and the drain In this reach was 

accordingly completed ॥ December 2005 at a cost of Rs 12 52 crores The work of 

construction of HGMPG the remaining reach from RD 109000 to 360000 (Actuai RD 

3(8600) was taken up later during March 2005 after approval of alignment and L-Section 

and the same was completed during March 2009 at a cost of Rs 58 84 crore The work 
पा the entire reach from RD 0 360000 (Actual RD 398600) was thus completed during 

March 2009 at actual cust of Rs 72 36 crores against the estimated project cost of 

Rs 88 14 crores without any cost over run 

So far as the audit observation regarding blockade of funds of Rs 12 33 crores 

incurred on construction of HGMPC in reach RD 0 109000 1s concerned it 15 stated that 

this paortion of the drain falls on the outfall side and is therefore being used continuously 

since its completion ॥1 December 2005 to drain out the rain waters and the seepage water 

from the waterlogged land along RD 109000 to 68350 of the drain Besides whenever 

water 15 available in nver Ghaggar it Is released in HGMPC from outfall side /& RD 0 and 

it reaches upto RD 60000 which 1s utilized by thefarmers for irmgation and therefore this 

part of the HGMPC 15 already being used 85 a muitipurpose channel since Its construction 
Thus delay in completion of lhe HGMPC from RD 109000 to 398600 did nol resull पा 
blockade of funds of Rs 12 23 crore as the dran from RD 0 109000 has been functional 

since ॥5 completion ir December 2005 

The para Is therefore requested to be dropped 

The Committee was of the opinion that original project should be reviewed 

and expenditure should be done keeping पा view the interests of public पा general 

and of farmers ॥॥ particular under intimation to the Committee
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452 Miscellaneous Public Works Advances 

[32] 4521 introduction 

Misceltaneous Public Works Advances (MPWA) 15 a suspense head under Major 
Head 2059 Public Works which 15 intended to record ह) transactions relating to 58165 on 

credit (n) expenditure incurred on deposit works in excess of deposits received (॥) losses 
retrenchments errors etc and (0४0 other items of expenditure the allocation of which is not 

known and which can not immediately be adjusted to the final head of account Records 
relating to unclassified transactions sales on credit losses other items of expenditure etc 
placed under MPWA dunng the year 2003 08 in 47 out of 19010 divisions {Irngation 15 divisions 
Builldings and Roads (B&R) 20 divisions and Water Supply and Sanitation (WSS) 12 
dvistons} were test checked during January March 2008 

1n 190 divisions 1n the State a sum of Rs 180 85 crore was outstanding under MPWA 

as on 31 March 2008 as shown below 

Sr Description Irngation B&R WSS  Total 
No (Rupees In crore) 

1 5865 on credit — 001 006 007 

2  Expenditure on deposit works in excess of 017 — 144 161 
depasits received 

3 Losses retrenchments errors etc 021 013 045 079 

Other items" 94 36 41 81 4221 17838 

Total 9474 4195 4416 18085 

As per MPWA registers maintained by the divisions test checked 1 658 items involving 
Rs 50 17 crore are outstanding as of 31 March 2008 Category wise outstanding items are 
given in Appendix XXXV 

Addition to and clearance from the outstanding balances 85 per Form PWA 32 dunng 
2003 08 in divistons test checked 15 as under 

Year Opening balance Additionduring Clearance during Closing balance 
ason 1 Apnl the year the year as on 31 March 

(Rupees in crore) 

2003 04 3763 14 29 12 57 3935 

2004 05 3935 550 12 11 3274 

2005 06 3274 22 40 1313 42 01 

2006-07 42 01 3809 28 55 5155 

2007 08 5155 49 10 50 63 50 02 

The 800४९ table showed that balances under this head increased from Rs 37 63 crore 

to Rs 50 02 crore during 2003 08 an increase of nearly 33 percent 

The outstanding balances reported through monthly account (Form PWA 32) for 

March 2008 did not agree with those shown in the MPWA register in 19 out of 47 test
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checked divisions as detailed below 

Number of Outstanding balances Outstanding balances Difference excess 

divisions per monthly account per MPWA register (+)/ less { ) 

(Rupees in crore) 

8 27 82 2703 (+079 

1 356 393 ()037 

Similarly in 10 divisions the balances of MPWA had not been carried over correctly 
resulting in difference In the balances of miscellaneous advances 85 per monthly accounts 
for March 2008 as indicated below 

Number of Outstanding Outstanding balances Difference excess (+)/ 

divisions balances* monthly account less () 

(Rupees In crore) 

5 114 202 ()088 

5 276 245 (+)0 31 

Thus there was a net difference of Rs 0 15 crore due to improper maintenance of 
MPWA registers and non reconciliation of balances with Form PWA- 32 and 41 

The department in its wnften reply stated 85 under — 

Miscellaneous Publc Works Advances (MPWA) is a suspense head under Major 
Head 2059 Public Works which 15 intended to record (1) transactions relating to sales on 
credit (n) expenditure incurred m deposit works In excess of deposits received (1) losses 
retrenchments errors etc and (४) other items of expenditure the allocation of which s not 
known and which can not immediately be adjusted to the final head of account Records 

relating to unclassified transactions 58185 on credit losses other items of expenditure etc 
placed under MPWA during the year 2003 08 in 47 out of 190" divisions {lrngation 15 
divisions Bulldings and Roads (B&R) 20 divisions and Water Supply and Sanitation (WSS) 
12 divisions} were rest checked during January March 2008 In 190 divisions पा the State a 
sum of Rs 180 85 crore was outstanding under MPWA as on 31 March 2008 as shown 
below 

Sr  Description imgation B&R WSS Total 

No 

(Rupees In crore) 

1 58165 on credit — 001 006 007 

2 Expenditureon 017 — 144 161 

3 Losses retrenchments erroRs etc 021 013 045 079 

4 Otheritems™ 94 36 41 81 4221 17838 

Total 9474 4195 4416 18085 

10 Irngation 89 divisions B&R 57 divisions and WSS 44 divisions 

11 Otheritems include debits the classification of which could not be determined at once 

recoverable debits not pertaining to the accounts of a work and recoverable outstanding 
pertaining to works accounts of which were closed
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As per MPWA registers maintained by the divisions test checked 1 658 items involving 
Rs 50 17 crore are outstanding as of 31 March 2008 Category wise outstanding items are 
given ॥ Appendix XXXV 

Addition to and clearance from the outstanding balances as per Form PWA 32 during 
2003 08 n divisions test checked 15 as under — 

Year Openingbalance  Addition during Clearance during Closing balance 
85 on 1 Aprll the year the year 85 on 31 March 

(Rupees in crore) 

2003-04 37 63 14 29 1257 39 35 

2004 05 39 35 550 12 11 32 74 

2005-06 3274 2240 1313 42 01 

2006 07 4201 38 09 28 55 51 55 

2007 08 51 55 4510 5063 5002 

The above table showed that balances under this head increased from Rs 37 63 crore 
to Rs 50 02 crore during 2003 08 an Increase of nearly 33 per cent 

The outstanding balances reported through monthly account {Form PWA 32) for March 
2008 did not agree with those shown in the MPWA register in 19 out of 47 test checked 
divisions as detailed below — 

Numberof  OQutstanding balances Outstanding balances Difference excess 
dvisions as per monthly account 85 per MPWA register (+)/Less () 

(Rupees in crare) 

8 27 82 2703 (+)079 

11 356 393 ()037 

Similarly in 10 divisions the balances ए MPWA had not been carried over correctly 
resulting पा difference in the batances of miscelianeous advances 85 per menthly accounts 
for March 2008 85 indicated below — 

Numberof  Outstanding balances? QOutstanding balances Difference excess 
divisions as per monthly account (+)/Less () 

(Rupees in crare) 

5 114 202 (+)0 88 

5 276 245 ()031 

12 Worked out by taking opening balances as on 1 April 2003 and total additions आएं 
clearances during 2003 04 to 2007-08 (as depicted पा Form PWA 41)
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Thus there was a net difference of Rs 0 15 crore due to Improper maintenance of 

MPWA registeRs and non reconciliation of balances with Form PWA 32 and 41 

Analysis of outstanding balances 

As laid down 1 paragraph 10 23 of the Manual of Orders of PWD (B&R) the Divisional 

Officer 1s required to take effective steps to clear the outstanding items under MPWA within 

reasonable time However 1t was noticed that Rs 7 42 crore (1 051 items) were outstanding 

for more than 10 years पा the test checked divisions including 124 items of Rs 0 31 crore 

outstanding since November 1966 or earlier years 

Persistent increases In outstanding balances and delay ॥ their clearance were 

attributable mainly 10 non availabiiity of details of items with the concerned divisions non 

adjustment of advances released to suppliersicontractors advance payments made to other 

divisions/departments shortage/non-accountal of material non recovery of amounts against 

non short supply of matenal by firms/contractors etc Effective steps io clear these balances 

were thus nottaken by the divisions test checked Some of the significant cases are discussed 

below — 

Insufficient details of items 

An amount of Rs 29 34 lakh was outstanding since 1965-66 In WSS Division | Rohtak 

and another amount of Rs 7 85 lakh was outstanding In Provincial Development | Ambala 

since 1997 98 and earlier years This was also pointed out vide para 4 18 5 (A) of the Report 

of the Comptroller & Auditor General of [ndra for the year ended March 1997 (Civil) Government 

of Haryana The Public Accounts Committee (PAC) ॥1 15 52nd report (March 2002) desired 

that the detarled report about recoveries of the balance amount In each case be intimated 10 

them within six months but the Government has not been able to respond to PAC 

recommendations even after six years 

The Engineer In Chief (EIC) WSS stated (August 2008) that efforts were being made 

to recover the outstanding amount from concerned departments/parties The Engineer In 

Chief PWD (B&R) stated (August 2008) that the details of the outstanding amount were not 

available with the divisions 85 old record was destroyed In fire The reply was not acceptable 

as no adequate efforts had been taken by the divisions to trace out the details of persons/ 

departments/parties from whom these amounts were recoverable 

Embezzlement/misappropriation of Government money 

In WSS Division | Bhiwani asumof Rs 3 28 lakh was outstanding against an official 

(fitter 00016) on account of fraudulent collection of water bills Though the fraud came to the 

notice of the department in July 2003 First Information Report was lodged (July 2005) with 

the police (Bhiwani) and charge sheet under Rule 7 of the Haryana Civil Services (Punishment 

and Appeal) Rules 1987 was issued in January 2006 Neither any inquiry nor any action had 

been taken and the amount was placed पा MPWA पा May 2006 The official was on duly n the 

same circle but recovery had not been started so far (June 2008) 

Non adjustment of advance payment to firms 

In 33 divisions 197 items amounting to Rs 12 66 crore were outstanding against 

various firms/suppliers for want of recetpt of materal or due to non adjustment of material
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The branch wise position was as under — 

{Rupees in crore) 

Branch Number of Divisions Number of items Amount outstanding 

irngation 6 19 010 

B&R 17 105 770 

WSS 10 73 4 86 

Total a3 197 12 66 

Some cases of delay in clearance of outstanding balances were 85 under — 

(Rupees पा crare) 

Name of division Amount of Date of Name of Firm  Purpose  Amount Balance 
advance payment adjusted  outstanding 

Provincial 1560 During Indian Ol Supply 082 068 
Division 1 (NH) 1999 2001 Corporation of {between 
Rohtak Limited bitumen September 

(1001) 2004 and 
Karnal July 2006) 

Provincial 0 06 December [OCL Do — 006 
Division |l Hisar 2002 Panipat 

WSS Division 008 March Shree Supply — 013 
Charki Dadr 2004 Cement of Cement 

013 March JK Cement Do — 11 
2002 

WSS Division 004 June Gujrat Do — 004 
Panchkula 2001 Ambuja 

Cement 
Limited 

003 March Shree Do जा 003 
2004 Cement 

No efforts were made by these divisions 10 00801 the matenal or to adjust the outstanding 
advances 

Non recovery for shortages/non accountal of material from departmental 
officers/officials/supplieRs and contractors 

Rupees 10 62 crore were outstanding against 1 216 items on account of shortages/ 
non accountal of stores/non handling over charge of stores etc by the departmental officers/
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officials non recovery from supplers and contractors Reasons for outstanding balances in 

some of the cases were as under — 

Number  Number Amount Reasons 

of of items Outstanding 
divisions (Rupees In lakh) 

20 243 19277 Whereabouts of the officers/officials were not 

known to the divisions 

27 124 44 334 Officers/officials who stood retired/9ismissed or 

expired 

8 49 128 7315 Shortage of stores detected during physical 

venfication or at the time of transfer of officers/ 

officials and outstanding for over five years 

25 342 128 7316 Short/non supply of matenal/defective supply of 

matenal excess payment etc 

23 191 821077 Works got done under nisk and cost clause of 
the agreements damages levied for delay पा 

execution of works etc 

13 Buildings and Roads Branch 5divisions 70 items Rs 4 23 lakh Irngation 10 diisions 

150 tems Rs 13 77 lakh and WSS 5 divisions 23 items Rs 1 27 lakh 

4  Buildings and Roads Branch 7 divisions 41 cases Rs 3 88lakh Irngation 13 divisions 

61 cases Rs 39 29 lakh and WSS 7 divisions 22 cases Rs 1 16 lakh 

15 Buildings and Roads Branch 2divisions 11 cases Rs 0 65lakh Irngation 4 divisions 

34 cases Rs 8 90 lakh and WSS 2 divisions 4 cases Rs 108 lakh 

16 Irngaton 103 items Rs 24 46 lakh B&R 66 items Rs 14 74 lakh and WSS 173 

items Rs 89 53 lakh 

17 Irngation 24 tems Rs 44 20 lakh B&R 62 items Rs 630 49 lakh and WSS 105 

tems Rs 146 38 lakh 

Although these cases were brought 10 notice of the department through inspection 

reports but no Iconcrete actions to clear them were taken 

« Outstanding balances agamst other divisions/departments/corporations 

One hundred and seventy six items of Rs 23 62 crore18 were outstanding on account 

of advances made to Haryana Vidyut Prasaran Nigam Limited (HVPNL) Haryana State 

Electronics Development Corporation Limited (HARTRON) Railways Public Works Divisons 

and other departments for supply of stores adjustment of energy charges etc Some of the 

cases are discussed below — 

«  Public Health Dvsion Panchkula made advance payment of Rs 20 15 crore to Haryana 

State Electricity Board (HSEB) during April 1982 to July 1983 on account of energy
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charges for clearance of part dues of malntenance of Rural Water Supply Scheme in the 
State Ofthis Rs 14 85 crore were adjusted and balance Rs 5 30 crore were outstanding 

The PAC पा 5 52nd report (March 2002) had desired that the recoveries of the balance 

amount In each case be settled at the earliest and detailed report be intimated (0 them 

within six months Further WSS Division Panchkula made advance payment of Rs 25 
crore In March 2002 on account of outstanding arrears of energy charges on behalf of 

all WSS Divisions in Haryana to HYPNL Qut of this an amount of Rs 8 88 crore in 

respect of 18 sub-divisions of 11 divisions was adjusted during September 2002 October 

2004 and balance amount of Rs 16 12 crore was still outstanding (March 2008) The 
EIC WSS stated (August 2008) that the balance amount of Rs 5 30 crore could not be 

adjusted due (0 non availability of exact figures of energy charges This showed that 
inspite of recommendations of the Committee no efforts were made by the department 
to adjust the balance amount 

The WSS Division Ambala advanced Rs 7 90 lakh in February 2005 for installation of 
tubewell to Mechanical WSS Division Ambala The advance was not adjusted/recovered 
even after lapse of a period of three years 

Construction Division 21 Rohtak paid advance of Rs 27 88 lakh during May 1997 to 
April 1999 for construction of bridge on Lakhan Majra link drain atk 86 7 of National 
Highway 10to Provincial Division ॥ Rohtak which was completed and expenditure of 
Rs 17 57 lakh lincurred was adjusted in March 2008 But no action had been taken 10 
get the balance amount | of Rs 10 31 lakh refunded 

Irmgation 48 1tems Rs 1 30 {akh B&R 69 items Rs 0 18 crore and WSS 59 items 

Rs 22 14 crore 

Other points of interest 

The WSS Division || Hisar was shifted in February 2006 to Nuh (Mewat) and the works/ 

records were transferred to WSS Division-l and I Hisar MPWA of Rs 24 80 lakh (85 
per form PWA 32 पा monthly account of January 2006) was required to be transferred 
to concerned WSS Divisions at Hisar through proforma accounts A perusal of records 
revealed that het balance was neither carned over by the Division at Nuh nor transferred 
to Hisar Division As aresult of this an amount of Rs 24 80 lakh was left unaccounted 
for without affecting any recovery since February 2006 

Construction Division VII Hisar deposited (March 2002) Rs 10 lakh with District Revenue 
Officer cum Land Acquisition Officer Hisar for acquisttion of land for Sidhmukh Nohar 
Irngation praject and Rs 3 61 lakh was utilized in 2003 for payment of compensatton for 
land The balance amount of Rs 6 39 lakh was not recovered even after lapse of more 
than four years 

Monitoring 

As |laid down under Article 196 of Account Code Volume ॥। the Executive Engineer 
(EE) 15 required 1 o review the register of MPWA every month to ensure speedy clearance of 
items placed therein It was however noticed that MPWA registers were not maintained 
properly in 20 out of 47 divisions est checked 85 monthly abstracts were not prepared and 

submitted to the EE every month As such registers were not reviewed by concemed EE/
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Divisional Accounts Officer पा these divisions 10 take effective steps for clearance of old 
outstanding items 

The position of outstanding items under the suspense head MPWA was reported by 
the concerned Divisions to the respective Supernntending Engineers through quarterly progress 
returns for anward transmission to the Engmeer-In Chief (EIC) of WSS Irnigation and B&R 
branches indication increase and decrease पा balances However the monitoring for the 
clearance of items was not being done either at circle level or at EICs level Old items 

involving substantial amounts were not analysed and adequate efforts were not made to 

locate the officers/officials responsible for such long outstanding items 

There was rising trend पा the accumulation under MPWA during 2003 08 The increase 
was primarily due to lack of follow up action by the concerned Divisional Officers Some 

divistons had not ever maintaimed MPWA registeRs properly as aresult ofwhich the Divisional 
Officers could not reviev those registers Monitonng to clear the items of MPWA was weak at 

all levels including that of EIC 85 no effective steps were taken by them to clear the outstanding 
itemns There were variations between the figures shown in monthly accounts and those 

included पा MPWA registeRs There were heavy outstanding against firms supplies and 
contractors on vanous accounts and also agamst officials whose whereabouts were not known 

and who stood retired/dismissed and expired 

With a view to reduce the accumulation MPWA following recommendation are made 

e  The Department should review the accounts of suppliers and pursue with them to settle 

the accounts 

« Inquiry against officeRs /officials for shortage of material or unauthorized expenditure 
should be conducted speedily and recovernes made 

s  Matter regarding recovery of dues from other Government Departments/Corporations 
should be taken up at Government level 

¢  Money paid in advance to contractoRs / supplieRs before delivery of supplies or executing 
of works should be backed by adequate securty/bond guarantee tc protect the interests 
ofthe Government 

«  Monitoring system should be made effective at all levels (0 reduce the outstanding 
items 

The 800४6 observations were demi officially referred to the Financial Commuissioner & 
Pnncipal Secretary to Government of Haryana Public Works Department (Imgation Buildings 
and Roads and Water Supply and Sanitation Branches) in June 1008 reply had not received 
(August 2008) 

After hearing the departmental representatives the Committee desired that 
efforts should be made to adjust the advances given In two cases थी the earliest 
under intimation to the Committee 

[33] 4522 Analysisofoutstanding balances 

As laid down पा paragraph 10 23 of the Manual of Orders of PWD (B&R} the Dwvisional 

Officer 15 required 10 take effective steps to clear the outstanding items under MPWA within 
reasonable time However it was noticed that Rs 7 42 crore (1 051 items) were outstanding
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for more than 10 years in the test checked divisions including 124 items of Rs 0 31 crore 
outstanding since November 1966 or earlier years 

Persistent increases ॥ outstanding balances and delay पा their clearance were 
attributable mainly to non availability of details of items with the concerned divisions non 
adjustment of advances released to supplieRs /contractors advance payments made to other 
divisions/departments shortage/non accountal of material non recovery of amounts against 

non/short supply of material by firms/contractors etc Effective steps to clear these balances 
were thus not taken by the divisions test checked Some of the significant cases are 
discussed below 

. Insufficient detatls of items 

An amount of Rs 29 34 lakh was outstanding since 1965-66 पा WSS Division | Rohtak 
and another amount of Rs 7 85 lakh was outstanding in Provincial Division | Ambala since 
1997 98 and earlier years This was 8150 pointed out vide para 4 18 5 (A) of the Report of the 
Comptroller and Auditer General of India for the year ended March 1997 (Civil) Government of 
Haryana The Public Accounts Committee (PAC) पा its 52nd report (March 2002) desired 
that the detailed report about recoveries of the balance amount in each case be intimated to 
them within six months but the Government has not been able to respond to PAC 
recommendations even after six years 

The Engineer-in Chief (EIC) WSS stated (August 2008) that efforts were being made 
to recover the outstanding amount from concerned departments/parties The EIC PWD 
{B&R) stated (August 2008) that the detalls of the outstanding amount were not available 
with the divisions as old record was destroyed In fire The reply was not acceptable 85 no 
adequate efforts had been taken by the divisions to trace out the detalls of persons/ 
departments/parties from whom these amounts were recoverable 

. Embezziement/misappropriation of Government money 

In WSS Dwvision Il Bhiwani 8 sum of Rs 3 28 lakh was outstanding against an official (fiiter 
coolie) on account of fraudulent collection of water bilis Though the fraud came to the notice 
of the department in July 2003 First Information Report was lodged (July 2005) with the 
police (Bhiwanr) and charge sheet under Rule 7 of the Haryana Civil Services (Punishment 
and Appeal) Rules 1987 was issued पा January 2006 Neither any nquiry nor any action had 
been taken and the amount was placed पा MPWA in May 2006 The offictal was on duty in the 
same circle but recovery had not been started so far (June 2008) 

. Non adjustment of advance payment to firms 

In 33 divisions 197 items amounting to Rs 12 66 crore were outstanding against 

various firms/supplters for want of receipt of material or due to non adjustment of material 
The branch wise position was as under 

(Rupees tn crore) 

Branch Number of Divisions Number of items Amount outstanding 

imgation 6 19 010 

B&R 17 105 770 

WSS 10 73 486 

Total 33 197 1266 Total ' A 1266 
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Some cases of delay in clearance of outstanding balances were as under — 

(Rupees in crore) 

Name of division Amount of Date of Name of firm Purpose Amount Balance 
advance payment adjusted outstanding 

Provincial Diviston 11t 150 During Indian Oil Cor Supply of 082 (between 068 
(NH) Rohtak 1999 2001  poration Limted  hitumen September 2004 

(001) Kamal and July 2006) 

Provincial Division | 006 December 1OCL Panipat Do — 0 06 

Hisar 2002 

WSS Dmasion Charkhi 0 13 March 2002 Shree Cement Supply of — 013 
Dadn Cement 

WSS Division 115 March 2004 J K Cement Do ना 115 

Panchkula 004 June 2001  Gurat Ambuja Do — 0 04 

Cement Limifed 

003 March 2004 Shree Cement Do — 003 

No efforts were made by these divisions to obtain the material or to adjust the outstanding 

advances 

. Non recovery for shortages/non accountal of matenal from departmental officers/ 

officials/suppliers and contractors 

Rupees 10 62 crore were outstanding against 1 216 items on account of shortages/ 

Non accountal of stores/non handing over charge of stores etc by the departmental officers/ 

officials non recovery from suppliers and contractors Reasons for outstanding balances in 

some of the cases were as under — 

Number Number Amount Reasons 

of of items  OQutstanding 

divisions (Rupees n lakh) 

20 243 19271 Whereabouts of the officeRs /officials were 

not known to the divisions 

27 124 44 334 Officers/officials who stood retired/dismissed 

or expired 

8 49 10 637 Shortage of stores detected during physical 

verification or at the time of transfer of 
officers/officials and outstanding for over 

five years 

25 342 128 73'¢ Short/non-supply of matenal/defective 

supply of matenal excess payment etc 

23 191 821 0777 Works got done under nsk and cost clause 

of the agreements damages levied for delay 

In execution of works etc 
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Although these cases were brought to notice of the department through inspection 
reports but no concrete actions to clear them were taken 

Outstanding balances against other divisions/departments/ corporations 

One hundred and seventy six tems of Rs 23 62 crore18 were outstanding on account 
of advances made 10 Haryana Vidyut Prasaran Nigam Limited (HVPNL) Haryana State 
Electronics Development Corporation Limited (HARTRON) Railways Public Works Divisions 
and other departments for supply of stores adjustment of energy charges etc Some of the 
cases are discussed below — 

Public Health Dwision Panchkula made advance paymentof Rs 20 15 crore to 
Haryana State Electnicity Board (HSEB) during April 1992 to उपाए 1993 on account 
of energy charges for clearance of एथां dues of maintenance of Rural Water Supply 
Scheme in the State Of this Rs 14 85 crore were adjusted and balance Rs 
5 30 crore were outstanding The PAC पा its 52nd report (March 2002) had desired 
that the recoveries of the balance amount in each case be settled at the earliest 
and detailed report be intmated to them within sixmonths Further WSS Division 
Panchkula made advance payment of Rs 25 crore पा March 2002 on account of 
outstanding arrears of energy charges on behalf of all WSS Divisions in Haryana 
to HVPNL Outof this an amountof Rs 8 88 crore in respect of 18 sub-divisions 
of 11 divisions was adjusted during September 2002-October 2004 and balance 
amount of Rs 16 12 crore was still outstanding (March 2008) The EIC WSS 
stated (August 2008) that the balance amount of Rs & 30 crore could not 06 
adjusted due to non availability of exact figures of energy charges This showed 
that insptte of recommendations of the Commuttee no efforts were made by the 
department to adjust the balance amount 

The WSS Division Ambala advanced Rs 7 90 takh in February 2005 for instaliation 
of tubewell to Mechanical WSS Division Ambala The advance was not adjusted/ 
recovered even after lapse of a period of three years 

Construction Division 21 Rohtak paid advance of Rs 27 88 lakh during May 
1997 to April 1999 for construction of bridge on Lakhan Majra link drain at km 
86 7 of National Highway 10 to Provincial Division ॥ Rohtak which was completed 
and expenditure of Rs 17 57 lakh incurred was adjusted in March 2008 But no 
action had been taken to get the balance amount of Rs 10 31 lakh refunded 

The department in its written reply stated as under — 

Audit has pointed out that 1051 items amounting to Rs 7 42 crore were pending पा all 
the departments In the Irngation Departments 454 items amounting to Rs 98 75 Lacs were 
pending up to March 97 00 of this 303 items amounting to 33 85 Lacs have been cleared 
and 151 items were amounting to Rs 64 90 Lacs are pending Out of total 124 items pending 
since November 1966 84 items amounting to Rs 1 09 Lacs pertains to Irngation Department 
Outof these 83 items amounting to Rs 1 03 Lacs have been cleared and one item amounting 
to Rs 0 06 LacIs pending The detail 15 given in Annexure-VI
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Insufficient details of items 

Para does notrelate (0 lrmgation Department 

Embezzlement/misappropnation of Government money 

Para does not relate to Imgation Department 

Non adjustment of advance payment to firms 

Insix divisions 19 1tems amounting to Rs 9 94 Lacs were outstanding against various 
Firms/Suppliers for want of receipt of matenal or due to non adjustment of materal 
Out of 191tems 9items amounting to Rs 2 25 Lacs have been cleared and the balance 
10 tems amounting to Rs 7 24 Lacs are pending The latest position 1s given at 
Annexure | 

Non recovery for shortages/inon accountaf of maternial from departmental 

officers/officials/suppliers and contractors 

Rs 10 62 Crore were outstanding against 1 216 items on account of shortages /non 

Accountal of store /non handing over charge of store etc by the departmental officers/ 
officials non recovery from suppliers and contractors 

Outof this 372 items amounting to Rs 30 62 lacs pertains to {rngation Department 

2221tems amounting to Rs 73 61 lacs have been cleared and 150 tems amounting to 
Rs 57 01 lacs are pending Detail is given in Annexure -Vl Efforts are been made 10 
clear the outstanding balances 

Outstanding balance against other Divisions/Departments/Corporations 

Out ot total 176 Items amounting to Rs 23 62 Crore 48 items amountingto Rs 1 30 
Crore pertains to Irnigatton Department Out of these 16 items amounting to Rs 0 81 
Crore have been cleared and 32 items amounting to Rs 0 49 Crore are pending The 
detail 15 given in Annexure || 

Construction Division 21 Rohtak paid advance of Rs 27 88 Lacs during May 97 to 
Apnl 99 for construction of bridge of Lakhanmajra Link Drain Expenditure of Rs 
17 57 Lacs was incurred upto March 2008 but no action was taken to get the balance 
amountof Rs 10 31 Lacs refunded 

In thrs connection | 15 iIntimated that 22 60 Lacs out of total 27 88 Lacs have been 
adjusted Rs 5 28 Lacs are outstanding for which efforts are being made 10 recover it 
from PWD (B&R) 

The Committee desired that efforts should be made to adjust/settie the 
outstanding balance relating to Irrigation Department at the earliest 

[34] 4523 Otherpoints of nterest 

The WSS Division ॥ Hisar was shifted in February 2006 to Nuh (Mewat) and the 
works/records were transferred to WSS Diviston | and 1l Hisar MPWA of Rs 24 80 
lakh (85 per form PWA-32 पा monthly account of January 2006) was required to be 
transferred to concemed WSS Divisions वां Hisar through proforma accounts A perusal 
of records revealed that the balance was neither camed over by the Division at Nuh nor
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transferred to Hisar Division As a result of this an amount of Rs 24 80 lakh was ही 
unaccounted for without affecting any recovery since February 2006 

. Construction Division-VIl Hisar deposited (March 2002) Rs 10 lakh with District 
Revenue Officer-cum Land Acquisition Officer Hisar for acquisition of land for Sidhmukh- 
Nohar irrigation project and Rs 3 61 lakh was utilised in 2003 for payment of 
compensation forland The balance amount of Rs 6 39 lakh was not recovered even 
after lapse of more than four years 

The department in its written reply stated as under — 

Construction Division VIII Hisar deposited (March 2002) Rs 10 lzkh with Distnict Revenue 
Officer-cum-Land Acquisition Officer Hisarfor acquistiion of land for Sidhmukh-Nohar irngation 
project and Rs 3 61 lakh was utilised in 2003 for payment of compensation for land The 
balance amount of Rs 6 39 lakh was not recovered even after lapse of more than four years 

Now Executive Engineer Construction Division VII Hisar has reported that Rs 6 39 
Lakh pending पा DRO cum LAQ shall be ut/lised towards land annutly payment 

As regard unaccounted amount due to shifting of WSS division-3 from Hisar to 
Nuh, the Committee observed that the department has not sent any reply without 
which the Committee 15 unable to make its observations, therefore, the Committee 

desired that reply to this para may be sent to the Committee within three month 
positively 

50 far as recovery of Rs 6 6918८ 15 concerned The Committee desired that the 
A G, office should look into the matter and report whether this amount can be utilized 
towards land annuity payment with पा three months 
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TRANSPORT DEPARTMENT 

[35] 4 24 Extrafinancial burden on State exchequer 

Non disclosure of the fact regarding pendency of the court case in respect of 
enhancement of cost of iand compensation while transferring the land to Uttar Haryana Byl 
Vitran Nigam L:mited {the transferee company) resulted ॥ an extra financtal burden of 
Rs 23 04 [akh on the Transport Department 

The Transport Department acquired (May 1981) 16 kanal land at Kurukshetra at 8 cost 
of Rs 078 lakh to set up a bus stand The land owner filed a case for enhanced land 
compensation in 1986 पा the court of Addifional District Judge Kurukshetra (ADJ) Not satisfied 
with the decision (August 1986) of ADJ the land awner filed revision appeal in 1986 in Punjab 
and Haryana High Court (the court) for further enhancement of land compensation While the 
case was pending m the court Government of Haryana on the request (Apri! 2003) of Uttar 
Haryana Byl Vitran Nigam timited (UHBVNL) approved (April 2004) the transfer of the land 
on its initial cost for setting up of a 33 KW sub station The title of the land was transferred 
{August 2004) to UHBVNL on receipt of a demand draft of Rs 0 78 lakh (the inttial cost of the 
land) 

Scrutiny of records (May 2007) of Haryana Roadways Kurukshetra revealed that the 
court announced (March 2004) enhancement of land compensation to the land owner General 
Manager Haryana Roadways Kurukshetra (GM) asked (May 2005) UHBVNL for the payment 
of enhanced land compensation to the land owner which was refused (August 2005) on the 
plea that the Transport Department had not provided any information regarding pendency of 
Imigation for enhanced land compensation at the time of depositing the initial cost of land and 
also at the time of transfer of land though the court case was decided पा favour of the land 
owner in March 2004 much before the transfer of land Cn the execution petition filed by the 

land owner the ADJ decided (September 2005) that the Transport Department was liable to 

make the payment Accordingly the Transport Department paid Rs 23 04 lakh (between 
January 2006 and May 2007) to the land owner on account of enhanced land compensation 
and interest 

Thus non disclosure of the fact regarding pendency of the court case पा respect of 
enhancement of cost of land compensation while transferring the land to UHBVNL resulted 
In an extra financial burden of Rs 23 04 lakh on the Transport Department 

Transport Commissioner Haryana stated (May 2008) that department was not aware 

about the court case relating to this land The reply was not acceptable as the matter regarding 
filing of appeal by the 1810 owner in the court was brought to notice of GM Kaithal on 
5 February 1987 by the Land Acquisition Collector Thanesar and thus the Transport Department 
had full knowledge about the pending court case Besides while transferring the land (April 
2004) to UHBVNL a clause to the effect that iabitities | any ansing पा future relating to the 
fand wouid be borne by UHBVNL should have been incorporated in the transfer deed 

The matter was demi officially referred to the Financial Commissicner and Principal 
Secretary to Government of Haryana Transport Department in February 2008 reply had not 
been receved (August 2008)
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The department in its written reply stated as under — 

Transport Department has acquired about 16 kanal land 1 village Dara Khurad Jhansa 
Road Kurukshetra in 1981 for the purpose of creating temporary Bus stand for parking of 
vehicle वां the time of religious fairs organized at Kurubhetra Total cost of this land was paid 
Rs 78113/ including interest in the year 1982 The above 5810 land was transferred to UHBVN 
on their request for the installation of 33 KV sub station after getting the from Govt on file 
dated 30 5 2003 @ of purchase cost पा public interest The land owners of the above 5810 
land filed LA case in the Court 0 Sh R P Bhardwa) ADJ Kurukshetra पा the year 1986 for 
enhancement of land compensation in which State of Haryana was made a party (copy 
enclosed) The Transport department was not aware about this LA case as tt was netther 
conveyed nor made a party in this case Further land owners went to High Court for regular 
first appeal against the order of the court of LD AD for further enhancement of land 
compensation In this RFA Transport Drepartment was also not made 8 party Only State of 
Haryana through the land acquisition collector SDO (Crvil) Thanesar Distt Kurukshetrawas 
made a party (copy enclosed) This RFA was decided पा favour of land owners by Hon bie 
Punjab & Haryana High Court on 24 3 2004 The Transport Department came to know about 
the decision of RFAfor first ime on 8 10 2004 when 500 (Civil) Thanesar Distt Kurukshetra 
Memo No 221/8/peshi dated 7 10 2004 in execution Bishan Chand V/s State of Haryana 
was received (copy enclosed) As such Transport Department was not aware about the land 
enhancement case at the time of transfer of land to the UHBVN s e 30 5 2003 

However after receiving the information from 500 (Cvil) Thanesar Distt Kurukshetra 
Transport Department wrote to UHBVYN Panchkula to deposit the enhanced compensation 
of the above said land The Learned ADJ 

The Commttee desired that the matter may be resolved at Financial 
Commussioner level of both the departments and report may sent to the Committee 
with हा period of six months
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PUBLIC HEALTH DEPARTMENT 

44 Idle investments/idle establishment/blocking of funds 

Publric Works Department (Water Supply and Sanitation Branch) 

[36] 441 Unfrutful expendrture incurred on Electrodialysis based Desalination Plants 

Due to non conducting of survey and pre feasibiiity study to ensure the sufficient quantity 
and quality of surface and ground water sources by the Department expenditure of Rs 80 63 
lakh incurred on installation of Electrodialysis based Desalination plants and connected civil 
works was rendered unfruitful 

Manual on Water Supply and Treatment provides that projects should be identified and 
prepared in adequate detail in order to enable timely and proper implementation Pre feasibility 
study should be carried out to ensure quantity and quality of surface and ground water 
resources actualand potential in the project area and vicinity 

To provide potable drinking water to the inhabitants of the willages having deficient 
water sources In Mewat area Mewat DevelopmentAgency (MDA) administratively approved 
two estimates amounting to Rs 79 50 lakh and Rs 20 34 lakh for installation of Electrodialysis 
based Desalination Plants (ED plants) and tube welis पा four villages पा March 2001 and 
September 2001 respectively The brackish raw water generated by tube wells was to be 
treated by ED plants for making the water potable Provision was made in the estimates for 
the installation of three ED plants of 2 000 litres per hour (LPH) capacity in villages Salamba 
Salaheri Jawvant and one ED plant of 1 000 LPH capacity in viltage Madhi tube wells 
generating sets and construction of underground feed storage tanks chambers for installation 
of plants and generating sets The civil works In respect of village Madhi were allotted (0 the 
agency (July 2001) The work of designing supplying nstallation testing and commusstoning 
of three ED plants was allotted (September 2001) to था agency for Rs 40 lakh The cwil 
works in respect of villages Salaher and Jaivant were allotted to different contracting agencies 
between October 2001 and January 2002 Total expendrture of Rs 80 63 lakh was incurred 
on these works 

Scrutiny of records (June 2007) of the Executive Engineer Water Supply and Sanitation 
Division | Nuh revealed that the division did not conduct any survey pre feasibility study to 
ensure the availability of sufficient quantity of water required to operate the ED plants 
notwithstanding the fact that the Department was aware of the shortage of water In this area 
Though the ED plants were installed between November 2001 and March 2002 the raw water 
to 06 treated by these plants was not available As a result ED plants installed in these 
villages could not be made operational due to non availability of raw water and thus the 
objective of the scheme to provide potable water to the villagers was not achieved 

On being pointed out in audit the Engineer in Chief PWD Water Supply and Sanitation 
Branch stated (August 2008) that though preliminary survey appears to have been conducted 
to ensure the availability of water but the fact remains that plant at Madhi was non functional 
since its installation and plants at Salaheri and Jawant had remained operational for 8 short



77 

period 1 e 1655 than one year and thereafter remained non-functional He further stated that 
disciplinary action was also being taken against officers at fault Reply was not acceptable 
because required quantity of raw water to operate these plants was not ensured before 
installation of these plants and no proper/detailed survey and pre feasibility study १४85 
carred out 

Thus due to non conducting of survey and pre feasibility study to ensure the quantity 
and quality of surface and ground water sources by the Department expenditure of Rs 80 63 
iakh incurred on installation of ED plants and connected civil works was rendered unfruitful 
as the potable water could not be supplied to the inhabitants of the villages because of non 
functioning of ED plants 

The matter was demi officially referred to the Financial Commissioner and Principal 
Secretary to Government of Haryana Water Supply and Sanitation Branch in June 2008 
reply had not been received (August 2008) 

The department in its written reply stated as under — 

It 1s intimated that the Mewat Area 15 located on the Southemn tip of the State ॥ 15 an 
area with poor 5000 economic background high rate of illiteracy and water scarce and hard 
hitarea There 15110 Canal network for the water supply schemes to be based on and avaifabilty 
of potable water follows peculiar pattern and 1t 15 available only along foothills of the Aravli 
range 

On account of scanty rainfall over the years there has been a sharp decline ॥ spring 
level all round which adversely affected the yield of tube wells and its quality 85 Central 
portion of the Mewat acts as a bowl where each years runoff gets accumulated and thereby 
raising not only the spring level there but the salinity as well In view of above life of deep 
tube wells 15 8150 imited ॥ 15 on this account of restricted availability of potable water the 
tube wells are located पा far-flung foothills and through long distance pipeline potable water 
Is made avallable to villages पा the central bowi area Alternately shallow tube wells were the 
sources of dnnking water पा central area but these tubewells are un suitable Percent potability 
sources in the Mewat area 15 barely 30 35% which 15 also declining 

Therefore all these aspects of quafhity and quantity of underground water 1s restricted 
avallability topography hydroiogy and cimatic uncertainly together with population growth 
equired Immediate redressal for the sustenance of Public Mewat Development Agency selected 
come 32 hardhit & water scare villages for installation of Electro Dialysis based desalination 
plants during 2001 which was short listed to 8 Nos and 85 the technology was new 1t was 

decided to install only 3 such plants पा the first phase as PILOT PROJECT and based upon 
its efficiency this could be replicated in balance villages [n ight of this backdrop three pilot 
plants were installed on an expenmental 08515 These plants were erected under International 

funds for Agniculture Development Assistance Programme and as International funds for 
Agriculture development programme was to close down no new work were taken for execution 

However the enquiry has also been got conducted through Superintending Engineer 
Head Office In his report he has mentioned that preliminary survey seems 10 have been 
conducted to ensure the availability of water 85 all the sites are near pends It may be due to 
drought conditions prevalent पा Nuh area from2000 to 2004 that recharging of under ground 
strata may not have occurred and spning level lowered in upper aquifer upto which the tubewells
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has been installed The Village wise status of plants installated 85 per enquiry report 15 as 
under — 

1 Salahen 

The desalination lant for 2000 LPH capacity was installed पा village Salaheri The plant 
was put into operation and remamed पा operation for one year After this this plant 15 not 

functioning due to abnormal increase i total dissolved solids 

2 Salamba 

The desalination plant of 2000 LPH capacity was purposed to be installed पा village 
Salamba but it was shifted to village Jawant under proper authonty of Superntending Engineer 
Gurgaon vide No 12272-75 dated 2/11/2001 

3 Jaiwant 

The plant installed पा village Jaiwant was operational for full month ॥ July 2003 and 
thereafter from January 2004 to 17/11/04 Since than the plant s lying dysfunctional though 
the quality of water 15 within parameters 

4 Madh 

One more plant having capacity of 1000 LPH which was proposed वां Madhi vilage was 
Installed पा village Neemka with complete पाए structure This plant and borewell are not 
functional since their installation 

The above enquiry report has also conveyed to A G Haryana vide this office letter 
No 1430 dated 28/08/2008 Disciplinary action 15 being taken against the defaulting officers 

In view of the position explained the para may be dropped 

After heaning the departmental representatives, the Committee observed that 

proper surveys were not conducted about the availability of water, where the 
Desalination Plants were installed 

The Committee also desired that enquiry be conducted पा this matter and report 
be submitted to the Committee within stipulated period
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FINANCE DEPARTMENT 

[37] 4 2 8 Overpayment of pensionery benefits 

Fallure of Treasury Officers/Banks in exercising proper checks as required under 
financial and treasury rules and orders resulted पा overpayment of pensionery benefits amounting 
to Rs 15 27 lakh 

As per Punjab Treasury Rules/Financial Rules applicable to Haryana and the 
scheme for pension payment by Public Sector Banks the Treasury Officers (105) and the 
Banks are responsible for ensuring the carrectness of the payments made with reference to 
the records maintained by them before incorporating the transactions in their accounts 

Inspection of 21 District Treasuries including 500 Treasuries conducted by Accountant 
General (Accounts and Entitiement) Haryana and 34 branches of nationalised banks 
conducted by Accountant General (Audit) Haryana during April 2007 10 May 2008 revealed 
an overpayment of pensionery benefits of Rs 15 27 lakh to 166 pensioners/family pensioners 
in 15 Districts Treasuries including Sub Treasunes and 11 branches of nationalised banks as 
discussed below 

. According to State Civil Service Rules higher rate of family penston 15 payable from 
the date following the date of death of employee/pensioner for a period of seven years 
or till the date on which he would have attained the age of 85 years had he survived 
whichever was earlier Thereafter normal rate of family pension 15 payable to them 
However 41 family pensioners were paid family pension at higher rate beyond the 
periods prescribed under the rules which resulted in overpayment of Rs 4 09 lakh to 
them 

. According to State Civil Service Rules the amount of commutation 15 to be reduced 
from the amount of pension from the date of payment of the commuted value of the 
pension to the pensicners or three months after the 15516 of authonty asking the 

pensioner 10 collect the commuted value of pension whichever 15 earlier Contrary to 
this fult pension was paid to 18 pensioners without reducing the amount of commutation 
after the payment of commuted value of pension which resulted in overpayment of 
Rs 179 lakh 

. Overpayment amounting to Rs 8 87 lakh was made to 101 pensioners due to wrong 
calculation of the amount of pension 

. An overpayment of gratuity of Rs 0 50 lakh made In five cases was not recovered from 
thz pensioners Besides medical allowance of Rs 0 02 lakh was [810 to a pensioner 
who was employed on compassionate grounds The medical allowance was however 
not admissible to such pensioners 

The matter was reported to Financial Commissioner and Principal Secretary to 
Government of Haryana Finance Department in June 2008 reply had not been received 
{(August 2008) 

The department in its written reply stated as under — 

Itis ntmated that out of the total amount of overpayment of Rs 15 27 facs of pensionery 
benefits 8 sum of Rs 4 19 1805 were made by various treasunes / sub treasuries and 

Rs 11 08 lacs were made by public sector banks to the pensioners / family pensioners
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Against the overpayment of Rs 4 19 lacs asum ए Rs 2 88 lacs have been recovered 
by treasuries and sub treasunes leaving a balance of Rs 1 31 lacs as outstanding as per 
details shown in the enclosed Annexure A The banks have 8150 recovered overpayment of 
Rs 2 56 lacs against the overpayment of Rs 11 08 lacs leaving a balance of Rs 8 52 1805 as 
outstanding 85 per detalled shown ॥ the enclosed Annexure B Necessary direction has 
since been issued (0 the treasury officers and banks to recover the balance outstanding 
amount of overpayment of pensionery benefits at earliest in the light of Government letter 
No 4/34/2008-2 Pension Dated 15/1/2010 Efforts are also being made to recover the 
overpayment of pensionery benefits from the pensioners/family pensioners 

During the course of oral examination the departmental representative stated 
that out of total amount of Rs 15 27 lacs of pensionery benefits a sum of Rs 4 19 lac 
relates to different Treasuries /Sub Treasuries and the balance amount of Rs 11 8 
lacs has been disbursed by the Public Sector Banks Out of Rs 4 19 lac only an 
amount of Rs 23371/ 15 to be recovered As regards over payment made by the 
banks, a centralize distnbution system has been introduced and thereafter no over 
payment will be made 

The Committee desired that after recovering the remammg balance amount, 
the Committee be informed accordingly
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HOME DEPARTMENT 

[38] 4 36 Inadmissible payment of conveyance allowance to the newly recruited 
constables during basic training perrod 

The Department made thadmissible payment of Rs 25 41 lakh on account of 
conveyance allowance 0 the newly recruited constables ॥ violation of the provisions of 
State Civil Services Rules 

Travelling Allowance Rules provide that a competent authonty may grant on such 
conditions as it may think fitto impose a monthly conveyance allowance 10 any Government 
employee who 1s required to travel extensively at or within a short distance from his 
Headquarters under conditions which do not render him eligible for daily allowance Punjab 
Cwvil Services Rules as applicable in Haryana further provide that no conveyance allowance 
should be drawn for the period of absence on leave or training 

Scrutiny of records (October November 2007) of Commandants | ॥ [V and V Battalion 
of Haryana Armed Police stationed at Ambala and Madhuban and subsequent information 
collected between November 2007 and July 2008 revealed that 4 714° constables were recruited 
between January 2004 and December 2007 and provided 98510 training for nine months The 
Pay Bills prepared by all these Commandants showed that sum of Rs 25 41 lakh on account 
of conveyance allowance 85 detailed below was paid to the constables dunng basic training 
period between January 2004 and June 2008 in contravention of the above rules This had 
resulted 1n an iInadmissible payment of conveyance allowance of Rs 25 41 lakh 

Sr  Name of office Number of Amount of 
No constables on conveyance 

training allowance 
{Rupees in lakh) 

1 Commandant | Battalon HAP Ambala 1168 629 

2 Commandant Il Battallon HAP Madhuban 1062 573 

3 Commandant iV Battalion HAP Madhuban 1106 597 

4 Commandant V Battalion HAP Madhuban 1378 742 

Total 4,714 2541 

On being pointed out in audit the Director General of Police stated (June 2008) that 
conveyance allowance had been allowed to the newly recruited constables keeping In view 
extensive travelling by them during field raining and rapid deployment during emergent situation 
for which they have to travel extensively within short distance The repiy was not acceptable 
as 08510 training of nine months duration was provided at the basic training centre only 
Moreover no conveyance allowance was paid by the 3rd Battalion dunng 08510 traming pernod 
which substantrated the audit view point that conveyance allowance was not payable during 
basic training period
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Thus due to non following the provisions of /6/d Rules Inadmissible payment of 
Rs 25 41 lakh on account of conveyance allowance to the newly recruited constables was 
made 

The matter was dem: officially reported to the Financial Commissioner and Principal 
Secretary 10 Government of Haryana Home Department in April 2008 reply had not been 
received (August 2008) 

The department in its written reply stated as under — 

The Tentative draft para was received from Accountant General Audit (न) Chandigarh 
vide letter No Report OAD(Civil)/DP Cell/TDP 237/07 08/3-4 dated 9 4 2008 regarding 
Inadmissible payment of conveyance allowance 10 the newly recruited constables during 
basic training and the reply was sent to Accountant General (Audit) with a copy to Govt vide 
this office memo No 9836/ Acctts 3 dated 12 6 2008(Copy enclosed) 

Conveyance allowance has been allowed to the newly recruited constables in view of 
their extensive travelling during field training at respective training HQ/campuses which are 

stretched over vast areas Distance covered by each recruits every day durnng training 15 
quite justified as short distance within the sentiments of Rule 2 11 of CSR Vol ॥ Moreover 
for efficient control over law and order situations these recruits are called out for rapid 
deployment during emergent situations for which they have to extensively travel within short 
distances at local places of deployment/ temporary duties Since these recruits are not paid 
TA/DA for such deployment and current duties at local places during their training penod 
payment of Conveyance Allowance 15 fully justified to meet their local travelling expenses 

Hence para may kindly be dropped 

During the course of oral examination, the departmental representatives 

submitted that A G. had pointed out inadmissible payment of Rs 25 41 lac on account 
of Conveyance Allowance The department clanfied that this had been a type of 
little extra incentive The departmental representatives also stated that there was 
need to formulate a policy by the Government in this regard 

The Committee desired that the matter may be examined so that Conveyance 

Allowance could be admissible during the basic training period 

The Committee also desired that if needed an amendment be made पा the 

rules at the Government level, with retrospective effect 

The Committee also desired that efforts should be made to get the spent amount 
regulanzed from the Government
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COOPERATION DEPARTMENT 

45 Regulatoryssues and others 

[39] 45 1Injudicious payment on account of training and managerial subsidies to 
Self Help Groups 

Injudicious payment of Rs 15 90 lakh was made to Self Help Groups on account of 
training and managerial subsidies 

The State Government decided to organise Self Help Groups (SHGs) था the rural areas 
with the aim to generate additional employment Each SHG was to engage in homogenous 
activities like carpentry zam /00 making shoe making masa/a and pickle making rosary 
beads of fu/srand sandal wood quality earthen wares moodhamaking etc Each SHG was 
(0 getRs 10 000 as training subsidy Rs 25 000 85 managerial subsidy and Rs 65 000 85 
Interest subsidy on the loans borrowed by them from the financial institutions/co operative 
banks As stipulated पा the sanction orders of subsidy Haryana Co operative Development 
Federation (HARCOFED) was to organise training programmes for the workers/members of 
SHGs 

Scrutiny of records (July 2006 April and May 2007) of Registrar Co operative Societies 
Haryana Panchkula (the Registrar) revealed that the department constituted 75 SHGs पा 
2005 06 and 42 SHGs In 2006 07 Outofthese training and managerial subsidies Rs 11 60 
lakhs and Rs 28 21 lakhs were released to 116 and 113 SHGs respectively during 2005 07 
Training subsidy amounting to Rs 11 60 lakh was not deposited with HARCOFED after 
recovering from the SHGs Even HARCOFED was not requested to chalk out any training 
programme as of May 2008 and as such no training was provided to workers/members 
of SHGs 

Scrutiny of applications submitted by SHGs for release of managerial subsidy revealed 
that in 23 cases the SHGs had clearly indicated monthly salary payable (0 manager 
(managerial subsidy) less than Rs 25 000 per annum but the Registrar released Rs 25 000 
to each group which resulted In excess release of subsidy of Rs 1 50 lakh Similarly 1n 16 
cases the SHGs had not demanded any amount of managernal subsidy whereas the Registrar 
released the subsidy to them at the rate of Rs 25 000 which amounted 10 Rupees four lakh 
Thus the Registrar released excess subsidy Rs 5 50 lakh on account of managerial subsidy 

On being pointed out in audit the Registrar stated (between September 2007 and June 
2008) that efforts were being made to get the training imparted from HARCOFED by recovenng 

the amount from SHGs As regards managenal subsidy orders for recovery of the amount 
had been issued {December 2007) 

However the fact remains that even if the recovery 15 made and training 15 mparted 
the purpose of training at this belated stage would not be served as the SHGs had been 
working for the last one to two years As regards recovery of amount from SHGs training 
subsidy of Rs 1 20 lakh only had been recovered (between April 2007 and June 2008) from 
12 SHGs and Rupees one lakh deposited into Government treasury and Rs 0 20 lakh with 
HARCOFED The balance amountof Rs 15 90 lakh was yet to be recovered (June 2008) 

Thus traiming and managenial subsidies amounting to Rs 15 90 lakh was released 
injudictously to SHGs
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The matter was dem officially reported to Financial Commissioner and Principal 
Secretary to Government of Haryana Co-operation Department in December 2007 reply had 
not been recetved (August 2008) 

The department in its wntten reply stated 85 under — 

In complience with the objection raised by the Accountant General Haryana on the 
amount of Rs 15 80 lacs relating to training & Managenal subsidy under Self Help Groups 
Scheme the recovery and utilisation status 15 given as under — 

Sr  Assistant Traiming Managerial  Total Recovery Utilisation Balance 
Ne Registrar Subsidy Subsidy Certificate 

Cuircle 

1 Ambala 60 000 — 60 000 60 000 — NI 

2 Naraingarh 60 000 1 000 61 000 61 000 — Nd 

3. Nuh 50 000 1 00 000 1 50 000 35 000 1 15 000 Ni 

4  Safidon 50 000 25 000 75 000 — — 75 Q00 

5 Hisar 20 000 — 20 000 20 000 — Ni 

6  Fatehabad 2 00 000 1 00 000 3 00 000 3 00 000 — Nt 

7 Karnal 2 00000 1 01000 3 01000 1 08 000 25 000 1 68 000 

8 Sonipat 60 000 — 60 000 30 000 30 000 Nil 

9 Panipat 100 000 50 000 1 50 000 90 000 — 60 000 

10 Loharu 20 000 — 20000 20 000 — | 

11 Mohindergarh 20 000 — 20000 20 000 — Nil 

12 Rewarl 20 000 25 000 45 000 45 000 — NIl 

13 Parwal 20 000 44 600 64 600 24 600 35 000 5 000 

14 Gurgaon 20 000 52 000 72 000 42 580 — 29 420 

15 Ferozpur Jhirka — 50 000 50 000 —_ 50 000 Nil 

16 Yamunanager 10 000 ना 10 000 10 000 — N 

17  Hansi 60 000 — 60 000 60 000 — Nil 

18 Fandabad 10 000 — 10 000 10 000 नए Nil 

19 Rohtak 20 000 - 20 000 20 000 — i 

20 आए 10 000 — 10 000 10 000 —_ N 

21 Katthal - 1000 1 000 1000 — Nil 

22 Gohana 10 000 — 10 000 10 000 — Ni 

23 Jhajar 20 000 — 20 000 20 000 ना पं 

Total 10 40 000 5 49 600 15 89 600 9 97 180 2 55 000 337420 

Nofe — 

5 Some of the Self Help Groups पा different Assistant Registrar Coop Societies 
circles have already utilized the amounts of training & Managerial Subsidy They 
have submitted the utilization Certificate of that amount 

8  The sincere efforts are being made for the recovery of balance amounts 

The Committee desired the pending amount may be recovered at earliest under 
intimation to the Committee and the A G. Office



PART-ll 2005-2006 

Revenue Recelpts 
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EXCISE AND TAXATION DEPARTMENT 

[40] 17 The Arrears of revenue 

The arrear of revenue as on 31 March 2006 in respect of some principal heads of 
revenue amounted to Rs 1432 38 crore of which Rs 278 92 crore were outstanding for 
more than five years as detailed पा the following table 

(Rupees ॥ crore) 

- 

5 Head of Amount Amount Remarks 
No  revenue outstanding outstanding 

_ recelpts 85 on 31st formore 
March 2006 than 5 years 

as on 3151 

March 2006 

1 Taxes on sales trade 114215 19147 Demand for Rs 334 59 
etc crore was stayed by 

High Court and other 
judicial  authorities 
Rs 61 33 crore were held 
up due to dealers 
becoming nsolvent 
Rs 16 90 crore were 
proposed to be written 
off Rs 18 02 crore were 
held up due to 
rectification/review 
appeal Specific action to 
recover the remaining 
amount of Rs 111 31 
crore was not iIntimated 

2 Satate excise 3956 2184 emands of Rs 3 69 crore 
were stayed by High Court 
and other judicial 
authorites Rs 0 32 crore 

were proposed 10 06 
written off Rs 0 03 crore 
were held up due to 
rectification/review 

Specific action taken 10 
recover the remaining 
amount of Rs 35 52 crore 

was not intimated by the 

department



1 2 3 4 5 

3 Taxes on goods 36 000 298 Demands of Rs 0 51 
and passengers crore were covered under 

recovery certrficates and 
recovery of Rs 0 27 crore 
was stayed by High Court 
and other judicial 
authorities Demands of 
Rs 4 04 crore were 

recoverable 85 inter State 
arrears Action to recover 
the remaining amount of 
Rs 31 18 crore was not 

Intimated 

Tax on entry of 110 01 NIl Recovery of Rs 46 55 
goods into local crore had been stayed by 
areas (L ADT) High Court judictal and 

departmental authorities 
and Rs 470 crore was 
held up due to 
rectification review and 
appeal Demand of 
Rs 004 crore was 
outstanding as dealers 
had become Insolvent 
Balance amount of 

Rs 58 72 crore was at 
different stages of action 

6 Receipts under 134 1256 Recovery of Rs 1 23 crore 
entertainment duty had been stayed by High 
and show tax Court and other judicial 

authoriies and Rs 002 
crore was likely to be 
written off Specific 
reasons to recover the 
remaining amount of 

Rs 008 crore were not 
intimated by the 
department 

Off these sales tax arrears of Rs 1 142 15 crore and the arrears outstanding for 

more than five years constituted 80 per centand 19 per cent of the total arrears respectively 
Substantial accumulation of arrears of taxes shows that the State Government did not tackle 

the problem vigorously | 15 recommended that effective steps for collecting these arrears be 
taken to augment Government Revenue
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The department in its written reply stated as under — 

The arrears of revenue 85 on 31 03 2006 पा respect of heads of revenue 
related to Excise and Taxation Department was amounting to Rs 1329 06 Qut 
of this amount Rs 633 83 crore have been recovered till 31 12 2011 Out of the 
outstanding amount of Rs 695 23 crore Rs 247 68 crore are under stay 
Rs 108 26 crore are under hiquidation Rs 77 41 crore are mter-state arrears 
Rs 38 76 crore are to be written off Rs 56 43 crore are in case where property 
15 attached and Rs 1 16 crore are in cases in which instalments have been fixed 
Accordingly netrecoverabie amountis Rs 167 53 crore as per detail given below 
Sales Tax 

This para 15 based on information supplied by the department to the A G 
(Audit) Haryana Out of total arrear in revenue of Rs 1142 15 crore Rs 595 38 
crore stands recovered up to 31 12 2011 leaving a balance of Rs 546 77 crore 
The reason wise detalls of balance arrear are given below — 

{Amount in Lacs) 
1 Under Stay 14930 59 
2 Under Liquidation 10800 43 
3 Interstate arrear 6797 20 
4 For writing off 3643 25 
5 Property attached 4692 36 
6 Under installments 62 92 
7 Net recoverable 13750 05 

Total 54676 80 
It may seen from the above reply that out of sales tax arrears of Rs 1142 15 

croreas on 31 03 2006 595 38 crore have been recovered till 31 12 2011 Further 
tt may be seen that out of the balance arrears net recoverable arrears are only 
137 50 crore which 15 just 0 371 % of the total sales tax collection upto 31 3 2006 
The State Government 1s vigourously pressing the recovery of arrears 
State Excise 

Out of total arrear in revenue of Rs 39 56 crores Rs 9 94 crore have beenr 
ecovered upto 31 12 2011 leaving a balance of Rs 30 12 crores The reasons 
wise breakup of balance arrea are as under — 

(Amount n Lacs) 
1 Under Stay 1224 56 
2 Interstate arrear 481 59 
3 For wniting off 3325 
4 Property attached 951 12 
5 Under installments 1517 
6 Under Liquidation 2110 
7 Net recoverable 28477 

Total 3011 56 
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PGT 

Qut of total arrear पा revenue of Rs 36 00 crores Rs 24 79 crore have been 

recovered upto 31 12 2011 leaving a batance of Rs 11 21 crore The reason wise 
balance arrear are as under — 

(Amount In Lacs) 

1 Inter State arrear 461 29 

2 Net recoverable 659 72 

Total 1121 01 

LADT 

Qut of total arrear in revenue of Rs 110 01 crores Rs 3 33 crore have been 

recovered upto 31 12 2011 leaving abalance of Rs 106 68 crore The breakup of 
balance arrear are as under — 

(Amount in Lacs) 

1 Under Stay 8577 61 

2 Under Liquidation 447 

3 Under installments 3833 

5 Net recoverable 2047 37 

Total 10667 78 

Entertainment Duty 

Qut of total arrear in revenue of Rs 1 34 crores Rs 0 88 crore have been 

recovered upto 31 12 2011 leaving a balance of Rs 0 45 crore The reason-wise 

balance arrear are as under — 

{Amount पा Lacs) 

1 Under Stay 33 55 

2 inter State 035 

3 Netrecoverable 10 96 

Total 44 86 

The Committee desired that all out efforts be made to recover the balance 

amount under intimation to the Committee 

The Committee further desired that vigorous and sincere efforts be made पा 

respect of the cases which are under stay/liquidation
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[41] 18 Amrearsnassessments 

The details of cases pending assessment at the beginning of the year cases becoming 
due for assessment during the year cases disposed of during the year and number of cases 
pending finalisation at the end of each year during 2001 02 to 2005 06 as furnished by the 
Excise and Taxation Department in respect of taxes on sales trade etc (ST) and taxes 
goods and passengers {PGT) are as follows — 

Year Head of Opening Cases due Total Cases Balance at Percent 
revenue balance for assess finalised the close of age of col 
receipts ment during the  the year 5tocol4 

during the year 

year 

1 2 3 4 5 6 7 

2002-03 1) 162618 159 063 321681 114003 207678 35 

PGT 1002 693 1695 555 1140 33 

2002 03 ST 207678 179265 386943 15308 233865 40 

PGT 1140 673 1813 711 1102 39 

2003 04 ST 2 33 865 164 386 398251 192321 205930 48 

PGT 1102 667 1769 457 1312 36 

2004 05 ST 205930 159 740 365670 142901 222769 39 

PGT 1312 704 2016 536 1480 27 

2005 06 ST 222769 163789 386558 186761 195797 48 

PGT 1480 618 2098 433 1665 2 

The above table shows that pending cases In respect of taxes on 58165 trade etc at 
the beginning of 2001-02 were 1 62 618 which increased to 1 99 7 at the end 0 2005 061 e 
23 per cent while the percentage of cases finalised increased from 35 per centin 2001 0210 
48 per cent ॥ 2905 06 52 per cent of total cases (3 86 558) were pending assessment 
(1 99 797 cases) Ason 31 March 2006 Similarly pending cases In respect 0 PGT increased 
from 1 002 at the beginning of 2001 02 to 1 665 at the end of 2005 06 1 e by 66 percent The 
percentage ए cases finalised decreased from 39 per cen ॥ 2002 03 to 21 per cent पा 
2005 06 79 per cent of total cases (2 098) were pending assessments (1 665 cases) 85 on 

31 March 2006 

The department in its wntten reply stated as under — 

In the CAG report for the year 2005 06 there were 201462 (199797 ST + 1665 
PGT) cases shown pending for assessment 00 of which 201190 cases (198576 
ST+ 1614 PGT) have been disposed of upto 31 12 2011 (eaving a balance of 272 
cases (221 ST + 51 PGT) Efforts are being made to clear the balance cases at 

the earliest 

The Committee desired that latest position under both the Heads (221 cases 
of ST and 51 cases of PGT) be intimated to the Committee Quarterly Progress Report 

be sent to the Committee accordingly
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[42] 110 Evasionoftax 

The details of evasion of tax detected by Excise and Taxation Department cases 
finalized and the demands for additional tax 85 raised by the department during 2005 06 are 
given below 

Sl Head of Cases Cases Total Number of cases पा Number of 
No revenue pending detected (3+4) which assessments/ cases 

receipts as on 31 during the investigations pending 

March year completed and finalisation 
2004 2004 2005 additronal demand as on 31 

including penaity etc March 
raised 2005 

No of Amount of 

cases demand 

(Rupees पा 
crore) 

1 2 3 4 5 6 7 8 

1 Taxes on 95 878 973 921 156 52 

sales 

Trade हाट 

2 State excise 72 1648 1720 1603 68 91 117 

3 Taxes on 764 17 848 18612 13129 737 5483 

goods and 
passengers 

tax 

The department in its wntten reply stated as under — 

Sales Tax 

Allthe 52 Cases have been disposed off by creating an additional demand of Rs 
348 39 1805 out of which Rs 81 37 lacs stands recovered leaving a balance of 
Rs 267 02 lacs and concemed DETCs have been directed to recover the amount 
at the earliest 

Excise 

Qut of 117 Cases 77 Cases have been disposed off by creating demand of Rs 
70 39 lacs out of which Rs 18 73 lacs stands recovered leaving a balance of 

Rs 51 66 lacs Out of remaining 40 cases 39 cases are pending पा courts only 
1 case Is still under process and concerned DETC has been directed to dispose 
off the case at the earliest 

PGT 

Out of 5483 Cases 4693 Cases have been disposed off by creating an additional 
demand of Rs 273 16 lacs which stands recovered Remaining 790 cases are 

still under process and concerned DETC s have been directed (0 dispose off 
these cases at the earliest
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The Committee desired sincere and vigorous efforts be made in respect of 

recovering the balance/pending amount relating to Taxes on Sales, Trade etc State 
Excise and Taxes on goods and passenger tax under intimation to the Committee 

[43] 111 Write off and warver of revenue 

During the year 2005 06 demands for Rs 16 90 crore In 285 cases and Rs 0 32 crore 
॥ 25 cases relating to sales tax and state excise respectively were written off by the Excise 
and Taxation Department as irrecoverable Reasons for the [write off 85 reported by the 
department were 85 foliows 

Sr Reasons Sales Tax State Excise 

No 

No of Amount No of Amount 

cases (Rupeesin cases (Rupees n 
lakh) lakh) 

1 Whereabouts of 122 747 70 10 12 50 

defaulters not known 

2 Defaulters no longer 17 126 65 7 871 
alive 

3 Defaulters not having 105 41334 6 1023 
any property 

4 Defaulters adjudged 5 2419 2 103 
insolvent 

5 Other reasons 36 378 42 Nil Nl 

Total 285 1690 30 25 3247 

The department ॥ its wntten reply stated as under — 

The decision regarding writing off 1s taken in cases where all possibilities for the 

recovery of the amrears are exhausted and the chances for the recovery are Nil All 
such Cases are referred to the committee constituted under the Chairmanship of 
the Chief Minister or the Excise & Taxation Minister as per norms fixed 

The Committee desired that department should expedite the writting off of 
amount involved on top priornity only in such cases in which recovery 15 not possible 
under intimation to the Committee
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[44] 112 Refunds 

The number of refund cases pending at the beginning of the year 2005 06 claims 
received dunng the year refunds allowed dunng the year and cases pending at the close of 
the year 2005 06 as reported by the Excise and Taxation Department and Chief Electrical 
Inspector Haryana are given below 

Sr Particulars Sales State 

tax Excise 

No of Amount No of Amount 

cases Rs In cases Rs In 

lakhs lakhs 

Claims out 
standing at the 
beginning of 525 266913 5 391 Nil Nil 

the year 

Claims 2252 5665 32 16 18 86 12 18 55 
receved 
during the year 

Refunds made 2418 4 539 95 20 2267 12 1855 
during the year 

Balance 358 3794 50 1 010 Nil Nil 
outstanding 
at the end 
of the year 

Refunds of Rs 45 63 crore and Rs 0 19 crore had been made by the Excise and 
Taxation Department and Chief Electrical Inspector Haryana to 2 439 and 12 claimants 
respectively during the year 2005 06 

The department in its wntten reply stated as under — 

Sales Tax 

Out of 358 cases 357 have been disposed off by allowing the refund of Rs 
3793 43 lacs thereby only 1 cases are पा balance involving था amount of Rs 
107 lacs Efforts are being made to finalise the balance cases as early as possible 

Excise 

Only one case was pending which has been disposed off by finalising the payment 
of Rs 10 000/ Hence the para may please be dropped 

The Commuttee desired that efforts be made to finalise one case relating to 
sales tax and one case relating to excise under intimation fo the Committee
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[45] 21 Results of Audit 

Test check of sales tax assessments refund cases and other connected records 
conducted during the year 2005 06 revealed under assessments of sales tax amounting to 
Rs 241 06 crore in960 cases which broadly fall under the following categories 

Sr Particulars Number Amount 
No of cases (Rupees i - @ @ @ O O O O @O OO ofcases _ (Rupeesmcrore) 

1 Under assessment of turnover under CST Act 224 34 15 

2 Application of incorrect rates of tax 105 528 

3 Incorrect computation of turnover 10 341 

4 Non levy of interest 35 129 

5 Non levy of penalty 1" 019 

6 Other irregulanties 574 45 65 

7 Review on Evasion in sales tax 1 151 09 

Total 960 241 06 

During the year 2005 06 the Excise and Taxation Department accepted under 
assessments of tax of Rs 1 07 crore involved in 95 cases of which 67 cases Involving Rs 0 33 
crore had been pointed 011 ॥ audit dunng 2005 06 and the rest in earlier years Anamount of 
Rs 0 95 crore had been recover in 60 cases during the year 2005 06 of which Rs 0 71crore 
recovered 11 21 cases related to earlier years 

A few lllustrative cases involving Rs 5 74 crore and a review on Evasion in sales tax 
Invalving Rs 151 08 crore highlighting in important cases are mentioned |) this chapter 

The department पा its wnitten reply stated as under — 

Out of total 958 cases involving an amount of Rs 89 97 crore have been reviewed 
with the following results — 

Number of Amount pointed Result of review 
Cases out by audit 

(Rs niacs) 

65 405 Settled with demand 

425 32 86 Setiled without demand 

469 5306 Cases are under review 
with AG Audit 

959 89 97 Total 

As regards the remaining cne case involving an amountof Rs 151 09 crores 
as per Sr No 7 of the table reply 1s given ॥ succeeding para2 2 8102 2 15 

The Committee destred that sincere efforts be made to settle the cases under 
review with Accountant General (Audit), Haryana under intimation to the Committee
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Evasion of tax by unregistered dealers 

[46] 228 Nonlevyoftax on contractees 

22 81 Under the HGST Act 5816 means any transfer of property ॥ goods and 

includes transfer of right to use छाए goods (whether 85 goods or In some other form) for cash 

deferred payment or other valuable consideration 

Department clanfied पा December 1996 that material supplied by contractees to the 

contractors constitute an independent sale for which they are required to be registered and 

pay tax Further where 8 dealer liable to pay tax wilfully falled to apply for registration he 

shall be hable to pay penalty in addition to the amount of tax a sum equal to twice the 

amount of tax so assessed 

Audit scrutiny of the records and information received/collected from 10 divisions/ 

units revealed that cement valued at Rs 31 46 crore was procured by HUDA HSAMB and 

HPHC (contractees) duning the years 2000 01 to 2004 05 from outside the State and supplied 

to contractors for use in the execution of works Scrutiny of contractors bills and other refated 

records however revealed that contractees neither recovered sales tax from the contractors 

nor was it deposited in Government account This resulted in evasion of tax of RS 11 32 crore 

(including penalty of Rs 7 55 crore) 

The matter was brought to the notice of eight DETCs between December 2005 and 

March 2006 DETC Panchkula State in May 2006 that notices were being 1ssued to HUDA 

and HPHC DETC Hisar stated in June 2006 that notices had been issued (0 HSAMB Hisar 

ETC stated in June 2006 that the department had intimated action against the contractees 

for non payment of tax Further progress was awarted (August 2006) 

The department in 5 wntten reply stated as under — 

M/s Haryana Police Housing Corporation, Panchkufa 

In regard to H PH C notice was 1ssued to M D Haryana Police Housing Corp 

Ltd आएं reply in this regard has been received from the Managing Drrector 

HPHC 

Further it 1s submitted that Haryana Police Housing Corpn 15 an autonomous 

body incorporated to formulate execute and undertake construction of bullding of 

residential/non residential building of Police Deptt  Jail etc H s admitted that 

the goods are purchased by HPHC as per rates fixed by % Director Supplies and 

Disposal and such goods are supplied to the contractors 

The H PH C 15 an unregistered body underH GS T Act 1973 (since repealed) 

and Haryana Value Added TaxAct 2003 and existand functions as a Contractee 

The habiitty for the Contractee and the contractor both under Haryana General 

Sales TaxAct 1973 (since repealed) and Haryana Value Added TaxAct 2003 1s 

defined under section 258 and Section 24 respectively 

HPHC being a contractee deducts Tax deduction at source on the Gross 

value of the work done which includes cost of cement consumed on the work 

also from the payment of contractor and depostt the same to this department
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The corporation however did not 00601 58165 Tax on the sale of cement to 
contractor other than TD S separately as the same would tantamounted to 

double taxation as leving tax twice on the same material in the single transaction 
would be against Principals of Natural Justice 

६ [5 hence requested that para may be dropped 

Mis XEN Haryana State Agricultural Marketing Board Division, Karnal 

In this para it 1s submitted that a notice 1ssued to the Board for supply of statement 

showing purchases of cementetc during the year 2002 03 the HSAMB has not 
shown any purchases from out side the state Whereas audit has pointed out 
purchase of 19270 bags worth Rs 2510688/ The audit has not pointed out 
source of purchases In view of the statement given by HSAMB the purchase of 
19270 bags If from within the State end 85 suchaudit objection deserves to 06 
settled 

The Committee desired that recovery of the amount may be effected as and 
when the matters are decided by the court and Committee be informed accordingly 

[47] 2210 3 Underthe HGST Act no sale of tax paid goods at 8 subsequent stage shall 
be exempt from tax unless the dealer effecting the sale at such subsequent stage furnishes 
to the assessing authorty in the prescribed form (ST 14) a certificate duly filled in and signed 
by the dealer from whom the goods were purchased to the effect that the tax on such 
goods has been paid at the first stage of sale The department issued instructions In 

September 1985 that the assessing authorities should not accept incomplete/wrongly or 
vaguely filled in declaration forms (ST 14) as such forms besides being invalid gave on 
considerable scope of evasion of tax 

Outing test check of records of four DETCs 1t was noticed between February and 
December 2005 that the assessing authonities while finalising the assessments between 
June 2002 and March 2005 allowed deductions amounting to Rs 83 47 crore involving tax of 
Rs 4 25 crore 10 nine dealers In 15 cases during 2000 01 to 2002-03 on account of tax paid 
purchases against declarations in form ST 14 Audit scrutiny of forms revealed that these 
forms did not contain particulars of tax deposited by the first seller In the absence of complete 
particulars पा the declaration forms tax paid by the first seller on such goods could not be 
verified in audit 

After this was pointed out the department stated पा June 2006 that incomplete 
declarations as pointed cut by audit were being got completed 

The department in its written reply stated as under — 

M/s Food Corporation of India, Karnal, R C No 09679 AY 2000 01 

In reply to objection raised by the audit it is stated that the FCI has either purchased 
foodgrains directly by paying sales tax or has purchased goods through various 

procurement agencies of the State llke HAFFED DFSC CONFED etc These 
firms have paid tax on the purchases at the first stage In the given circumstances 
there are no scope of evasion of tax in the hands of these agencies However FCI 
has been directed to furnish detail of the agencies who paid the tax during the 
year
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Mahavir Enterpnises, Panipat, R C No 11322, & ४ 2001 02 

In reply to audit para 115 submitted that in the light of Audit objection the 8 was 
sent to the Revisional Authornty cum DETC Panipat who vide his orders dated 
19 06 2009 decided the case and the forms ST 148 were rejected creating an 
additional demand of Rs 2873358/ The R A also directed Assessing Authonty 

to take action ufs 48 of the HGST Act Complying the directions of Revisionat 
Authority penal action u/ s 48 has been taken and penalty at Rs 86 20 074/ has 
been mposed ETO AA orders dated 8 7 2011 {(disposal No 194 A) 

The dealer 15 not available था Panipat and thus as per record available TDN copy 
of order and challan has been sent to the DETC Faridabad alongwith recovery 
certificate as the residential address ए the prop and both the sureties are shown 
of Fandabad A letter to the Tehsildar Panipat has 8150 been written to know 
about the immovable property in the name of prop ॥ा Paripat district 

M/s Food Corporation of India, Karnal, RC No 09679 AY 2000 01 

The Committee desired that details of Agencies who paid the tax be 
supplied to the Committee 

Mahavir Enterprises Panipat, R C No 11322, 2 1 2001 02 

The Committee desired that sincere and vigorous efforts be made to trace 
out the whereaboutsimmoveable properties of the firm/societies under intimation 

to the Committee 

[48] 22104 Under the CST Act benefit of indirect export sale shall not 06 admissible 
unless the dealer selling the goods furnishes to the prescribed authortty in the prescribed 
manner 8 declaration duly filled पा and signed by the exporter to whom the goods are sold in 
8 prescnibed form H/ST 15 A obtained from the prescribed authonty Production of original 

form H is mandatory with effect from 11 May 2002 

During test check of records of DETC Karnal it was notice in November 2005 thata 

dealer exported Wheat and rice value at Rs 1 032 70 crore against form HJST 15 Aduring 
2002 03 Outofthis he furnished duplicate photocopies of original/duplicate and counterfoils 
of forms H/ST 15 A for Rs 106 33 crore While finalising assessment in August 2004 the 
assessing authority accepted these forms which was irregular As such the possibiiity of 

evasion of tax of Rs 4 25 crore cannot be ruled out 

After this was pointed out the department stated पा June 2006 that the case was 

under examination 

The department in its wntten reply stated 85 under — 

M/s Food Corporation of India, Karnal, RC No 9679, # 7 2002 03 

The dealer has been directed 10 procure and produce ST 15A from the respective 

exporting dealers of state in place of H forms The progress will be intimated 

once the requisite in done 

The Committee desired that latest position in this regard be intimated to the 

Committee
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Non comphance of departmental instructions regarding cross verification 

[49] 2212 Inorderto ensure geuineness 0 the transactions and detect evasion of tax 
by dealers the ETC 10 August 1988 emphasised the need of cross verification of sale and 
purchase transactions exceeding Rs 10 000 in the case of ETO and Rs 5 000 पा the case of 
AETO 

Dunng test check of records of seven DETCs it was noticed that cross verification 
of 1 399 transactions (each exceeding Rs 50 000) aggregating to sale value of Rs 39 75 
crore involving tax of Rs 3 32 crore during 1999 2000 to 2002-03 was not done and 
assessments were finalised However cross venfication of 802 transactions (mcluding 604 
out of 1 399) by audit revealed Irregularnities 85 discussed below 

22121 Underthe HGSTAct If adealer has maintained false or incorrect accounts 
or documents with 8 view to suppress his sales purchases or stock of goods or has concealed 
any particulars of his sales or purchases or has furnished to or produced before any authonty 
any accounts retirn document of information which 15 false or incorrect he shall be liable to 

pay penalty ॥ addition to the tax (0 which he 15 assessed or is liable to be assessed 8 sum 
not less than twice घाव not more than three times the amount of tax which could have been 

avorded Further every dealer 15 required to submit to the assessing authority a monthiy or 
quarterly return and pay tax due 85 per returns within the prescribed period 

Duning test check of records of five DETCs 1t was noticed that 10 dealers were 
allowed deduction of Rs 6 89 crore on account of sales made to 14 dealers during the year 
2002 03 on the strength of registration certificate without payment of tax Cross verification of 
records of these offices revealed that 10 dealers did not account for purchases of Rs 5 crore 

two dealers 10 not fie returns for purchases of Rs 66 50 lakh and two dealers 10 whom sales 
of Rs 1 23 crore were made had closed down their business Failure on the part of assessing 
authorities to cross verify the transactions and monitor the submisston of returns resuited in 
evaston of tax of IRs 73 81 lakh besides minimum penalty of Rs 1 48 crore 

After this was pointed out the department stated 11 June 2006 that the matter in all 
these cases was under examination 

The department in its written reply stated as under — 

M/s Sachdeva Exports Karnal, R C No 27864 A Y 2002 2003 

In this para 115 submitted that the enquiry made from Assessing Authornity Kaithal 
has revealed that M/s Sheetal Rice (India) Kaithal has shown R D Sales of Rs 
1 94 578/- to M/s Sachdeva Exports Karnal dunng the year 2002 2003 These 
purchases 00 not find place in the flle of Karnal dealer The Karnal dealer has 

given पा writing that he did not make any purchases from this firm of Kaithal It 
seems that Karthal dealer issued paper bill in the name of Karnal dealer ॥ order 

to shift iability to pay purchase tax on paddy 85 the stage of tax on paddy 15 last 
purchase 15 pointed out that M/s Sachdeva Exports 1s well reputed exporter of 

rice and the evasion if any seems to be on the part of the selling dealer at Kaithal 
The Assessing Authority Karthal has referred the case of M/s Sheetal Rice (India) 
Kaithal for 900 Moto action
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M/s Manku Trader (Pl Ltd , Farirdabad (W) RC No 1319845 AY 2002 03 

In reply to this audit note ॥ 15 submitted that the case for the year 2002 03 of this 

dealerwas re assessed under section 31 of H GS T Act 1973 and the Assessing 
Authority has levied tax of Rs 1896926/ by disallowing the R D Sale to the tune 
of Rs 158007720 00 vide order dated 25 09 2007 which was served upon the 

dealer by registered AD No 2375/ dated 08 10 2007 and proceedings for the 
penal action under section 48 were started by giving notice to the dealer Penalty 
under section 48 of the 5810 Act to the tune of Rs 5690778/ was levied wvide 
assessing authority orders dated 11 8 2008 which was served upon the dealer by 
registered post vide No 2180/dated 28 08 2008 The dealer has filed an appeal 
before the Joint Excise & Taxation Commissioner (Appeal) Fandabad which 
was dismissed vide order dated 17 06 2008 Further the dealer went in appeal 

before the Sales Tax Tribunal Haryana Chandigarh which was also dismissed 
by the Hon ble Tribunal vide order dated 28 05 2009 The dealer was served upon 

a wnt/notice of demand for invoking the provision of Punjab Land Revenue Act by 
registered post vide No 2822/dated 18 09 2009 and the said arrears was declared 
recoverable under the Punjab Land Revenue Act vide Asstt Collector 1st Grade 
order dated 28 01 2010 and the recovery certificate was sent vide Collector 
Cum Dy Excise & Taxation Commisstoner Fandabad{West) vide R C No 4670/ 
W 5/dated 02 02 2010 Surety amount 10 the extent of Rs 1 00 000/ have been 
recovered from both the sureties and Rs 1 00 000/ agamst personal surety bond 
of the Director has also been recovered 

M/s Megha Enterprises, Faridabad (West) R C No 1313538A Y 2002 2003 

As a result of audit objection the re assessment proceedings in this were inihated 
by issuing notice in form ST 25 on 25 4 2007 The dealer had failed to show his 
purchases In the return 50 it was re assessed 10 tax and penalty under section 
31 of HGST Act The re assessment was framed exparte vide order dated 10 6 
2008 thereby creating an additional demand of Rs 13 20 226 00 The recovery of 
Rs 50 000 00 was made from one of the surety (Surety amount) Further a recovery 
of Rs 45000-00 has been made from the dealer The firm 15 lying closed There 
exists no property in the name of the owner of the firm However efforts are betng 

made to recovery the balance amount of Rs 12 25 226 00 

M/s Sachdeva Exports Karnal, R C No 27864, A Y 2002 03 

The Committee desired that thorough check up be made पा respect 
of purchase tax given by the firms and action taken against M/s Sheetal 
Rice (Indra) Kaithal be intimated 10 the Committee 

M/s Manku Traders (P) Ltd Exports, Karmal, RC No 27864,A Y 2002 03 

The Committee desired that recovery of the remaining amount may 

be effected as and when the matter 15 finally dispose off by the Tribunal 
and the Committee be informed accordingly 

M/s Megha enterprises, Faridabad (West), RC No 1313538,A Y 2002 03 

The Committee destred that sincere efforts be made to recover the 

balance amount of Rs 12 25,226/ under intimation to the Committee
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[50] 22712 2 Testcheck of records of DETC Hisar revealed that 8 dealer sold goods (iIron 
and steel) valued at Rs 7 18 crore 10 a dealer of Panipat during movement of goods from 
Rourkela against declaraction in form C during 2001 02 These goods were liable 10 be 
taxed पा the state at the first point of sale Cross venfication of records of DETC Panipat 
revealed that the dealer of Panipat had accounted for these goods as tax paid goods पा State 
sup supported by declaration (ST 14) furnished to him by the dealer or Hisar While finalising 
the assessment in June 2003 the assessing authonity could not detect the suppression of 
facts from the accounts submitted by the dealer and excluded the turnover from levy of tax 
Failure of DETC Panipat to cross verify the transaction with DETC Hisar resulted in evasion of 
tax of Rs 28 73 lakh besides minimum penalty of Rs 57 47 lakh 

The department in its wnitten reply stated 85 under — 

M/s Mahavir Enterprises Panipat, R C No 11322,AY 2001 02, D No 73 

In reply to audit para it 15 submitted that in the ight of Audit objection the file 
was sent to the Revisional Authonty cum DETC Panipat who vide his orders 
dated 19 06 2009 decided the case creating an addiional demand of Rs 2873358/ 
The R A also directed Assessing Authority to take action u/ s 48 of the HGST 

Act Complying the directions of Revisional Authority penal action u/ s 48 has 
been taken and penalty atRs 86 20 074/ has been imposed vide ETO AA orders 
dated 8 7 2011 (disposal No 194-A) Now the action stands complete and TDN 
for tax amount of Rs 2873358/- and penalty amount of Rs 8620074/ stands 
Issued The total amount due against dealeris Rs 1 14 93 432/- 

The dealer is not avariable In Panipat and thus 85 per record available TDN copy 
of order and challan has been sent to the DETC Fandabad alongwith recovery 
certificate 85 the residential address of the prop and both the sureties are shown 
of Farndabad A letter to the Tehsildar Panipat has 8150 been written to know 
about the immovable property पा the name of prop in Panipat district 

The Committee desired that all out efforts be made to recover the amount of 
Rs 1,14,93,732/ due against the Dealer under intimation to the Committee 

The Committee further desired that whereabout of dealer and sureties be 
traced and inform the Commuittee accordingly 

[61] 22123 As per HGST Act no time limit for finalization of returns has been 
prescribed However ETC issued instructions in January 1982 to finalise the assessments 
within three year 

Cross venfication of records of DETC Fandabad (East) with that DETC Hisar revealed 
that a dealer purchased iron and steel of Rs 1 05 crore (Rs 14 97 lakh in 2001 02 and 

Rs 90 07 lakh 1n 2002 03) from 8 dealer of Hisar dunng movement of goods from outstde the 
State againstform C The dealer of Faridabad पाए not account for the goods in his return for 

the year 2001 02 and had not submitted return for the year 2002 03 (the return for 2001 02 
has not been finalised 50 far) Thereafter he closed down his business without intimation to 
the department Non monttoring of submission of returns and non conducting of cross verification 
of transactions by DETC Faridabad resulted पा evasion of tax of Rs 4 20 lakh besides penalty 
of Rs 8 40 lakh
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After this was pointed out DETC Fandabad (East) stated in June 2006 that the 
matter had been taken up with District Magsstrate Jhunjhunu for locating the dealer in December 
2005 and 8150 with ali DETCs fori disallowing the benefit of suspected misuse of declaration 
forms The department however further stated in June 2006 that the matter was under 

examination 

The department ॥ its written reply stated 85 under — 

M/s Radhika Enterprises, Faridabad (E) RC No 1212973, Assessment Year 
2001 02 and 2002 

पा reply to audit objection it 15 submutted that M/s Radhika Enterpnses bearing 
TIN 1212973 was 8 propnetorship firm The firm stands closed The cases 
pertaining to A 'Y 2001 02 and 2002 03 have been assessed ex parte on the 

basis of record available on the file and on the 08515 of information available 
regarding suppression of sales made by the firm The assessment for the 

assessment year 2001 02 was framed exparte dated 31 07 2006 creating था 
addittonal demand of Rs 11138692/ ncluding the tax and penalty under the 
HGST Act and Rs 995/- under the CST Act The assessment forA'Y 2002 03 
was framed on 17 03 2008 creating an additional demand of Rs 1080864//under 
the HGST Act including the fax and penalty 

These arrears were declared as the arrear recoverable under the Land Revenue 

Act The proprietor of the firm Sh Bhairon Singh s now residing at village Sultana 

District Jhunjunu Rajasthan Recovery Certificate No 108 dated 13 11 06 vide 

office memo No 1118 to 1119/TI/W-2dt 13 11 06 and 115 dt 08 09 10 was sent 
vide letter No 1774 dt 08 09 2010 to the Callector District Jhunjunwala District 
Rajasthan for effecting the recovery Thereafter reminders were issued several 
times No property 15 ॥ the name of Sh Bhairon Singh Propnetor of the firm in 

Fandabad 

The SDM Chidawa Distnct Jhunjunu Rajasthan vide letter No 1239 dated 01 08 11 
has returned the recoveryertificate back to the Dy Excise & Taxation 
Commusstoner Farndabad (East) and was informed that Sh Bhairaon Singh S/o 
Sh Jagat Singh Proprietor of M/s Radhika Entt owns 0 37 Hectares of land पा 
Vill Sultanta Teh Chidawa District Jhunjunu After following the due procedure 
the land was set for auction for many times but none made a bid for the auction 
The assets of 0 37 hectare are all that Sh Jagat Singh owns Therefore the SDM 
Chidawa has exhausted all means of recovery and returned the recovery certificate 

in ortginal The surety Sh Prakash Nagar prop M/s Panka) Enterprises Is not 

traceable but the second surety Sh Sushil Gupta Prop of M/s Ambika Steel 
has been traced out Notice and summons have been issued to him No recovery 
has been made 50 far 

The Committee desired that recovery of tax and penalty be made and 

Committee be informed accordingly
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[52] 22124 In10 cases venfication of 149 transactians having 5816 value of Rs 3 07 
crore Involving tax effect of Rs 30 33 lakh could not be venfied पा audit as the relevant records/ 
files were not made avariable (0 audit ॥ five DETC offices Evasion पा the remaining cases 

could not be ruled out 

The department in its written reply stated as under — 

M/s J B Foods, Karnal,AY 2002 2003 

[n this para it 15 submitted that the perusal of the M/s J B Foods Karnal for the 
year 2002 2003 reveals that no purchases have been made by this dealer from M/ 
s Jagdhamba Rice and General Mills Kaithal Therefore necessary action 85 
warranted under the Law against the Karthal firm needs to be taken by the Assessing 
Authonty of Kaithal Same have also been intimated to AA Kaithal also 

The Committee desired that appropnate legal actton may be taken against 

the firms under intimation 10 the Commuttee 

[53] 22133 Underthe CST Act where any dealer claims that he 1s not liable to pay tax 
In respect of any goods transferred to any other place of his business or to his agent or 
principal he may furnish furnish 8 declaration in form F duly 1५60 in and signed by the 
principal officer of other place of business along with evidence of despatch of such goods 
Production of form F 1s mandatory for ctaiming exemption from payment of tax with effect 

from 11 May 2002 

Test check of records or four DETCs revealed that while finalising the assessments 
for the year 2002 03 between January 2004 and March 2005 the assessing authonties allowed 
deduction of Rs 36 64 crore | 22 cases Therefore deductions were not supported by forms 
C which was mandatory for claiming exemption This resulted पा non levy of tax of Rs 2 75 

crore be 1065 interest and penalty 

After this was pointed out DETC Kaithal stated पा June 2006 that form F valued at 
Rs 2 85 crore had been obtained in four cases Reply from remaining DETCs had not been 

received {August 2006) The matter needs to be pursued by the Cepartment 

The department in its written reply stated as under — 

M/s Subhash Chand & 8705 , Karnal, R C No 11486 A 'Y 2002 03 

The assessment case for the year 2002 03 has been remanded by the Sales Tax 

Trnbunal vide order dt 31 8 2010 directing to afford opportunity to the dealer before 

deciding the case Accordingly the D E TC cum Assessing Authority vide his 

order dr 7 9 2011 after affording the opportunities being heard to the dealer 

assessed the case by creating additional demand of Rs 12434/ under Vat Act 

and under the CST Act demand of Rs 14263/ has been created Efforts are 

being made 0 recover the amount 

The Committee desired that efforts be made to recover the amount under 

intimation to the Committee



104 

Non levy of interest and penalty 

[54] 2214 Under HGST Rules exemption/entitiement certificate granted to an eligible 
industrial unit shall be liable to be cancelled py the DETC concerned either in the case of 
discontinuance of its business by the unit any time for a period exceeding six months or its 
closing down during the period of exemption/deferment Further on cancellation of eligibility 
certificate or exemption/entitlement certificate the entire amount of tax exempted/deferred 
shall become payable immediately in lumpsum alongwith interest and penalty 

During test check of records of DETCs Hisar and Jhajjar it was noticed that five units 
after availing exemption of Rs 1 09 crore during 1993 94 to 1999 2000 discontinued their 
manufacturing processes during the currency period of exemption/deferment Though the 
DETCs cancelled the exemption certificated between March 2001 and March 2003 and 1ssued 
demand notices for the amount of exemption availed of Rs 109 core but Interest and 
penalty was not levied This resulted in non levy of interest of Rs 1 11 crore and penalty of 
Rs 2 85 crare 

After this was pointed out tn March 2005 DETC Hisar stated पा June that recovery 
proceedings were under process In the case of two 4nit 85 arrears of land revenue and third 
unithad been declared sick DET Jhajjar raised a demand of interest of Rs 17 27 lakh in the 
case of one unit 

The department in its written reply stated as under — 

M/s Jagdish Cotton, Village Talwadm Rana, Hisar, R C No 27232 (Period 
812 93100 712 2002) 

Copy of order and TDN s stand served upon to the partner of the company on 
28 08 2002 Notice issued and served on 23 09 2002 Arrear declared as an arrear 
to be recovered under land revenue act vide order dated 10 06 2003 All partners 
left the Hisar and closed down his business Enguines were conducted which 
reveals that Sh Parveen Kumar came back nowadays 50 summons issued and 
served for 23 09 2004 Letters 1ssued to the Tehsildar Estate officer HUDA Hisar 
and E O Municipal Committee Hisar for stopping the sales of property and also 
requested for obtaining detail of properties owned by the firm and its partners vide 
this office letter No 862 and 864 dated 15 09 2004 Notices issued to the sureties 
As result sureties appeared and submitted written replies and proceeding are in 

progress Again summon issued to the partners and sureties to deposit the amount 
for 08 11 2005 and 15 12 2005 and summons of remaining two partners Sh 

Purshotam and Sh Jagdish Rai pasted on business premises Copy of jamaband 
for the year 2000 2001 received from Tehsildar Hisar vide his office memo no 
198 dated 22 02 2006 and with reference Tehsi! vide memo no 2092 dated 
27 02 06 and latest memo no 1464 dated 05 04 2006 to the Tehsildar Hisar 
Property of attached Collector cum DETC order dated 28 02 2006 and let4ter 
issued to Tehsildar Hanst vide memo no 2092 dated 27 02 2006 that the said 
property Is not transferred to any other hand without clearance from this department 
However the land already stand mortgage with Financial Corp Haryana 

Chandigarh and notices 1ssued to the sureties for 29 09 2007 and 31 10 2007 to 
depostt the outstanding amount Summons and proceedings for recavery upto 
writ of demand notice of demand 1ssued to the dealers and sureties on dated
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15 12 2009 reminders 1ssued to the sureties and dealeron 16 06 2011 04 07 11 
08 08 11and 17 08 2011 

M/s Hisar Cement (P) 110 , R C No 26530 (Period 18 9 83 1017 9 02) 
In this 160४ the assessment for the year 1997 98 was decided by the Assessing 
Authonity and Additicnal Demand of Rs 444754/ under the HGST Act and 
2700/ under the CST Act vide order dated 18 10 2005 The dealer has deposited 
Rs 2700/ under the CST Act Assessment order and TDN was pasted In the front 
Gate of the business premises on 01 06 2006 The company closed down his 
business but 15 now doing the business in the name and style M/s Parkash 
industry FD NCD 1-0 Najabgarh Road Biswasan Delhi The dealer has filed an 
appeal against the order of ETO Assessing Authonty vide order dated 18 10 2005 
the appeal is dismissed by the Joint ETC (Appeal) order dated 24 05 2007 The 
notice was issued to the dealer for depositing the outstanding amount for 
18 06 2007 The notice was pasted on 20 06 2007 of the business premises The 
notice Issued to the sureties for 28 08 2007 to deposit the outstanding arrear and 
notice was again issued for 27 09 2007 and 15 10 2007 which was served upon 
to the dealer and letter 1ssued to Tehsildar Hisar to detall the property and stop 
the sale of property of company vide letter No 2680/TI(LNK) dated 18 10 2007 
and Notice 155060 to M/s Parkash Industry FD १00 1-0 Najabgarh Road 
Biswasan Delhi by Regd Post vide this office memo No 3135/TI(LNK) dated 
06 12 2007 The company has filed 8 Civil Writ Petition NO 15120 of 2007 before 
the Hon ble Punjab & Haryana High Court at Chandigarh The Hon ble Punjab & 
Haryana High Court has decided case on 22 11 2007 and quash the Impugned 
orders dated 12 03 2003 and 28 04 2006 85 well as consequentral proceedings 
for recovery of the amount 

M/s Raizo Plasto (P) Ltd , Hansi, R C No 27657 (Pertod 2 11 94 to 2 11 03) 
The copy of Assessment order and TDN was 155060 to the dealer on dated 
29 06 2004 to deposit the said amount within 15 days from the receipt of this 
order The company filed an appeal before the J ETC(A) Hisar against the order of 
the AA as such the appeal was dismissed पा default by the JETC (A) Hisar vide 
his Endst No 3722/Reader dated 31 08 2005 and 01 12 2005 for 20 10 2005 
and 15 12 2005 which were duly served upon Sh Surender Raizada Director of 
the company by 11 12 2005 to deposit the outstanding amount upto 15 12 2005 
but nobody appear nor produce any proof of payment and 250 notice was issued 
on 20 10 2005 to the sureties for 30 12 2005 to no avail Now the arrear stands 
declared under the Land Revenue Act 1887 and summons were 15560 to the 
deaier on 20 12 2005 for 30 12 2005 Letter were 155060 10 Tehstldar Hanst to 
stopping to sale of property However a copy of jamanbadi for the year 1997 98 
was received from Tehsildar Hanst vide 015 office memo No SPL [ dated 22 02 2006 
and property stands attach by Collector cum DETC Hisar dated 27 02 2006 
However the Land already stand mortgaged with the HFC Chandigarh Notice 
Issued to the sureties 16 09 2007 to deposit the outstanding amount The surety 
Sh Madhur Gupta M/s Franklin Ceramix Ltd Deposited Rs 50000/ on dated 
26 09 2007 now the balance amount of Rs 4054599/ The sureties have again 
Issued notice for 29 07 2011 Efforts are being made to recover the balance amount
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M/s Citizen Polymers (P) 1.0 , 674, MIE, Bahadurgarh, R C No 1163 

It 1s informed that consequent upon the withdrawal of eligibility certificate by the 

LLSC vide order dated 03 10 2002 the Dy Excise & Taxation Commissioner(ST) 

Jhajjar directed the Assessing Authonty to recover the entire tax benefits avalled 

of by the unit alongwith interest/penalty The Dy Excise & Taxation Commissioner 

(ST) withdraw the exemption certificate vide order dated 07 11 2002 The dealer 

preferred an appeal before The Joint Excise & Taxation Commissioner(A) Rohtak 

against the order of withdrawal of exemption certificate the Dy Excise & Taxation 

Commissioner{ST) The dealer contended that its appeal against the withdrawal 

of aligibility certificate by the LLSC 1s pending before the HLSC The Appellate 

Authority vide order dated 03 11-2003 directed the Assessing Authority not to 

proceed with the recovery of entire tax benefits availed of by the Unit until the 

appeal of the unit 15 decided by the HLSC Assessing Authority vide order 

dated 30 12-2004 determined the tax hability and interest amounting to 

Rs 17 36 201/ for the period the unit has availed the tax benefit The dealer 

again went In appeal before The Joint Excise & Taxation Commissioner (A} Rohtak 

against the order of Assessing Authority dated 30 12 2004 The appellate authortty 

vide order dated 14 06 2005 has quashed the orders of the Assessing Authorty 

for the reasons that Assessing Authority acted in contravention ए the directions 

issued by the appellate authonty vide its order dated 03 11 2003 

The unit has closed its business and the assets have been disposed off The 

appeal against the order of LLLSC has been dismissed by the HLSC in its meeting 

dated 22 04 2006 The unit has also opted for liquidation and 15 under iquidation 

Letter has been written to Sh Anil Singla liquidator to ascertain the current 

status of the liquidation proceedings 

M/s Agni Wire Industries 1672,73 MIEB, Bahadurgarh RC No 1479 

The dealer company was engaged पा Mfg of wire and cable The company was 

granted tax exemption for an amount of Rs 64 48 Lacs for the pertod 24 04-1 996 

1023 04 2005 and Eligibility Certificate No 272 was issued bythe DE TC (ST) 

Rohtak Observing the unit being closed for 8 08100 of more than six month the 

case for withdrawal of E C from the date of its grant was recommended by the 

D ETC Vide order dated 27 06 2000 and the case was senttothe LLS C 

L L 5 C finally withdraw E C vide order 26 03 2001 we f firstday of its validity 

Assessing Authority was directed to recover the entire tax benefit availed by the 

unit alongwith interest Assessing Authority calculated the tax and interest 

amounting to Rs 23 93 433/- 85 per detalls given below — 

AY Date of Assessment HGST CST 

1996 97 26 05 2004 1606 343645 

1997 98 26 07 2004 21069 407266 

1998 99 26 07 2002 1642522 

Total 22675 2393433 
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Dealer company stands closed Fixed assets 1e Land Bullding and Plant & 
Machinery have already been auctioned by Haryana Financial Corporation Director 
of the company were residing in Delhi so recovery certificate beaning Memo No 
1878 dated 19 10 2005 was 1ssued Aggrieved from the RC Sh Om Parkash 
Valecha director the company filed a writ petiton No 7489 of 2007 पा Hon ble 
Punjab and Haryana High Court Hon ble court awarded the cost of Rs 10 000/ 
in favour of the petitioner director and quashed the recovery certificate Copy of 
order of the Hon ble High Court is enclosed herewith dated 14-12-2007 However 
the recovery of Rs 50 000/- & Rs 45 000/ have been made from M/s Aerala 
Automative & M/s Parkash Petroleum upto the extant of surety amount 
respectively Case will be moved for writing off 

The Committee desired that action taken against the dealer and sureties be 
inttmated to the Committee 

The Committee desired that प्रो ight of the decision of the Hon’ble Punjab 
and Haryana High Court, appropnate action be taken for recovery of amount under 
intimation to the Committee 

The Committee desired that all out efforts be made to recover the amount 

under intimation to the Committee 

The Committee desired that intimation be sent to the Committee after 
finalization of the liquidation proceedings 

The Committee desired that intimation be sent to the Commuttee after writing 
off the amount in question 

Incorrect allowance of concessional rate 

[55] 22151 Underthe CSTAct tax on inter state 5816 (155) of declared goods shall be 
calculated at twice the rate applicable to the sale of such goods inside the appropnate State 
and in the case of goods other than eclared goods at the rate of 10 per cent or at the rate 
applicable to the sale whichever 15 higher when such sales are not supported by form C 
Prduction of declaration in form C 1s mandatory with effect from 11 May 2002 for claiming 
concessional rate of tax even though the rate of tax is below four per cent 

Duning test check of records of nine DETCs 1t was noticed that 36 dealers made ISS 
of goods valued at Rs 97 51 crore dunng 2002-03 without furntshing declaration form C 
While finalising the assessments between Apnl 2003 and April 2004 the assessing authonties 
levied tax वां lower rate instead of correct rates This resulted in short levy of taxof Rs 5 97 
crore 

After this was pointed out six DETCs stated between Apnl 2005 and June 2006 
that C forms valued दा Rs 2 25 crore were obtained in five cases and addittonal demand of 
Rs 11 98 lakh was raised पा छिपा cases Notices for furmishing C forms were issued पा 13 
cases and C forms were not required पा nine cases as the assessments were framed under 
self assessment/deemed scheme The contention of the DETCs was not tenable पा view of 
amendment ॥ CST Act with effect from 11 May 2002 which made furnishing of declaration 
form C mandatory Repiles from remaining DETCs had not been received
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The department पा its wntten reply stated 85 under — 

M/s Hindustan Insecticides Ltd Karnal RC No 229096, AY 2002 03 

In view of audit objection the case file was referred to Revisional Authority for 
taking Revisional Action and D E TC cum Revisional Authority vide his order 
dt 16 7 2010 created an additional demand of Rs 21084/ @ 10% in the absence 
of F forms Out of above demand the dealer have deposited ९5 11084/-vide TR 
No 2 dt 16 8 2011 remaining demand will be recovered during the end of this 
month as promised by the dealer 

The Committee destred that all efforts be made to recover the remaimning 

amount and inform the Committee accordingly 

[56] 2 2 15 2 During test check of records of four™* DETCs it was notice that six dealers 

made 155 of brass/copper sheets sunflower oll and mustard oll valued at Rs 49 21 crore 

without furnishing declaration form C during 1995 96 to 1999 2000 While finalising the 

assessments between December 2001 and September 2004 the assessing authorities 
however levied tax at lower rate of one and two per cent instead of correct rate of 10 per cent 

This resulted पा evasion of tax of Rs 4 11 crore 

After this was pointed out between May 2004 and March 2006 the department 

admitted वा June 2006 that C forms are mandatory under the Act The 06815 of the additional 

demand raised and recovered may 06 intimated to audit 

The department in its written reply stated as under — 

M/s Sadhaura Extraction (P) Ltd , Sadhaura (Jagadhn), RC No 7881,AY 

1995 96,1996 97, 1997 98 

(8) In reply to the Audit objection | 15 stated that the assessed was framed 

exparte on merit being closed firm but due to clerical mistake tax on rice bran oil 

was assessed to tax @2% instead of 10% पा absence of C forms during the 

year 1996 97 and 1997-98 The order passed on 29 02 2003 and 20 03 2003 was 

rectified to this extent vide order dated 02 08 03 and created an additional demand 

of Rs 422858/ and Rs 122871 respectively 

(b) Regarding 2nd point of the para it ts stated that the tax on mustard oll sold In 

inter-state has rightly been assessed @1 % as the rate of tax on mustered oil on 

local 5816 15 1% dunng these period vide entry no 7 of rate ॥51 dated 29 03 96 
As the local rate of tax 1 less then 4% thus no C form i1s required 

(८) Regarding 3rd point of the para clerical mistake has been rectified and tax of 

Rs 19892/ has been levied 

Since the firm 15 lying closed recoveries could not be effected till date Immovable 

assets of the company have been disposed off by H F C Chandigarh for a sum of 

Rs 28 00 Lacs on 19 04 2001 and Rs 66 53 Lacs is till outstanding as per letter 

notice/ recovery/ 3000/ 28870 dated 31 01 2003 The claimed lodged by the 

department has been declined by the H FC Chandigarh Now efforts are being 

made to recover the arrears from the sureties



109 

Letter was Issued 10 the Naib Tehsildar Sadhaura for recovery from sureties vide 
memo no 1385/TI{RKS) dated 17 06 2009 and vide memo no 2875/RKS/ dated 

19 01 2010 Reminder was tssued to Naib Teh Sadhaura on 19 08 2011 The 
Taxation Inspector of the circle visited the office of the Naib Tehsiildaar Sadhaura 
personally on 15 09 2011 and again on 27 09 2011 but information regarding 
immoveable assets of the sureties 1s still awaited Summons to the sureties were 

also issued णि 05 10 2011 Efforts are being made to recover the amount 

M/s Sadhaura Extraction (P) Ltd , Sadhaura (Jagadhn), R C No 7881,AY 
1995 96 1997-98 

Dunng the course of oral examination the Committee observed that there 1s need 
to recover the balance amount of Rs 66 53180 from the Firm and sureties 

The Committee desired that sincere efforts 10 be made to recover the 

outstanding amount and the Committee be informed accordingly 

[57] 232 As per HGST Act tax on rice bran de 0160 cake 1s leviable from 1 Apnl 1996 
Under the CST Act 155 of goods other than declared goods shall be taxable at the rate of 
10 per cent or at the rate applicable to the sale or purchase of such goods In the State 

whichever Is higher | such goods are not supported by form C The Punjab and Haryana 
High Court 2150 held पा February 2002 that nce bran de 0160 cake 15 taxabie at four per cent 
from 1 Apnl 1996 and not exempt under entry 67 of Schedule B appended HGST Act 

During test check of records of DETC Kaithal it was noticed पा June 2005 thata 
dealer 5010 rice bran de olled cake valued at Rs 8 66 crore during 2000 01 and 2001 02 The 
assessing authonty while finalising the assessments between December 2003 and November 
2004 erroneously allowed deduction of Rs 8 66 croce treating the sale 85 tax free goods 
This resulted पा under assessment of tax of Rs 61 27 lakh 

After this was pointed out In June 2005 the Assessing Authority stated पा June 
2005 that purchase tax on rice bran used in the manufactunng of tax free 106 bran 06 ailed 
cake and oil had been levied Double taxation could not be made as raw matenal of the 
finished products had already suffered tax The reply 1s not tenable as the Assessing Authority 
had allowed set off of entire purchase tax for the matenal used in the manufacturing of rice 
bran 0 and rice bran de 060 cake dunng 2000 01 and 2001 02 Hence there was no double 
taxation Further reply was awaited (August 2006) 

The matter was referred to Government in January 2006 reply had not been received 
{August 2006) 

The department in its written reply stated as under — 

M/s Kaithal Solvent (P) Ltd , Cheeka RC No 5540,A'Y 2000 2001 

The dealer sales RBDOC worth Rs 39330576/ was allowed was tax free butthe 
A A levied purchase tax on rice bran for the entire year Appeal was filed before 
Jt ETC (A) Ambala & pleaded that no purchase tax can be levied on rice bran at 
Its purchase value up to 18/10/2000 as the prorata format णि levy of purchase tax 
was inserted w e f 19/10/2000 & the appeal was admitted 10 this effect and case 

remanded for re calculation of tax The remand case was decided by way levy 
purchase tax on rice bran used manufactury of tax free RBDOC TheA A levied
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tax worth Rs 510870/ Vlde order dated 25/10/04 from 19/10/2000 to 

31/03/2001 

The Committee desired that latest position regarding purchase tax levied 
and recovered till date be intimate to the Committee 

[58] 2 54 As per HGST Act tax oniron and steel (declared goods) 15 leviable at the first 
stage of sale at the rate of three per cent up to 3 March 2000 

During test check of records of DETC Panchkula it was noticed in May 2005 that 
the Assessing Authonty while finalising the assessment of 8 dealer of iron and steel for the 
year 1899 2000 पा July 2004 applied incerrect rate of tax of two per cent instead of correct 
rate of three per cent on the sale of iron scrap valued atRs 5 13 crore This resulted पा under 
assessment of sales tax of Rs 5 13 lakh 

After this was pointed out पा May 2005 the Assessing Authority stated पा August 
2005 that the case had been remanded by the appellate authonty and the omission 85 

pointed out by audit would be rectified at the time of disposal of remand case Further progress 
had not been received (August 2006) 

The matter was referred to Government 01 June 2005 reply had not been received 
(August 2006) 

The department in its written reply stated as under — 

M/s Uttar Haryana छिपा Vitran Nigam Ltd , Panchkula, R C No 10539,AY 
1999 2000 

In this case the original assessment was framed by the Assessing Authonty 
order dated 09 07 2004 by creating a demand of Rs 932429 00 under Local Act 
and Rs 40785 00 under CST Act The dealer aggrieved with the order dated 
09 07 2004 went in appeal before Jt Excise & Taxation Commussioner (A) Ambala 
remanded the case to the assessing authonty with the directions that fresh notice 
to be given to the appellate keeping पा view his contention In accordance to the 
directions Issued by the Jt Excise & Taxation Commissioner (A) Ambala the 
case was re-assessed vide demand No 355/99 2K dated 18 10 2007 and additional 
demand of Rs 656310/ under the Haryana General Salex Tax Act 1973 आएं 
Rs 49005/-was created The dealer aggrieved with the order dated 18 10 2007 
and again went in appeal before Jt Excise & Taxation Commissioner (A) Ambala 
again remanded the case to the assessing authonty vide order dated 08 01 2009 
released on 15 04 2009 Now the remand case has been decided by the Assessing 
Authority on30 09 2011 by creating demand of Rs 5§ 68 763/ under VAT Act 
2003 आएं Rs 1072/ under CSTAct 1956 Recovery proceedings are under process 

The Committee desired that latest position of the recovery proceedings be 
intimated to the Committee 

[59] 2 5 5 Under the CST Act sales made in the course of 155 of ferro alloys are taxable 

at the rate of one per cent aganst from C under notification issued on 31 March 1989 which 

was rescinded vide netification dated 17 July 2000 

During test check of records of DETC Sonipat 1t was noticed in August 2005 thata 

dealer sold लिए alloy of Rs 2 79 crore {including Rs 1 49 crore after 17 July 2000) during the
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year 2000 01 While finalising the assessment the assessing authonty levied tax at the rate 

of one per cent instead of four per cent on turnover of Rs 1 49 crore This resulted in under 

assessment of tax of Rs 4 48 lakh 

The matter was referred to department in August 2005 and Government in December 

2005 reply had not been received (August 2006) 

The department in its wntten reply stated as under — 

M/s Hemam Alloys Ltd , Bahalgarh (Sonepat), RC No 9904, AY 2000 01 

it 1s iIntimated that the original assessment was framed by the then Assessing 

Authority vide order dated 31 01 2005 treating sales under CST Act taxable @ 

1% but it was taxable @ 4% The Jt Excise & Taxation Commissioner revised 

the orders as the oniginal Assessing Authority was the then Dy Excise & Taxation 

Commissioner (ST) vide order dated 14 03 2008 creating a demand of 

Rs 4 48 199/ and for interest the matter was remitted back to Assessing Authonty 

who vide order dated 09 05 2008 charged interestof Rs 6 34 551/ on the demand 

The dealer aggrieved off the orders preferred था appeal before the Hon ble Haryana 

Tax Tribunal In a similar case of M/s Hindustan Canstruction Co  Yamuna Nagar 

the Hon ble Punjab & Haryana High Court delivered a judgement in favour of 

assessee and the Government has gone to Supreme Court The case 15 lying 

pending with Supreme Court 50 the Hon ble Tribunal has adjourned the cases 

sine die till the decision of Supreme Court 

After hearing the department representatives, the Committee desired that 

the matter be persued भा the Hon'ble Supreme Court of the India and latest position 

in this regard be intimated to the Committee 

[60] 41 Results of Audit 

Test check of records in deparmental offices refating to revenues recetved from State 

excise duty conducted in audit during the year 2005 06 revealed under assessments of taxes 

and duties and loss of revenue amounting to Rs 13 56 crore in 14 cases as depicted below 

SrNo  Head of Revenue Number of Amount 

cases (Rupees in crore) 

1 Review on Recelpts from 1 477 

Excise duty 

2 Otherirregulanties 13 879 

Total 14 13 56 

During the year 2005 06 under assessments of Rs 13 56 crore in14 cases were 

pointed out Out of these Rs 1 44 crore pertains to the year 2005 06 and the remaining 

pertains to the earlier years 

Areview on Receipts from State Excise Duty involving Rs 4 77 crore highlighting 

important cases are mentioned in this chapter
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The department in its written reply as under — 

Number of Amount pointed Result of review 
Cases out by audit 

(Rs ॥ Crores) 

046 Settled with demand 

095 Settled wihtout demand 

738 Cases are under review with AG Audrt 

13 879 Total 

As regards remaining one case mvolving amount to Rs 4 77 crore as per Sr 
No 1 of the table reply is given in succeeding paras 4 2 910 4 2 14 

The Committree desired that latest position in remaining one case involving 
an amount of Rs 4 77 crore be intimated to the Committee 

Uncollected excise revenue 

[611 427 ETC Haryana intimated that uncollected excise revenue 85 on 31 March 
2005 was Rs 35 83 crore Year wise break up of uncollected excise revenue as inttmated by 
ETC and 85 compiled by audit on the basis of monthly returns of arrears submitted by fieid 
offices for the month of March 2005 was as under 

(Rupees ॥ crore) 

Year As intimated As worked out Difference 
by ETC by audit 

Upto 2000 01 2142 2168 026 

2001 02 213 311 098 

2002 03 799 813 014 

2003 04 099 116 017 

2004 05 330 379 049 

Total 3583 3787 204 

Thus uncollected excise revenue for the whole State was shown less by Rs 2 04 

crore This shows that arrears compiled by the department were not correct and require 

reconciliation Reasons called for less reperting of arrears were not intimated (August 2006) 

Arrears of Rs 21 68 crore (out of Rs 37 87 crore) were outstanding for more than five 
years which constituted 57 per centof the total arrears  Substantial accumulation of arrears 
shows that department did not tackle the problem vigorously Further audit scrutiny revealed 

that the oldest amount of Rs 2 34 lakh and Rs 0 50 lakh pertained to DETC Faridabad and 
Panchkula for the year 1967-68 Arrears amountedto Rs 76 31 lakh Rs 1 92 croreand Rs 4 34 

crore remained uncollected for a period more than 30 years 20 years and 10 years respectively
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Uncollected excise revenue was at the following stages 

(Rupees in crore) 

Sl No Stage of action Amount 

1 Under stay by Court 306 

2 Property attached 295 

3 Inter district arrears 288 

4 Inter State arrears 095 

5 Moved for writing off 040 

6 Recovertes being effected in instaiments 011 

7 Recoverable arrear 15 22 

8 Other stages 12 30 

Total 37 87 

The department in its written reply stated 85 under — 

Uncollected Excise Revenue as on 31 03 2005 85 intimated by this office has 
been reconciled with the office of A G Haryana and the total arrear amount ए Rs 
35 83 crore is in order The same figures of arrear has 8150 been pointed out by 
the CAG पा its Audit Report for the subsequent years | 6 CAG Report for the year 
2009 10 

Out of the total arrear amount as on 31 03 2006 amounting to Rs 39 56 crores 
Rs 944 crore have been recovered upto 31 12 2011 leaving 8 balance of 
Rs 30 12 crores The reason-wise breakup of balance arrear are 85 under — 

{(Amount in Lacs) 

1 Under Stay 1224 56 

2 Interstate arrear 481 69 

3 Forwnting off 3325 

4 Property attached 951 12 

5 Under installments 1617 

6 Under Liquidation 2110 

7 Net recoverable 28477 

Total 3011 56 

After heanng the departmental representatives, the Committee desired that 
sincere efforts be made to recover the balance arrears of ¥ 30 12 crore and the 

Committee be informed accordingly with पा] a period of three months
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Short recovery of licence fee and interest 

[62] 429 The HLL Rules read with clause 8 of the State excise policy for the year 

2002 03 provide for payment of monthly instalment of licence fee by 20th of each month by 

the licensee holding licence for selling country liquer {CL) and Indian made foreign higquor 

(IMFL) through vends पा group failing which he would be hable to pay interest at the rate of 

two per centper month for the 08100 from the first day of the month to the date of payment of 

the instatment or any part thereof | the licensee fails to deposit the monthly instalment in full 

by the end of month the operation of the liquor vend will cease Further the Punjab Excise 

Act 1914 provides that all excise revenue may be recovered from the person liable fo pay the 

same or from his surety as arrears of land revenue 

During test check of records of DETC Kaithal for the year 2002 03 1t was noticed 

that hicence for sale of CL/IMFL पा Azamgarh group was allotted to a licensee for Rs 160 

crore from 12 July 2002 to 31 March 2003 The licensee fatled to pay the monthly instaiments 

of licence fee पा full by the due date from July to October 2002 आएं did not pay the instalments 

thereafter DETC did not take any action to cease the vend Against Rs 1 60 crore the 

licensee had 080 licence fee of Rs 48 51 lakh only This resulted i short recovery oflicence 

fee of Rs 1 11 crore besides interest of Rs 67 13* lakh DETC had not initiated steps to 

recover the amount due as arrears of land revenue 

After this was pointed out DETC Kaithal stated पा September 2005 that proceedings to 

recover the amount due under Land Revenue Act were being inttiated Further progress of 

recovery had not been received (August 2006) 

The department ॥ its written reply stated 85 under — 

In reply to this para 115 intimated thatan amount of Rs 1 26 24 684/ 1s pending 

as licence fee and interest against M/s Virender & Co Azamgarh for the year 

2002-03 in order to recover this amount a recovery certificate have been issued 

10 Collector-cum Dy Excise & Taxation Commussioner (Excise) Jind vide this 

office letter No 993 Ex dated 1 07 2004 and Collector-cum Dy Excise & Taxation 

Commissioner Panipat vide office letter No 468/Ex 0860 22 09 2005 Further 

fresh reminder vide memo No 1378 dated 23 06 2011 has been sentto Dy Excise 

& Taxation Commissioner (Excise) Panipat for recovery 

The Commuttee desired that sincere and vigorous efforts be made to recover 

the balance of licence fee and interest involving an amount of Rs 1,26,24,684/ under 

intimation to the Committee 
ता 

Non recovery of additional licence fee for lifting of short/additional quota 

[63] 42101 TheHLLRules read with State excise policy for the year 2002-03 provide 

that the total annual quota पा proof Itres (PLs) of liquor shall be announced for each district 

before each district 1s put to auction The licensee shall ही the quota fixed for the year failing 

which he would be liable to pay 105 per centof the original licence fee 

Test check of records of DETC Kaithal for the year 2002 03 revealed that licences 

for 5816 of iquor were allotted to two licensees for Rs 24 50 crore and Rs 1 60 crore and they 

m
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were required (0 lift the combined quota of CL and IMFL of 3 45 lakh and 0 40 lakh PLs 
respectively However the licensees Iifted CL 1 62 lakh and IMFL 0 22 lakh PLs out of prescribed 
combined liquor quota resulting in short Iifting of 1 83 lakh and 0 18 lakh PLs respectively 
For this they were liable to pay additional licence fee of Rs 1 31 crore (five per cent of 
Rs 26 10 crore) DETC neither initiated any action to recover additional fee for short hfting of 
the quota nor did the licensee pay the same This was also not monitored by headquarters 
though monthly statements showing details of quota lifted by each licensee was send by 
DETC offcice This resulted पा non recovery of additional licencee fee of Rs 1 31 crore 

The department n its written reply stated as under — 

M/s Satpal & Co ,AY 2002 03 Rs 122 50 18८5 

M/s Virender & Co , Azeemgarh, Rs 8 00 lacs 

In reply to this para it 1s intimated that no amount has been recovered out of said 
amountof Rs 130 50 lacs However the property of Sh Satpal has already been 
attached for recovery of license fee of Rs 6 29 crore and for the recovery of Rs 
126 00 lacs on amount of license fee of M/s Virender & Co  a reminder vide mem 
No 1378/Ex dated 23 06 2011 has been sent to DETC (Excise) Panipat 

The Committee destred that all out efforts be made to recover the pending 
amount under intimation to the Committee 

Non imposition/recovery of compounding fee 

[64] 4211 Punjab Excise Act provides that compounding fee not less than Rs 50 and 
not more than Rs 500 per bottle of 750 ml is leviable on illicit liquor confiscated The Act 
further provides that If penalty 15 not paid within seven days the collector or the DETC shall 
pass orders for confiscation of means of transport seized along with the liquor which shall be 
put to auction within 30 days from the date of order of confiscation The auction amount shall 
be adjusted towards the payment of penalty The unrecovered amount of penalty fany shall 
be recovered as arrears of land revenue 

4 2 11 1 Scrutiny of the records of seven*** DETCs revealed that ॥ 100 cases 
59 874 bottles of illicit liquor were confiscated/seized alongwith the vehicles during 2001 
02 to 2004 05 by the department The department neither imposed penalty nor initiated any 
action to recover the amount by auctioning the impounded vehicles used by the offenders 
The omission resulted in non levy/recovery of minimum penalty of Rs 29 94 lakh After this 
was pointed out DETC Fandabad stated पा May 2006 that recovery of Rs 2 13 akh was 
effected in 13 cases in December 2005 and final position In the remaining three cases was 
awaited DETC Narnaul stated पा July 2005 that recovery proceedings were in progress 
DETC Rewan stated in August 2005 that the cases are pending because of nvestigation and 
are under process Further progress and reply from other DETCs had not been received 
(August 2006) 

The Committee deisred that sincere and vigorous efforts be made to recover 

the balance amount of Rs 17 02 lacs under intimation to the Committee
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[65] 4 211 2 Dunng test check of records of 15* DETCs ॥ was noticed between April 

2004 and March 2005 that 151 vehicles carrying ilticit liquor were detained and penalty of 

Rs 3 45 crore was imposed during the period 2001 02 to 2004-05 The department had not 

detained vehicles in 74 cases However the vehicles detained ॥ other cases were not putto 

auction even after lapse of 08100 ए 11 to 59 months and consequently no adjustment against 

penalty recoverable could be done Besides no action was taken to recover the dues as 

arrears of land revenue This resulted in non recovery of Government revenue of Rs 3 45 

crore 

After this was pointed out DETC Faridabad stated पा May 2006 thata sum of Rs 13 56 

lakh was recovered in December 2005 Five** DETCs stated between July 2005 and February 

2006 that recovery proceedings were in progress Further progress of recovery and reply from 

the remaining DETCs had not been received (August 2006) 

The department पा its written reply stated as under — 

Out of total 225 cases involving amount of Rs 345 31 lacs Rs 156 75 facs have 

been recovered and efforts are being made to recover the balance amount 

The Committee desired that all efforts be made to recover the balance amount 

under intimation to the Committee 

[66] 51 Results of Audrt 

Test check of records of departmental offices relating to revenue received from taxes 

on motor vehicles electricity duty purchase tax (agnculture) entertainment duty and 

passengers and goods tax conducted during the year 2005 06 revealed under assessments 

of tax and duties and 1055 of revenue amounting to Rs 109 19 crore ॥ 75 150 cases as 

depicted below 

S| Nature of irregulanty Number Amount 

No ofcases (Rupees In crore) 

D Entertainment duty 

Non/short recovery of entertainment duty 2 001 

Total 2 001 

E Passengers and goods tax 

Review on Recelpts from passengers and goods tax 1 1110 

Other irregulartties 28 027 

Total 29 1137 

Grand Total 75,150 109 19 
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During the year 2005 06 the departments accepted under assessments of Rs 25 04 
crore in 75 003 cases and recovered Rs 5 02 crore In 22 cases which pertain to earlier years 

A few lllustrative cases highlighting irregularities mvolving financial effect of Rs 18 69 
crore and areview on Recelpts from passengers and goods tax' involving Rs 11 10 crore are 
mentioned प्रा this chapter 

The department in its wnitten reply stated as under — 

Entt Duty 

All'the 2 cases involving an amount of Rs 0 82 lacs have been reviewed with the 
following results - 

() 1 casesinvolving anamountof Rs 0 57 lacs have been settled with demand 

(1) 1 cases involving था amount of Rs 0 25 1805 are stil! under review with AG 
Audit 

PGT 

All the 28 cases Involving an amount of Rs 27 01 1805 have been reviewed with 
the following results - 

() 6 casesinvolving था amountof Rs 0 59 lacs have been settled with demand 

() 22 cases involving था amount of Rs 26 42 lacs are under review with AG 
Audit 

As regards remaining 1 case involving amount of Rs 11 10 crore shown at Sr No 
(a) In the table reply Is given in succeeding paras 5 29 1105 2 13 

The Commuttee desired that action in the cases under review pertaining to 
E D/IPGT be taken up with the A G. and latest position in this regard be intimated to 
the Committee 

[67] 

Arrears of revenue 

5 2 7 The arrears of revenue 85 on 31 March 2005 under the revenue head PGT 
amounted to Rs 52 06 crore Year wise break up of arrears of tax for the years from 2000 01 
10 2004-05 15 as under 

{Rupees 11 crore) 

Year Opening Addition Total Recovery Closing 
balance dunng arrears dunng Balance 

the year the year 

2000 01 14 64 NA NA NA 2382 

2001 02 2382 1396 3778 545 3233 

2002 03 3233 948 41 81 12 47 29 34 

2003 04 29 34 14 38 4372 13 85 29 87 

2004 05 2987 3114 6101 8 95 52 06 
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It would be seen from the above table that there was an increase ॥ arrears during the 

years 2000-01 2001-02 and 2004 05 The arrears substantially increased from Rs 14 64 

crore dunng 2000 01 to Rs 52 06 crore (255 6 per cent) at the end of March 2005 As intimated 

by the department 

Rs 80 70 lakh was covered under recovery certificates Rs 20 23 lakh was stayed by 

the Courts and other judicial authorities and Rs 0 37 lakh was proposed to 06 written off 

Effective steps are required to recover the arrears which are increasing every year 

The department in its written reply stated as under — 

Out of the total recoverable amount of Rs 52 06 crore as on 31 03 2005 vigoures 

efforts were made to make the recovery system more effective and due to this the 

arrear of recoverable amount decreased to Rs 36 crore as on 31 03 2006 

Out of total arrear in revenue of Rs 36 00 crores Rs 24 79 crore have been 

recovered upto 31 12 2011 leaving a balance of Rs 11 21 crore The detail of 

balance arrear are as under 

(Amount 1n Lacs) 

1 Interstate arrear 461 29 

2 Net recoverable 659 72 

Totat 112101 

The Committee desired that sincere efforts be made to recover the arrears of 

Rs 11 21 crore and the Committee be informed accordingly 

Non/short realisation of passengers tax 

Transport co operative societies 

[68] 5291 To provide employment to educated unemployed youth and to augment 

public transport In Haryana the State Government formulated a scheme for grant of stage 

carriage permits to the co-operative societies of unemployed youth on certain routes in the 

State in 1993 As per PPGT Act permit holders plying buses on link roads of the State are 

required to pay passengers tax in lumpsum on menthly basis by 20th of each month based 

on seating capacity of the bus at the rate prescribed from time to ime In the event of default 

the owner of the motor vehicle 15 liable to pay interest at the rate of two per centper month on 

the amount of tax remaining unpaid for a period not exceeding three months and at the rate 

of four per centper month thereafter 

During test check of records of the offices of DTOs it was noticed that in 17* offices 

of DTOs 211 transport co operative societies either did not pay or paid short passengers tax 

during the years from 2000 0110 2004 05 The departmentdid notreview the DCR to demand 

tax from the defaulting societies This resulted in non/short realisation of tax of Rs 2 32 crore 

Besides interest of Rs 1 99 crore was 8150 leviable 

After this was pointed out 12™ DETCs intimated between March and June 2006 that 

8 sum of Rs 39 91 lakh had been recovered and efforts were being made to recover the 

balance amount Reply from the remaining five DETCs had not been received (August 2008)
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The department in its written reply stated 85 under — 

Out of total 211 cases pointed 00 by AG Haryana involving amount of Rs 330 20 
lacs including interest 176 cases have been disposed off and amount of Rs 
279 75 lacs have been recovered leaving 8 balance of 35 cases involving an amount 
of Rs 50 45 lacs Efforts are being made to dispose off the same at the earliest 

The Committee desired that vigorous efforts be made to recover the balance 
amount of Rs 50 45 lac pertaining to 35 cases and the Committee be informed 

accordingly 

Maxt cabs taxis and auto rnickshaws 

[69] 5 2 9 2 Passengers tax 1s levied and charged on all fares and freights in respect of 
passengers and goods carried by motor vehicles under PPGT Act and Rules Passengers 
tax in respect of maxi cabs taxis and auto rickshaws 15 payable in [umpsum वां the rate of 
Rs 10 800 Rs 3 000 and Rs 1 800 per annum respectively which 1510 be paid in equal quarterly 
Instalments within 30 days of the commencement of the quarter to which the payment relates 

During test check of records of the offices of DTOs for the years 2000 01 to 2004-05 
it was noticed that in 17*** offices of DTOs the owners of 1 898 vehicles (maxi cabs 497 
taxis 80 auto rickshaws 1 321) who were granted permits for carrying passengers did not 
deposit passengers tax The department also did not review the DCR to raise the demand of 
tax from defaulters This resulted in non recovery of passengers tax of Rs 75 57 lakh and 
Interest of Rs 56 54 lakh 

After this was pointed out eight* DETCs intimated between March and June 2006 
that a sum of Rs 8 66 lakh had been recovered and efforts were being made to recover the 
balance amount Reply from the remaining nine DETCs had not been received (August 2006) 

The department in its written reply stated 85 under — 

Out of total 1898 cases as pointed out by AG Haryana 1038 cases have been 
disposed off and an amount of Rs 48 09 lacs has been recovered Allthe concermned 
DETC have been directed to dispose off the remaining cases and to recover the 
balance amount at the earliest 

The Committee desired that all out efforts be made to recover the balance 

amount and inform the Committee accordingly 

City bus service 

[70] 52 9 3 As per PPGT (Haryana Amendment) Rules 2004 holders of permit for plying 
buses on roads within municipal corporation limit in Fandabad and Gurgaon districts are 
required (0 pay passengers tax at the rates prescribed for ordinary half body ordinary full 
body and था conditioned full body buses at Rs 4 200 Rs 7 000 and Rs 12 000 per month 
respectively with effect from 23 February 2004 Passengers tax shall be payable by 20th of 
the month 

During scrutiny of records of the offices of DTO Faridabad and Gurgaon for the year 
2004-05 1t was noticed that 44 private bus operators granted permits for plying buses पा city



120 

areas had neither deposited the monthly passengers tax nor was it demanded by the 
department This resulted in non realisation of tax of Rs 9 44 lakh Besides interestofRs 5 44 
lakh though leviable was also not levied 

After this was pointed out DETCs Gurgaon and Fandabad intimated in May and 
June 2006 that a sum of Rs 3 B8 lakh had been recovered and efforts were being made 
to recover the balance amount Further progress of recovery had not been received 
{August 2006) 

The department in its written reply stated as under — 

Fandabad 

In this para ॥ is submitted that out of Rs 1 66 lacs as pointed by Audit Party a 
sum of Rs 1 27 [acs has been recovered All the remaining vehicles have been 

dentified and efforts (0 recover to balance amount of Rs 0 39 1805 are being 
made 

The Committee desired that efforts be made to recover the balance amount of 

Rs 39000/ under intimation to the committee 

Non levy of interest 

{711 5210 Under the PPGT Act and Rules passengers tax 15 levied and charged on 
fares or freights in respect of passengers and goods carried by a motor vehicle The Act 
further provides that when passengers and goods are carried by a motor vehicle on joint™ 
route (inter State) tax shall be leviable in respect of fare or freight for the distance covered 
within the State In Haryana passengers tax is fevied and charged at the rate of 60 per cent 

of the value of fares or freights from 20 July 1973 In case of non payment of tax on due date 
Interest वां the prescribed rate 15 leviable and recovery of tax and interest is recoverable as 
arrears of l[and revenue 

Test check of records of DTO Karthal Narnaul and Sirsa for the years 2000 01 to 
2004 05 revealed that 91 inter State private transporters plying buses on joint routes were 

required to pay passengers tax of Rs 2 21 crore 

The assessing authonttes while finalising the assessments for the years 1996 97 to 
2004 05 between January 2004 and March 2005 assessed tax of Rs 6 13 crore including 
penalty of Rs 3 85 crore and Interest of Rs 0 07 crore and adjusted Rs 1 19 crore already 
deposited by the owners of buses Additional demand of Rs 4 94 crore was raised which was 
neither deposited by the transport operators nor any recovery proceedings as arrears of land 
revenue started This resulted ॥ non recovery of additional demand of Rs 4 94 crore In 
addition interest of Rs 4 36 crore was 8150 leviable 

After this was pointed out DETCs Narnaul and Sirsa intimated between March and 
May 2006 that a sum of Rs 2 40 lakh had been recovered and efforts were being made to 
recover the balance amount Further progress of recovery and reply from DETC Kaithal had 
not been received (August 2006) 

1=
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The department in its written reply stated 85 under — 

The District wise reply of this para 15 as under - 

Narnaul 

In twenty seven cases Rs 1165200/ was outstanding out of which Rs 1146200/ 
have been recovered Efforts are being made to recover the balance amount of 
Rs 18000/- 

Kaithal 

As far as the amounts Rs 4 57 79 012/- 15 concerned the DETC Kaitha has 
Informed that this amount does not relate (0 Kaithal District and the private bus 
operator involved पा this case relate (0 Ambala District The DETC Ambala has 
been directed 10 10086 this case and finai reply in this regard will 06 submitted 
later on 

Sirsa 

Outof total amountto Rs 3 09 800/~ Rs 2 12 480/- have already been recovered 
and efforts are being made to recover the balance amount at the earliest 

The Committee delsred‘that efforts be made to recover the balance amount 
under intimation to the Committee 

Non realisation of goods tax and additional tax 

{72] 5211 Goods tax Is leviable on public or private carners used for carrying goods in 
or through the State of Haryana at the prescribed rates between Rs 3 500 and Rs 10 000 per 
annum on the basis of the gross laden weight of the vehicle under the provisions of the Act 
and Rules Goods tax is recoverable in advance In equal quarterly instaiments | addition 
additional tax at the rate of 10 per cent of the tax 15 also leviable Failure to pay tax by due 
dates attracts interest and penalty at prescribed rates 

During the audit of records of the offices of 19 DTOs 1t was noticed that goods tax 
was either not deposited or deposited short by the owners of 5 301 vehicles used for carrying 
goods ॥ or through the State during the penod from 2000 01 to 2004 05 The department 
neither demanded nor recovered goods tax amounting to Rs 2 38 crore for various quarters 
between Apnl 2000 and March 2005 and interest of Rs 1 80 crore was leviable for non payment 
oftax due This resulted ॥ non recovery of goods tax amounting to Rs 4 18 crore including 
Interest 

After this was pointed out 10 DETCs intmated between March and June 2006 that 
a sum of Rs 37 24 [akh had been recovered and efforts were being made to recover the 
balance amount Reply from the remaining nine DETCs had not been received (August 2008) 

The department in its written reply stated 85 under — 

Out of total 5301 cases involving amount of Rs 3 04 crore 3592 cases have been 
decided and amount of Rs 1 30 crores has been recovered 1116 concermned DETCs 
have been directed to recover the remaining amount वां the earliest 

The Committee desired that strenuous efforts be made to recover the balance 
amount of 1 74 crore pertaining to about 1700 cases under intimation to the Committee
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Non reqistration of maxi cabs 

[73] 5212 As per Motor Vehicles Act 1988 read with the Punjab Motor Vehicles Act 
1924 the owners of stage/contract carniage and gocds carrners are required to regtster their 
vehicles with the concerned AETOs under the Act and pay PGT at the prescribed rates on all 

fares and freights in respect of passengers carried and goods transported by motor vehicles 

For fallure to apply for registration penalty not exceeding five times the amount of tax so 
assessed Is also leviable Further under the Punjab Motor Vehicles Act 1924 regional transport 
authority (RTA)/DTO 1s required to ensure before issue of permits that the vehicle has been 

got registered with AETO under PPGT Act and PGT था the prescribed rates has been paid by 

the owner 

Cross check of records of registration of vehicles by seven* offices of RTAs/DTOs 

with the records of concerned AETO (PGT) for the years from 2000 01 to 2004 05 revealed 

that 174 maxi cabs were I1ssued permits between May 2000 and December 2003 by the 
RTAs/DTOs But the owners of these maxi cabs had not got their vehicles registered with 
AETOs and 9810 passengers tax under the PPGT Act Thus lack of co-ordination between 
the motor vehicles registration branch and the PGT branch पा the office of DTO resulted in 
evasion of passengers tax of Rs 20 64 lakh Besides penalty 15 also leviable 

The department ॥ its wntten reply stated as under — 

An amount of Rs 3 97 lakh have been recovered out ot total amount of 

Rs 20 64 lakh Efforts are being made to recover the balance amount at the 

earliest 

The Committee desired that all out efforts be made to recover the balance 

amount and the Committee be informed accordingly 

Non disposal of challans 

[74] 5 2 13 Under PPGT Act the prescribed authority may 56126 the licence of a driver/ 

conductor or the registration certificate of the vehicle in case the driver or conductar has 

contravened any proviston of Act/Rules He may detain such vehicle which is plying in the 

State without payment of tax or penalty f any Where the owner refuses to pay the tax or 

penalty ॥ any or fails 10 produce any proof regarding the payment thereof the prescribed 

authority shall issue challan 85 acknowledgement of documents or detaining vehicle with 8 

direction to report for release of documents/vehicle within the period specified therein The 

Act further provides that a penalty not exceeding Rs 2 000 upto 30 September 2003 and not 

exceeding Rs 5 000 thereafter shall be imposed for the above contravention 

During test check of records of the offices of 13** DTOs 1t was 01060 that 2 026 

vehicles were challaned for various offences under the Act/Rules during the penod between 

2000 01 and 2004 05 and the owners of the vehicles against whom offences were booked 

were required to report to the DTO/DETC office concerned within 7 0 10 days 85 stipulated पा 

the challan for release of documents 58260 and vehicles detained Year wise pendency of 

challans was as under
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Year Number of challans 

2000 01 Nil 

2001 02 25 

2002 03 44 

2003 04 790 

2004-05 1167 

Total 2,026 

Neither the offenders reported fo the DTOs for deciding the challans nor any AETO 
Issued notices after reviewing the challan register periodically for disposal of these pending 
cases (delay ranged between 12 and 54 months) 

This resulted in non levy/reaiisation of penalty of Rs 92 66 lakh After this was pointed 
out six* DTOs intimated पा] March and June 2006 that 180 (out of 1 467) challans had been 

disposed off and efforts were being made to dispose of remaining challans But revenue 
realised in 180 challans disposed off was not intimated Reply from remaining DETC offices 
had not been received (August 2006) 

The department in 15 written reply stated as under — 

Out of total 2026 challans 1482 challan have been disposed off and the balance 
544 challans will be finalised very shortly 

The Committee desired that pending 544 challans be finalised at the earliest 

and the Committee be informed accordingly
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MINES AND GEOLOGY DEPARTMENT 

I75] 6 4 Non recovery of royaity and interest 

The Punjab Minor Minerals Concession Rules 1964 provide that brick kiln owners 
(BKOs} shall pay royaity at the prescribed rate in advance by 30th Apnl every year | case of 
default interest at the rate of 24 per cent per annum 15 chargeable for the period of default 
BKOs register 1s maintained at each mining office for levy and collection of royalty The 
permits of such BKOs were required to be cancelled by the department 0 case royalty was 
not 0810 by them and sum due from the permit holders on account of royalty and interest 
thereon was recoverable as arrears of land revenue No internal audit system exists in the 
department but the Assistant Mining Engineers (AMEs)/Mining Officers (MOs) are responsible 
for monitoring internal control mechanism पा the field to watch the recovery of outstanding 
dues Further they have been delegated the powers of Assistant Collector Grade | for inttiating 
recovery proceeding against defaulter as per provisions of Land Revenue Act 

Durnng test check of the records of the offices of AME Fandabad and three* MOs for 
the years 2003-04 and 2004 05 1t was noticed between November 2004 and July 2005 that 
78 BKOs were Issued permits between August 1998 and Apnl 2004 The BKOs were required 
to pay royalty before 30 April every year but royalty of Rs 7 82 lakh for the years 2003 04 and 
2004 05 was neither 0810 by the BKOs nor was it demanded by the AME/MOs No action 
was taken either to cancel the permits or to recover the dues 85 arrears of land revenue Lack 
of action on the part of the department resulted पा non realisation of revenue of Rs 11 14 lakh 
including interest amounting to Rs 3 32 lakh 

After this was pointed out between November 2004 and July 2005 the department 
intimated पा February 2006 that royalty amounting to Rs 2 62 lakh and interest of Rs 0 77 

lakh in 26 cases had been recovered Further progress of recovery of balance amount had not 
been received (August 2006) 

The matter was referred to Government in January and December 2005 reply had 
not been received (August 2006) 

The department n its written reply state as under — 

OutofRs 11 14 lacs {Rs 7 82 lacs as royalty and Rs 3 32 lacs 85 interest) was 
recoverable from 78 BKOs a sum of Rs 6 11 lacs 85 royalty and Rs 1 41 lacs 
as Interest has already been recovered from 66 BKOs Now only Rs 171 lacs 
on account of royalty and Rs 1 92 lacs on account of interest 15 balance/ 
recoverable from the BKOs However most of these BKO s are lying closed and 
owners are not traceable Efforts are being made to trace them to recover the 
Government dues 

The Committee desired that strenuous efforts be made to recover the balance 

amount for the BKOs and the Committee may be informed accordingly
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TECHNICAL EDUCATION DEPARTMENT 
[76] 6 2 1 State Government nommnated Regional Engineering College now National 
Institute of Technology (NIT) Kurukshetra as nodal agency in February 2002 for conducting 
entrance examination and imparting counselling for different professional courses viz 
undergraduate programmes in engineering and technology including architecture combined 
engineering entrance test (CEET) 2002 and Master In Computer Application in Haryana The 
State Government further decided that 50 per cent of net income from conducting various 
tests/admissions ॥1 case of post graduate and graduate professional courses should be 
deposited in Government account 

Audit scrutiny of the records of NIT for the year 2003 04 revealed पा March 2005 that 
NIT received fee of Rs 2 20* crere and incurred an expenditure of Rs 51 13** lakh for conducting 
various entrance tests during the year 2002 03 and 2003 04 Thus NIT eamed net iIncome of 
Rs 1 68 crore and deposited the entire receipts in College Development Fund पा their saving 
bank account in State Bank of india instead of depositing 50 per centof net income amounting 
to Rs 84 22 |akh in Government account 

After this was pointed out पा March 2005 NIT intimated in May 2006 that the 15506 
was placed before the Board of Governors In its meeting held on 28th April 2006 and the 
decision is still awarted Retention of 50 per centshare ए State Government without the prior 
approval/sanction of State Legislature was unauthorised 

The matter was referred to Government in May 2005 reply had not been received 
(August 2006) 

The department in its written reply state as under — 

Reply to Para No 6 2 1 of the report of the Comptroller and Auditor General 
of India (Revenue Receipts) for the year 2005 06 — Govt of Haryana 
Unauthorized retention of receipts 

On receipt of above Draft Para Director/Principal NIT Kurukshetra was requested 
through D O letter from Financial Commissioner & Pnncipai Secy to Govt Haryana 
Technical Education Department to deposit the amount of Rs 84 22 lacs as 
pointed out पा the Draft Para with the Haryana Govt under recelpt head of the 
Technical Education Department The Director/Principal of the said Institute vide 
his DO No 18 dated 2 1 2007 (०००४ enclosed 85 Annexure A) has informed 
that matter regarding deposit of 50% share of State Govt was placed before the 
BOG of the Institute in its 10th meeting held on 28 4 2006 पा which it was decided 
that keeping पा view the deficit of Rs 115 79 lacs against the State Govt 85 on 
31 3 2003 in respect of Non Plan funds 50% share of State Govt amounting to 
RS 84 22 lacs should not be transferred and the same may 06 utilized हि the 
development activities of the Institute Therefore he has requested that in view of 
the facts explained by him the draft para may be got dropped 
In this connection it 15 intimated that the State Govt vide therr memo No 
40/912001-4TE dated 2 4 2002 (copy enclosed as Annexure B) addressed to 
Secretary Ministry of Human Resource Development Bureau of Technical 
Education Department of Secondary & Higher Education Shastri Bhawan New 
Delhi had informed that the Hon ble Chief Mtnister Haryana and Chairman Board 
of Governors has accorded approval of item 94 23 85 06050 of BOG for declanng
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Regional Engg College Kurukshetra 85 National Institute of Technology 

Kurukshetra with Deemed University status While taking this decision the board 

has noted that there will be nomination of State Govt at the Finance Committee 

and the Building Works Committee of the Institute and also students of Haryana 

will continue to have 50% reservation in the Institute 85 per existing pattern The 

Govt of Haryana has also approved the case of Regional Engg College 

Kurukshetra to be declared as National Institute of Technology Kurukshetra with 

Deemed University status with the provision of providing Financial Assistance to 

the proposed National Institute of Technology Kurukshetra with Deemed University 

status at the level of year 1998 99 1e 238 05 lacs per annum 

The Govt of India vide their notification No F8-10/2002-U3 dated 26th June 

2002 (copy enclosed as Annexure C) in exercise of powers conferred by section- 

3 ofthe UGC Act 1956 (3 of 1956) has declared the Natonal Institute of Technology 

Kurukshetra Haryana (formerly known 85 Regional Engg College Kurukshetra) 

85 Deemed to 06 University for the purpose of aforesaid Act 

However the Govt of India vide therr fetter No 32 1/99-5॥ dated 26th June 2002 

(copy enclosed as Annexure D) has converted the REC Kurukshetra as NIT 

Kurukshetra with the following conditions 

1 System of admission including reservation policy/domicile requirements and 

eligibility criteria etc  shall not change 85 8 result of this conversation 

2 Funding pattern including share of the Central Govt and the State Govt both 

under Plan and Non Plan shall remain the same 

It 1s further intimated that the Revised Budget for the year 2002-03 of REC 

Kurukshetra was approved by the F D/Govt to the tune of Rs 350 50 lacs as 

50% share of the State Govt However on the 08515 of directions received from 

the State Govt vide their letter No 35/33/98 3TE dated 31 12 2002 (copy enclosed 

85 Annexure E) Grant 10 the tune of Rs 238 05 lacs was released to the said 

institute on the basis of the level of grant released dunng 1898-99 

Thereafter the Govt of India vide their notification No F/35 1/2002 TSl dated 

14 5 2003 has taken over the full administrative and financial control of NIT 

Kurukshetra with immediate effect and the Plan and Non शिक्षा expenditure ofthe 

said Institute would be born entirely by the Central Govt from the financial year 

2003 04 onward 

From the above position it 15 clear that in case the decisicn of Central Govt 

regarding sharing pattern of the Grant in-aid at the time of conversion of REC 

Kurukshetra to NIT Kurukshetra prevails the plea advanced by the Director/Pnncipal 

NIT Kurukshetra that the deficit of Rs 115 79 lacs against the State Govt of 

Haryana as on 31 3 2003 1n respect 0 Non Plan funds 50% share of State 00४ 

amounting to Rs 84 22 lacs has been adjusted 15 tenable 

Hence In view of the decision taken by the BOG of NIT Kurukshetra and the 

position explained above PAC 1s requested to kindly drop the above para 

The Committee desired that the department may get the approval from 

government to adjust 50% share of State Government amounting to Rs 84 22/ 120 

and the Committee may be informed accordingly 
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TRANSPORT DEPARMENT 

7] 51 Results of Audit 

Test check of records of departmental offices relating to revenue received from taxes 
on motor vehicles electricity duty purchase tax (agriculture) entertainment duty and 
passengers and goods tax conducted during the year 2005 06 revealed under assessments 
of tax and duties and loss of revenue amounting to Rs 109 19 crore ॥ 75 150 cases as 
depicted below 

(Rupees in crore) 

Sl Nature of irregularity Number Amount 
No of cases 

1 2 3 4 

A Taxes on motor vehicles 

1 Non/short recovery of permit/countersignature fee 39 646 1813 

2 Non/short recovery of bid money 38 069 

3 Short recovery of token tax 472 067 

4 Non/short recovery of token tax and registration fee 730 044 

5 Non recovery of trade certificate fee 20 853 015 

6 Miscellaneous irregularities 9792 064 

Total 71,531 2072 

B Electricity duty 

1 Non/short recovery of electricity duty 1 7191 

2 Loss of interest due to non deposit of 1 106 
electricity duty in Government account 

3 Miscellaneous Irregularities 3581 334 

Total 3,583 76 31 

C Purchase tax (Agriculture) 

1 Non/short recovery of purchase tax on sugar cane 2 077 

2 Non recovery of interest on delayed payments 3 001 
of purchase tax 

Total 5 078 

D Entertainment duty 

Non/short recovery of entertainment duty 2 001 

Total 2 001
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1 2 3 4 

E Passengers and goods tax 

Review on Receipts from passengers and 1 1110 
goods tax 

Other irregularities 28 027 

Total 29 1137 

Grand Total 75,150 109 19 

Durng the year 2005 06 the departments accepted under assessments of Rs 25 04 
crore In 75 003 cases and recovered Rs 5 02 crore in 22 cases which pertain to earlier years 

A few lllustrative cases highlighting irregutarities involving financial effect of Rs 18 69 
crore and areview on Receipts from passengers and goods विज involving Rs 11 10 crore are 

mentioned in this chapter 

The department in its written reply state as under — 

In reply to this para it 15 submuitted that out of total amount of Rs 20 72 crore an 
amount of Rs 18 13 crore relates to the recovery of Permit/Counter signature 
fees and this amount 15 non recoverable in view of Notification No  1345/2006 6T- 
11 dated 03 01 2007 1ssued by this department Simiar paras have been 
dropped by PAC in its meeting held on26 02 2007 and 31 07 2007 An amountof 
Rs 0 15 lacs relates to trade certificate fee which 1s also non recoverable 

Qut of balance amount of Rs 2 44 crore an amount of Rs 87 79 lakhs has been 

recovered FEfforts are being made to recover the balance amount of Rs 1 56 

crore 

The Committee desired that strenuous efforts be made to recover the balance 
amount under intimation to the Committee The Commuittee further desired that the 
amount which 1s not recoverable be get written off from Finance Department and 
the decision taken in this regard be intimated (0 the Committee 

Taxes on Motor Vehicles 

[78] 5 3 Short realisation of permit and countersignature fee 

Under the Punjab Motor Vehicles Rules 1940 25 applicable to Haryana DTOs are 
to 1Issue permits after charging permit fee and countersignature fee at the rates prescribed for 
the regions under their junsdiction and countersignature fee for each additional region of the 
State The amount of fee 1s payable on the basis of number of regions inciuded पा the permit 
in the State Government increased the number of regions from six to 10 in March 1999 and 
to 1911 February 2001 The permit and countersignature fee for heavy/light motor vehicles 
was payable at the rate of Rs 2 625/Rs 1 750 upto March 1999 and Rs 4 125/Rs 2 750 upto
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February 2001 and thereafter at the rate of Rs 7 500/Rs 5 000 respectively for each block of five years Further in similar cases the Public Accounts Committee (PAC) In its 44th Report relating to Audit Report 1991 92 presented to the State legistature on 21 March 1997 directed the department to effect recovernies on the basis of number of regions included पा the permits But no action has been taken so far 

During test check of records of 19* DTOs it was noticed between March 2004 and January 2006 that permits were granted for plying vehicles in 19 regions of the State However permit fee/countersignature fee in respect of 40 421 vehicles was recovered on the 08515 of six regions only The fee was recovered at the rate of Rs 2 625/Rs 1 750 for each heavy/light motor vehicle instead of at the rate of Rs 7 500/Rs 5 000 for permits issued during the year 2003 04 and 2004 05 Inspite of observations of the PAC the department did not effect recoveres on the basis of number of regions included पा the perrmit This resulted in short realisation of permit fee/countersignature fee of Rs 18 45 crore 

After this was pointed out between March 2004 and January 2006 nine** DTOs stated between October and December 2005 that the matter 15 under consideration of the headquarters (Transport Commissioner Haryana Chandigarh) and permit fee would be charged on new rates on receipt of instructions from headquarters/Government The reply was not tenable as no separate orders of Government/department were required to charge permit/ countersignature fee at enhanced rates DTOs Jind and Rohtak stated in September and October 2005 that permit fee 1s being charged on the basis of six regions This reply was also nottenable as permit/countersignature fee was required to be charged on the 08815 of number of regions included पा the permit for plying vehicles in the State DTQ Panipat stated In October 2005 that the notices of recovery will be 1ssued Further report and reply from remaining DTOs*** had not been received (August 2006) 

The matter was referred to Government between May 2004 and February 2006 reply had not been receved (August 2006) 

The department in 15 written repiy state as under — 

The amountof Rs 18 45 crore under objection raised bv the Accountant General 
Haryana s non recoverable in view of Notification No 1 3/45/2006-6T ॥ dated 3 1 07 
Issued by this department Similar paras have been dropped by PAC in its meeting 
held on 26 2 07 and 31 7 07 Hence this para may also 08 dropped 

The Committee desired that latest position in regard to the recovery of balance 
amount be infimated 10 the Commuittee 

[79]  §4 Non realisation of token tax from private service vehicles 

Under Motor Vehicles Act 1388 motor vehicle having seating capacity between six and twelve (excluding driver) registered in the name of firms/companies are 10 be treated 85 private service vehicles and are required to be registered with RTA/DTO Token tax at the rate of Rs 400 per seat per annum 1s chargeable instead of one time token tax chargeable for personal vehicles
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During test check of records of three registering authorities (RAs)* for the year 

2004 05 ॥ was noticed in July and August 2005 that 118 private services vehicles were 

registered in the name of firms/companies and one time token tax was charged by the RAs 

irregularly instead of charging Rs 400 per seat per annum This resulted in non realisation of 

token tax amounting to Rs 14 01 iakh 

After this was pointed out in July and August 2005 RAs Karnal and Hisar intimated 

in January 2006 that efforts were being made to recover the token tax due from the firms/ 

companies Further RA Panipat intimated 1n January 2006 that all the cases in which token 

tax was recoverable annually have been sent to DTO Panipatto effect recovery of tax from the 

defaulters Further progress ए recovery had not been received (August 2006) 

The matter was referred to Govemment in September 2005 reply had not been received 

(August 2006) 

The department In 15 written reply state as under — 

The objection raised by AG(Audit) for non realization of token tax from private 

service vehicles amounting to Rs 14 01 lakhs relates to Regional Transport 

Authority Karnal Panipat & Hisar Concerned autharities have been directed 10 

recover the 5810 amount through DO letter 

The Committee desired that latest position n regard to the recovery of balance 

amount be intimated to the Committee 

[80] 5 5 Short realisation of bid money on stage carriage permits 

Under Motor Vehicles Act 1988 Private Bus Service Scheme In Haryana - Year 

2001 was introduced for the grant of stage carriage permits to the existing co operative 

societies under 1993 scheme general public and new transport co operative societies of 

unemployed youth on certain routes The permits and rights of operation were to be given 10 

the operators on lease for a period of five years by inviting bids and the route was to be 

allotted to the highest bidder The bid money was required to be deposited before 10th of 

each month In case of non payment of bid money the authonty may initiate action for 

suspension/cancellation of permit/imposition of penalty 

During test check of records of three DTOs** for the years 2002 03 and 2004 05 it 

was noticed between March 2004 and December 2005 that 15 transport co operative societies 

were Issued permits between February 2001 and May 2003 for a period of five years These 

00 operative societies were required to deposit bid money In equal monthly instaiments which 

was not deposited regularly No action was taken either to suspend/cancel the permit or to 

levy penalty This resulted in short realisation of bid money of Rs 10 19 lakh for the period 

between August 2002 and March 2005 besides penalty leviable 

After this was pointed out between March 2004 and December 2005 DTO Karnal 

intimated in February 2008 that recovery of Rs 52 800 had been made in one case and efforts 

were being made to recover the balance bid money Further progress of recovery and replies 

from other DTOs had not been received (August 2006)
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The matter was referred to Government between May 2004 and January 2006 reply 
had not been received {August 2006) 

The department in its written reply state 85 under — 

Out of total amount of Rs 10 19 18015 an amount of Rs 3 20 lakhs has been 

recovered and balance amount of Rs 7 25 lakhs relates 10 R T A Karnal & Jind 

Efforts are being made to recover the balance amount 

The Committee desired that latest position in regard to the recovery of balance 
amount be mtimated to the Committee
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AGRICULTURE DEPARTMENT 

[81] 6 3 Non recovery of purchase tax and interest 

Under the Punjab Sugarcane (Regulation of Purchase and Supply) Act 1953 and the 
Rules framed thereunder 85 applicable to Haryana a sugar factory 15 required to pay tax of 
Rs 1 50 per quintal on purchase of sugarcane latest by 14th of the following menth In the 
event of default ॥ payment interest at 15 per centper annum shall be charged for the period 
of default The Act further provides that all sums payable to Government but not paid by the 
due date shall be recoverable as arrears of land revenue 

During test check of records of Assistant Cane Development Officer (ACDO) 
Yamunanagar for the year 2002-03 1t was noticed पा December 2003 that Naraingarh Sugar 
Mills Limited Naraingarh purchased 14 50 811 quintals of sugarcane between March and 
May 2003 Purchase tax and interest of Rs 30 43 lakh though payable was neither demanded 
nor deposited by the mill 

After this was pointed out iIn December 2003 the Project Officer (cane) Yamunanagar 
intimated पा November 2005 that efforts were being made to recover the purchase tax from 
Naramngarh Sugar Mill Further reply had not been received (August 2006) 

The matter was referred 10 Government in January 2004 and November 2005 reply 
had not been received (August 2006) 

The department in its written reply state as under — 

Para 6 3 pertains to outstanding Cane Purchase Tax to the tune of R3 30 43 
lakhs recoverable from Naraingarh Sugar Mill Naraingarh 

It 15 submitted that the amount as mentioned in the Para 15 yet to be deposited 
by the Mills despite the following efforts made by the Department 

EFFORTS MADE 

1 A meeting was held on 29 3 2004 under the Chairmanship of Principal 
Secretary to Chief Minister Haryana Itwas decided that all the Cooperative 
Sugar Mills and Private Sugar Mills will deposit the cane purchase tax and 

interest accrued thereon The pnvate sugar mills were directed to submit 
their time schedule for depositing cane purchase tax & interest thereon A 
reminder was also Issued vide this office letter No 1732 dated 29 4 2004 As 
a follow up of the decisions taken in the ibid meeting another meeting was 
called on 15 4 2004 by the Additional Cane Commissioner Haryana for 
reviewing the progress The representatives of the concerned Sugar Mills 
were directed (0 deposit the purchase tax and interest thereon immediately 

2 A meeting was convened under the Chairmanship of Cane Commissioner 
Haryana ए 2 6 2004 wherein the representatives of all the sugar mills were 
directed to submit their deposit plans failing which serious action will be 
initiated against them 

3 Requisite certificates have been i1ssued to the concerned Collecters for 
effecting the recovery as arrears of land revenue vide this office memo No 
CCl/Acctt/4584 dated 14 10 2004 and No 4356 dated 13 12 2005
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4  All the Heads of the sugar factories have been asked by the Director of 
Agnculture Cane Commissioner Haryana through demi official letters 5237- 
51 dated 13 12 2004 to deposit the outstanding dues 

5 Inthe meeting of Sugarcane Control Board held under the Chairmanship of 
Hon ble Chief Minister Haryana on 10 11 2005 1t was decided 10 pursue 
these cases vigorously and send the details to the Govt 

6 The matter was discussed पा the DCs Conference held on 12 2 2006 under 
the Chairmanship of Hon ble Chief Minister It was directed 10 recover the 
Cane Purchase Tax payable by the Sugar Milis 

7 A meeting was held on 23 7 2008 under the Charrmanship of the Cane 
Commissioner The Managing Director Sugarfed and MDs/GMs of concemed 
Sugar Mills attended the meeting and necessary directions were 1ssued to 
deposit the purchase tax and interest thereon immediately 

8 A meeting was held on 15 1 2009 under the Chairmanship of the Financial 
Commussioner & Pnncipal Secretary to Govt of Haryana Agnculture wherein 
it was impressed upon 10 deposit the amount payable to the Govt 

9 A meeting was convened on 17 9 2009 under the charmanship of Cane 
Commissioner Managing Director Sugarfed and all the Cane Managers of 
the concemed Sugar Mills attedded the meeting It was directed to deposit 
the payable purchase tax and interest thereon - 

10 On the direction of the Cane Commissioner a meeting was convened on 
25 03 2010 under the Chairmanship of the Addl Cane Commussioner with all 
the Cane Managers of the concemned Sugar Mills wherein the status of Cane 
Purchase Tax payable by vanous Sugar Mills including the Naraingarh Sugar 
Mills was discussed and reviewed 

11. Addl Cane Commissioner wrote a D O letter No 1909 dated 12 5 2010to 
General Manager Naraingarh Sugar Mills to deposit the arrears of Cane 
Purchase Tax immediately 

12 Cane Commissioner wrote D O letter No 3495 dated 6 10 2010 to General 

Manager Naraingarh Sugar Mills to deposit the arrears of Purchase Taxand 
interest thereon 

13 A DO letter No 2139 dated 3 08 2011 has been written 10 Deputy 
Commissioner Ambala for effecting the cane purchase tax from Naraingarh 
Sugar Mill Naraingarh 

The Committee desired that strenuous efforts be made to recover the balance 

amount as the amount s pending since long time and Committee may be informed 
accordingly
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REVENUE DEPARTMENT 

[82] 31 Results of audst 

Test check of records of various registration offices conducted in audit during the year 
2005 06 revealed non/short levy of stamp duty and registration fee amounting to Rs 22 10 
crore in 8 349 cases which broadly fall under the following categories 

(Rupees पा crore) 

SI Nature of rregulanty Number of Amount 
No cases 

1 Short levy of stamp duty due to 701 772 
under valuation of property 

2 Short levy of stamp duty due to 1788 413 
misclassification of deeds 

3 Irregular exemption of stamp duty 3266 040 
and registration fee on mortgage deeds 

4 Miscellaneous irregulanties 2594 985 

Total 8,349 2210 

During the year 2005 06 the department accepted under assessments of Rs 13 19 
crore Involved ॥1 5 878 cases An amount of Rs 0 07 crore in 108 cases had been recovered 
of which Rs 0 06 crore 1n 91 cases pertains to earlier years 

A few lllustrative cases highlighting irregularities involving financial effect of Rs 7 25 
crore are mentioned पा this chapter 

The department in its written reply state as under — 

The para relates to short levy of stamp duty due to under valuation of 
property 

The latest position of paraNo 3 1 1 15385 under — 

Number of Amount 

cases (in lacs) 

1 Amount Recovered by the department 84 1360 

2 Amount dropped by D Cs/Collectors 99 6870 

3 Amountdropped by AG 76 58563 

4 Pending in various courts of Collectors 390 91 81 

5 Balance for recovery 52 12 37 

Total 701 77211 
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This para relates to short levy of Stamp Duty due to undervaluation of property on 
the 98515 of Collector Rate and agreement to sell etc All the Deputy 
Commissioners of the State are being impressed upon by the Govt from time to 

time to look into the matter at personal level and to instruct the authonties 
concerned to pay spectal heed fo decide these expeditiously and make strenuous 
efforts to recover the balance amount in 8 time bound manner and not to treat 
such cases ॥ 8 casual manner as a matter of routine They have also been 
impressed upon to hold special campaigns to dispose of the Court cases pending 
for decision under section 47 Aof the Indian Stamp Act 1899 and to affect recovery 
In revenue 85 well 85 ॥ public interest 

The Commuttee desired that sincere and vigorous efforts may be made to effect 
the recovery at the earliest and the cases pending in the collectors Courts may also 
be perused vigorously आएं outcome be intimated to the Committee with पा थे period 

of three months 

[83] 312 The para relates to short levy of stamp duty due to misclassification of 
deeds 

The [atest position of paraNo 3 1 2 1s as under — 

Number of Amount 

cases (in lacs) 

1 Amount Recovered by the department 103 18 54 

2  Amountdropped by D Cs/Collectors 126 3213 

3. Amount dropped by A G 1122 25320 

4 Pending in various courts of Collectors 424 105 36 

5 Balance for recovery 13 360 

Total 1788 412 82 

This para relates 10 misclassification of instruments of Gift and Release In the 
matter the interpretation ए gift and release was involved In this regard clanfications 
dated 22-9-05 and 29 12 05 have been 1ssued by the Government to all the 

Collectors of the State They have been directed to decide these cases keeping 
In view the above clarifications U/S 47 of the Indian Stamp Act 1898 Accountant 
General Haryana was also requesteed accordingly to settle the 5810 cases durnng 
their review 

In view of above clarification an amount of Rs 253 20 lacs 1n1122 cases have 
been dropped by the Accountant General Audit after vierfication of the facts and 
anamountof Rs 32 13 lacs In126 cases have been dropped by the collectors of 
the state Strenuour efforts are being made by the collectors to decide the remaining 

cases 

The Committee desired that suitable steps be taken (0 effect the recovery at 
the earhiest and the case pending in collectors Courts may also be perused vigorously 
and outcome may be infimated to the Committee
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[84] 31 3 The para relates to nrregular exemption of stamp duty & Registration Fae 
on mortgage deeds executed & registered by the agnicultunsts 

The latest position of para No 3 1 3 1s as under — 

Number of Amount 

cases (in lacs) 

1 Amount Recovered by the department 77 145 

2 Amountdropped by D Cs/Collectors 6 014 

3 Amount dropped by A G 1941 19 66 

4  Pending in various courts of Collectors 191 512 

5 Balance for recovery 1051 1324 

Total 3266 3961 

Efforts are bineg made to recover the balance amount of Rs 13 24 lacs ॥ 1051 

cases 

The Committee desired that sincere efforts may be made to effect the recovery 
at the earliest and the cases pending पा collectors Courts may also be perused 
vigorously and outcome may be intimated to the Committee 

of the instruments registered 

The latest position of paraNo 3 1415 as under — 

[85] 314 The para relates to miscellfancous irregulanties, 1 e the detail of stamp 
papers issued by Treasury Office was not mentioned on the office copies 

Number of Amount 

cases (in lacs) 

1 Amount Recovered by the department 7 077 

2 Amount dropped by D Cs/Collectors 0 0 

3  Amount dropped by A G 2236 840 54 

4  Proposed 10 be dropped 1 1510 

5 Pending in vanous courts of Collectors 82 14 91 

6 Balance for recovery 258 11329 

Total 2594 984 61 

In11 case of Rs 15 10 lacs stamp papers have been verfied from 10 Sonepat 
and are found correct Therefore this amount may kindly be dropped Efforts are
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being made to recover/settle the balance amount of Rs 113 29 1805 in 258 cases 
82 case amounting (0 Rs 14 91 lacs are being pursued in the court of collectors 

The Committee desired that sincere efforts may be made to effect the recovery 
at the earliest and the cases pending in collectors Courts may also be perused 
vigorously and outcome may be intimated to the Committee 

[86] 3 2 Evasion of stamp duty due to non execution of conveyance deeds 

3 21 Underthe Indian Registration Act 1908 all instruments relating to sale or lease 
of immovable property for any term of one year or more are required to be registered 
compulsorily As per the indian Stamp Act 1899 (IS Act) conveyance Includes conveyance 
on sale and every instrument by which property whether movable or immovable 15 transferred 
Thus instruments of transfer of immovable property are required to be registered compulsornity 
and are leviable to stamp duty on the consideration enumerated in the instrument Besides 
registration fee Is 850 chargeable Haryana Urban Development (Disposal of Land and 
Buildings) Regulations 1978 and condrtion 13 of allotment [etter by HUDA 0 allottees provide 
that on payment of 100 per centof the tentative price of the land/buiiding the transferee shall 
execute a conveyance deed पा the prescribed form In case conveyance deed is not executed 
HUDA can resume the allotted plots/commercial sites and forfeit the whole or any part of the 
money if any paid पा respect thereof but not exceeding 10 per centof the total consideration 
money Stamp duty at the rate of six per centis leviable from 2004 05 

Test check of records of six* Estate Offices of HUDA revealed between October 2005 
and January 2006 that HUDA allotted 4 592 plots/commercial sites and handed over possession 
during the period between May 1972 and May 2002 Of these 2 155 allottees had paid full 
consideratron of Rs 50 18 crore to HUDA but conveyance deeds were not got registered with 
the registering authorities (RAs) Government has not evolved any mechanism to ensure that 
conveyance deeds पा such cases where full payment on account of sale of piots have been 
received by HUDA are got registered by the transferees with the registration department to 
check the evasion of stamp duty Non execution of conveyance deeds deprived State 
Government of revenue of Rs 4 01 crore in the shape of stamp duty Besides registration fee 
of Rs 9 79 lakh 15 also chargeable 

After this was pointed out between October 2005 and January 2006 three** Estate 
Officers stated in June 2006 that conveyance deeds had been got executed by 44 (out of 
1 489) allottees by making payment of stamp duty of Rs 7 24 lakh (including registration fee) 
and notices 1ssued to remaining 1 445 allottees Remaining three*** Estate Officers stated in 
February and June 2006 that efforts were being made for execution of conveyance deeds In 
666 cases The matter was referred to Government in January 2006 therr reply had not been 
received (August 2006) 

The department in 5 written reply state 85 under — 

As per provision of section 17 of the Indian Stamp Act 1899 stamp duty 15 
payable at the time or before the execution of any nstrument and registration fee 
15 payable under seciton 80 of Registration Act-1908 on the persentation of 
document for registration Under Section 2(10) of the Indian Stamp Act ownership 
cannot be transferred provided that stamp duty 15 not paid by the allottee as per
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provision of entry No 23 of Schedule 1 (व) of the Indian Stamp Act 1899 Therefore 
the allottee even after full payment cannot be compelled for getting the deed 
executed and registered In all such cases the owenership will lie with HUDA 
Therefore keepingin view the provision above the para may kindly be dropped 
However the matter 15 being persudad with Chief Admunistrator HUDA for getting 
the remaining conveyance deeds executed 

After hearing the departmental representatives the Committee desired that all 
out efforts may be made to settle the matter with HUDA and out come may be intimated 
to the Committee 

[87] 322 As per hire purchase tenancy agreement of the Housing Board Haryana 
(Allotment Management and Sale of Tenements) Regulations 1972 (HPTA) the owner of 

property after the expiry of the hire purchase period shall execute a conveyance deed to 
transfer the said property to the hirer in the prescnbed form provided that the hirer has 0810 all 
the dues 10 the owner/the public bodies fany prior to such execution In case the conveyance 
deed 1s not executed the Housing Board Haryana (HB) can resume the property 

Duning test check of records of the offices of nine* estate managers HB 1t was noticed 
between October 2005 and January 2006 that 5 036 built up houses/commercial buildings 
were allotted under hire purchase arrangements and the possession was handed to the 
allottees between December 1973 and April 2005 Of these 2 961 allottees had paid full 
consideration of Rs 35 26 crore to HB but conveyance deeds were not got registered with the 
RAs under the Act though registration of these documents was compuisory Non execution 
of conveyance deeds deprived the State Government of revenue of Rs 2 82 crore in the shape 
of stamp duty Besides registration fee of Rs 12 75 lakh ts also leviable 

After this was pointed out Estate Manager HB Jind stated पा February 2006 that the 

aliottees who had made full payments were being asked for executing conveyance deeds of 
the houses/flats allotted to them The Chief Administrator HB Panchkula stated पा June 
2006 that the estate managers had been directed to pursue the matter with the allottees to 
get conveyance deeds executed where hire purchase penod had already expired and all the 
dues had been 0910 Three** estate managers HB stated पा Juna 2006 that conveyance 
deeds had been executed by 34 (out of 934) allottees by making payment of stamp duty of 

Rs 4 01 lakh and registration fee of Rs 16 505 and efforts were being made for the execution 
of conveyance deed in the remaining cases Further progress from remaining four estate 
managers has not been received (August 2008) 

The matter was referred to Government in January 2006 reply had not been received 

{August 2006) 

The department पा its written reply state 85 under — 

The Housing Board Haryana has stated that it cannot force the allottees to get 

the conveyance deed executed As per Hire Purchase Tenancy Agreement the 

Board remains the lawful owner of the unit till the conveyance deed 15 executed in 
favour of aliottee The agreement between allottee and the Board is as under 

The owner hereby agrees after the expiry of hire purchase period to transfer the 
said property 0 the hirer by executing conveyance deed with lim in the prescribed
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from provided that he has parid all the due of the owner and of the publc bodie if 
any prior 0 such execufion The hirer there after shall cease to be व tenant and 
become the owner of property subject to the provisions of the said Con veyance 
Deed 

The Government agrees to the above contention and requests to drop the para 
however ownerhsip cannot be trasnferred पा the absence of registered instrument 
of conveyance inview of provision of section 17 & 49 of Registration Act 1908 and 
Section 2(10) of the Indian Stamp Act 1899 1115 also pertinent to mention here 
that out of total 2961 units In Haryana 540 units have been got registered in 
Kurukshetra and Karnal alone The matter 15 being persuaded by the Department 
with the Chief Administrator Housing Board Haryana for expenditing the matter 

After hearing the departmental representatives the Commuttee desired that all 
out efforts may be made to settle the matter with Housing Board Department under 
intimation to the Committee 

[88] 3 3 Misclassification of documents 

Under the prowisions of the IS Act separate rates have been prescribed for different 
type of instruments The classtfication of an instrument depends upon the nature of the 
transaction recorded therein Incase possession of the property is handed over after receipt 
of fullamount of consideration the instrument becomes 8 conveyance deed and stamp duty 
becomes leviable under the IS Act 

During test check of records of the jont sub registrars (JSR) Rajound and Pundr it 
was noticed पा January 2005 that two instruments conveying possession and transfer of a 
property valued at Rs 56 06 lakh to the vendee were executed पा November 2003 in both the 
cases the vendors received full amount in lieu of the property sold The deeds were hable to 
be treated as conveyance deed and stamp duty of Rs 8 09 lakh was leviable However the 
RA misclassified these documents and registered the deeds 85 agreement to sell charging 8 
stamp duty of Rs 9 which was incorrect This resulted in short realisation of stamp duty of 
Rs 8 09 lakh 

After this was pointed out in January 2005 JSR Pundri admitted the facts and stated 
1 January 2006 that efforts were being made to effect the recovery JSR Rajaund stated in 
January 2006 that the case had been referred to the collector for determination of value of the 
property Further progress had not been received (August 2006) 

The matter was referred to Government ॥1 Aprnl 2005 reply had not been received 
(August 2006) 

The department in its written reply state as under — 

One case amounting to Rs 7 50 lacs has been dropped by the Accountant General 
Audit and One case amounting to Rs 0 59 1805 15 being pursued पा the Court of 
Collector Kaithal 

The Committee desired that sincere efforts may be made to effect the recovery 
at the earliest and the cases pending पा collectors Courts may also be persued 
vigorously and outcome may be intimated to the Committee
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[89] 34 Shortlevy of stamp duty due to under valuation of properties 

With 8 view to check malpractice of under valuation of properties in registration of sale 

deeds and consequent depnivation of revenue to the State Government decided (September 

1986 February 1988 November 1990 May 1988 and August 2005) that the coliector may 

15506 suitable instructions/guidelines 10 the RAs regarding the valuation ए different categories 

of land In rural as well 85 urban areas For this purpose they were required to constitute a 

committee Incase RAs have r2ason to believe that the prevailing rate of land is higher than 

the rate recommended by the committee for the said area they shall take into account such 

higher valuation However | the rates ॥ the deeds are lower than recommended by the 

committee RAs should refer the matter to the collector under section 47 A of the IS Act 

3 41 During test check of records of sub registrar (SR) Sirsa for the year 2004 05 it 

was noticed in June 2005 that a vendee purchased commercial land measuring 165 kanal 11 

marla (99 330 square yards) in Khairpur (Sirsa) for a consideration of Rs 3 crore While 

executing the deed 1n July 2004 the RA levied stamp duty of Rs 24 lakh However It was 

noticed that the collector had fixed the rate of Rs 400 per square yard for the land of village 

Khairpur for the year 2004 05 Thus the value of the 580 land worked outto Rs 3 97 crore 

The RA did not work out the value of land at the rates fixed by coliector This resuited in under 

valuation of Immovable property ameunting to Rs 97 32 lakh on which stamp duty of Rs 7 79 

lakh was short realised 

After this was pointed outin June 2005 SR Sirsa inttimated in November 2005 that the 

case was referred to the collector Sirsa in August 2005 for decision Further report on action 

taken had not been received (August 2006) 

The matter was referred to Government in August 2005 The Financial Commissioner 

and Principal Secretary Revenue Department stated in Apnl 2006 that the matter was pending 

in the Court of Collector Sirsa for decision 

The department in 15 written reply state as under — 

Only one case amounting to Rs 7 79 lacs I1s pending and 15 being pursued in the 

court of collector Sirsa 

The Commuttee desired that sincere efforts may be made to effect the recovery 

at the earliest आएं the cases pending in collectors Courts may also be persued 

vigorously and outcome may be intimated to the Commuittee 

[90] 34 2 During test check of records of SR Narnaul for the year 2003 04 1twas noticed 

in March 2005 that three sale deeds of plots were registered between Apnl and July 2003 

These deeds were hable 10 be assessed for consideration of Rs 26 71 lakh based on the 

rates fixed by collector for residential plots within municipal limits during 2003 04 and stamp 

duty of Rs 4 14 lakh was chargeable However the RA incarrectly assessed the deeds for 

consideration of Rs 6 19 lakh on the rate fixed for agriculturat land and levied stamp duty of 

Rs 1 17 lakh This resulted in short levy of stamp duty of Rs 2 97 lakh 

After this was pointed out पा March 2005 the department stated in December 2005 

that the cases had been referred to the collector for assessment of correct value of property 

mentioned पा sale deeds Final reply had not been received (August 2006)
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The matter was referred to Government between May and November 2005 reply had 
not been received (August 2006) 

The department in 15 written reply state as under — 

Only three cases amounting to Rs 2 97 1805 are pending and are being pursued 
In the court of collector Narnaul 

The Committee desired that sincere efforts may be made to effect the recovery 
at the earliest आएं the cases pending पा collectors Courts may also be persued 
vigorously आएं outcome may 0९ inttmated to the Committee 

[91] 623 During test check of records of the Deputy Commussioner (DC) Hisar for the 
period April 2003 to March 2005 1t was noticed पा May 2005 that auction money amounting 
to Rs 26 34 lakh received from the public auction of space allotted to private contractors for 
cycle/scooter stands stationery and printed official forms shop and telephone/public call 
office (९0५८0) booth पा the premises of mini secretanat and judicial complex (Government 
iand) at Hisar on annual lease 08515 for the years 2001 02 to 2004-05 between March 2001 
and March 2005 was deposited with the District Red Cross Society Hisar (DRCS) instead of 
crediting these receipts into Government account As such transfer of Government receipts 
of Rs 26 34 lakh to DRCS by the DC Hisar without prior approval of the State Legislature 
was against the financial rules 

After this was pointed outin May 2005 Government directed in January 2006 the DC 
Hisar to recover the amount from DRCS and deposit the same into Government receipt head 
and also desired that reasons for deviation may be intimated 

The department in its written reply state 85 under — 

Out of total amount of Rs 26 33 600/ the Red Cross 5006४ has depostted Rs 
22 12 216/- with D C Office Hisar Remaining Rs 4 21 384/ have not been 
deposited with the Deputy Commissioner 85 this amount has been spent by the 
Red Cross Society in construction of boundary wall and floonng in Mini Secretanat/ 
Judiciai Complex Audit party पा its letter No OAD Special/08 10/AM 4 
dt 15 7 09 has desired to get the matter settled with mutual understanding After 
this D C Hisar vide letter No 1071/D N dt/29-10 09 has recommended to get 
the matter settled by adjusting this amount to which Government agrees 

it 1s therefore requested that para may 06 dropped 

The Committee desired that strenuous efforts be made to recover the balance 

amount under intimation to the Committee
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Appendix Vil 

{Refer paragraph 1 5 5, page 21) 

Details of utihsation certificates required received and outstanding 

Sr Name of the Year Utilisation Utilisation Utilisation 
No department certificates due certificates certificates 

received outstanding 

Items Amount Items Amount Items Amount 

{Rs 1n {Rs पा {(Rs I1n 
lakh) lakh) lakh) 

1 2 3 4 5 6 7 8 9 

1 Housing 2006 07 B 2677 0 000 8 2677 

1998 99 15 569 21 11 309 22 4 259 99 
1999 2000 115 63177 38 118 10 77 513 67 
2000 01 132 1 094 00 19 78 90 113 101510 

2 Urban 2001 02 457 1478 26 5 111 03 452 1367 23 
Development 2002 03 293 343258 17 67 64 276 3 364 94 

2003 04 186 321902 34 548 61 152 2 659 41 
2004 05 117 4 291 53 111 3298 20 6 993 33 
2005 06 420 9233 80 286 3694 83 134 5538 97 
2006 07 201 11914 72 79 179208 122 10 122 64 

2003 04 2 213962 0 000 2 213962 
2004 05 6 2 418 86 0 000 6 2418 86 

3 Irmgation 2005 06 9 4 469 83 0 0400 9 4 469 83 
2006 07 13 5 627 37 0 000 13 § 627 37 

2001 02 5 2 537 36 5 2537 36 0 000 
2002 03 5 1 880 30 5 1 880 30 0 000 

4  Power 2003 04 8 5392 87 8 5 392 87 0 000 
2004 05 60 995 38 60 995 38 0 000 
2005 06 2 187350 2 1873 50 0 000 

5 Agriculture 2006 07 11 10 865 67 0 000 11 10 865 67 

2001 02 1 13 53 0 0 00 1 13 53 
2002 03 1 169 0 000 1 169 

6 Rural 2004 05 7 112065 0 0 00 7 112065 
Development 2005 06 127 291917 0 000 127 291917 

2008 07 47 6 812 89 0 000 47 6 812 89 

2002 03 3 502 06 0 000 3 502 06 
7  Development 2003 04 16 10 095 18 0 000 16 10 095 18 

and Panchayat 2004 05 13 6 884 90 0 0 00 13 6 884 90 
2005 06 41 1571098 0 000 41 1571098 
2006 07 11 14 150 03 0 000 11 14 150 03 

8 Economical and 2004 05 11 200 5 096 6 104 
Statistical 2005 06 49 1199 15 10 82 34 117 
Adwvisor 2006 07 20 2 000 Q0 6 163935 14 360 65 

2002 03 1 100 00 0 000 1 100 00 
2003 04 2 8 31 0 000 2 831 

9  Medical 2004 05 1 56 48 1 56 48 0 000 
2005 06 5 211 61 0 000 5 211 61 
2006 07 11 49579 11 495 79 0 000 
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1 2 3 4 5 6 7 8 9 

2003 04 6 52 34 6 52 34 0 000 
10 Education 2004 05 3 45 75 3 4575 0 000 

2005 06 30 7 730 37 25 7178 86 5 551 51 
2006 07 296 21 476 00 102 2 705 35 194 18 770 65 

11 Revenue 2006 07 3 184 41 3 184 41 0 000 

2000 01 10 653 86 0 000 10 653 86 
2001 02 6 606 55 0 000 6 606 55 
2002 03 11 280 81 0 000 11 280 81 

12 Social Securty 2003 04 21 525 38 0 000 21 525 38 
and Weifare 2004 05 18 1574 96 1 3100 17 154396 

2005 06 73 1439 99 31 269 92 42 117007 
2006 07 53 1536 08 0 000 53 153608 

13 Technical 2004 05 1 875 00 0 0 00 1 875 00 

Education 2006 07 41 293569 36 238904 5 546 65 

2004 05 2 3099 1 2500 1 599 
14 Sports 2005 06 4 38 50 1 17 00 3 2150 

2006 07 10 326 54 0 000 10 326 54 

2003 04 4 376 20 4 376 20 0 000 
16 Science and 2004 05 6 248 85 6 248 85 0 0 00 

Technology 2005 06 7 224 14 7 224 14 0 000 
2006 07 8 240 00 5 203 68 3 36 32 

16 Ecology and 2004 05 5 1574 5 15 74 0 000 
Environment 2006 07 2 716 0 000 2 716 

17 Tounsm 2006 07 4 2100 0 000 4 2100 

2001 02 3 329 34 3 329 34 0 0 00 
18 Water Supply 2002 03 4 1696 53 4 1 696 53 0 000 

and Sanifation 2003 04 183 917592 168 7 886 30 25 127962 
2004 05 358 14 263 28 334 1281069 24 1452 59 

18 Art and Culture 2005 06 3 1500 0 000 1 1500 
2006 07 1 1500 0 000 1 1500 

20 Animal 2006 07 13 488 50 13 488 50 0 000 
Husbandry 

2002 03 1 028 1 028 0 000 
2004 05 20 49 39 19 43 38 1 601 

21 Fisheries 2005 06 54 352 59 48 328 01 6 2458 
2006 07 41 228 29 18 144 22 23 84 07 

22 Non 1993 94 1 199 0 000 1 199 
Conventional 2004 05 3 14 64 0 000 3 14 64 
Sources of 2005 08 9 70 86 2 324 7 67 62 
Energy 2006 07 22 391 99 8 46 00 14 345 99 

23 Viltage and 2000 01 1 014 0 000 1 014 
Small Scale 2005 06 14 7 152 90 0 000 14 7 152 90 
Industnes 2006 07 26 12 409 40 5 39500 21 12014 40 

24 CwvilAviation 2006 07 13 41 00 13 41 00 0 000 

Total 3836 22333303 1590 6309219 2246 16024084 
Say Rs 223333 Rs 63092 Rs 160241 

crore crore crore 
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Appendix XI B 

{Refer paragraph 1 6, page 22) 

Department-wise detatls in respect of cases relating to theft, misappropnation/ 

loss of Government matenal and fire/accident at the end of June 2008 

Name of the Theft cases Misappropnationfloss of Fire/Accident 
Department Government material 

Number Amount Number Amount Number Amount 

ofcases (Rsin ofcases (Rsin ofcases (Rsin 
lakh) lakh) lakh) 

Anmal 2 293 4 733 - - 

Husbandry 

Education 27 15 37 8 551 1 007 

Fishenes - - - - 1 806 

Forest 3 470 1016 16 911 

Irmigation 64 1585 29 858 6 1195 

Labour and 2 016 - - - - 

Employment 

Medical and 2 204 3 150 2 1192 

Public Health 

Police - - - - 1 379 

Public Relations 3 432 - - 1 008 

Public Works 3 071 2 - - - 
(B&R) 

Revenue - - 2 10 62 - - 

Social Welfare - - 1 - - - 

Sports and 2 087 - - - - 
Youth Welfare 

Technical 16 52 32 3 11 82 - - 

Education 

Women and 1 012 - - - - 

Child welfare 

Total 125 99 39 53 45 41 27 44 98 
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Appendx Vi 

(Refer paragraph 17 7) 

Department-wise details in respect of cases relating to theft, misappropriations/ 
loss of Government matenial and fire/accident at the end of June, 2005 

Name of the Theft cases Misapproprniations/ FirelAccident 
Department loss of Government 

maternial 

Number Amount Number Amount Number Amount 

of cases (Rsinlakh) of cases (Rsinlakh) of cases {Rs in lakh) 

Animal 2 293 3 083 - - 
Husbandry 

Education 25 1328 7 4 21 1 007 

Finance 1 279 - - - - 

Fisheries - - - - 1 8 06 

Food and Supplles - - - - 4 6 24 

Forest 3 470 - - 14 11 13 

Irngation 72 9 85 31 872 8 11 95 

Labour and 2 016 - - - - 
Employment 

Medical and 2 204 1 1580 2 11 92 
Public Health 

Public Health 26 4 49 8 120 2 0 66 

Publiz Relations - - - - 1 008 

Public Works (B&R) 5 115 3~ 234 - - 

Revenue - - 2 10 52 - - 

Social Welfare - - 1 - - - 

Sports and 1 087 - - - - 
Youth Welfare 

Technical 13 2119 2 11 68 1 029 

Education 

Transport 5 13 30 7 4 98 1 060 

Total 157 76 55 65 45 88 35 5100 
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APPENDIX 

Statement showing the outstanding observations/frecommendations of the 
Public Accounts Committee of the Haryana Vidhan Sabha on which the Government 

Sr Name of Department Paragraph Bref Subject 
No 

1 2 3 4 

7th Report 

1 PWD {B&R) 33 Payment of work done 

9th Report 

2 [ndustries 5(2) Credit facilities for development of small 

Industries 

14th Report 

3 iIndustries 16 Purchase of Cotton Yarn 

16th Report 

4 Industnes 2(a) and 2(d) Subsidy of setting up industnes Units in selected 
Backward areas (Cases of M/s B K Steel 
Rolling Mill) Tohana and M/s Modern Industries 

Charkh: Dadn 

18th Report 

5 Co operation 39 Co operative Consumer Stores 

19th Report 

6 PublicRelations 8 Setting up of an open था theatre हा village Kaul 
(Distnct Kurukshetra) 

7 Excise and Taxation 40 Loss of duty on excess wastage 

21st Report 

8 PWD (Public Health) 12 Qutstanding Recoveries against contractor 

22nd Report 

8 Industnes 10{u) Industnal Estate 

10  Irngation 20 Penal recovery of cost of coal I1ssued to Kin 
Contractors 1n excess requiremeant 

11  Revenue 40 Non lsvy of registration fee 

12 Exctse and Taxation 52 Loss of duty on excess wastage in botthng 
operation 

13 Excise and Taxation 53 Loss of duty on excess storage wastage 

14 Excise and Taxation 54 Shrotfall in duty 

15 Excise and Taxation 56 Recovery due from contractor
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3 

16 Food and Supplies 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Colonization 

Colonization 

Fisheries 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Revenue 

Irngation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

PWD (B&R) 

Excise and Taxation 

Excise and Taxation 

Forest 

lrnigation 

Development 

Excise and Taxation 

Excise and Taxation 

23rd Report 

35 

25th Report 

26th Report 

10 

22 

49 

61 

63 

28th Report 

14 

41 

44 

29th Report 

Haryana State Federation of Consumer Co 
operative Wholesale Stores Limited 

Chandigarh 

Uncollected Revenue 

Result of test audit in general 

Falure to initiate action to recover the licence 

fee 

Loss of duty on excess storage wastage 

Loss of duty an excess wasfage in bottling 
operation 

Encroachment of Land 

Recoveries from plot holders 

Development of Fishenes 

Un collected revenue 

Incorrect computation of tax on interstate 58165 

Irregular allowance for wastage 

Failure to enforce licence conditions 

Gratuitous relief for crops/houses damaged 

Faulty measurement of work resulting भा over 
payment 

Uncollected revenue 

Duty not recovered on spirit loss ॥ा bottling 
operation in excess of norms 

Non recovery of licence fee and interest 

Shortage of Steel 

Regtstration of dealers under Sale Tax Act 

Non recovery of licence fee and interest 

Afforestation Social Forestry & including Rural 
fuel wood plantation and farm forestry 

Excess 15506 of coal 

Forestry sector 

Non levy of penalty 

Non levy of penalty



148 

2 3 4 

42 Excise and Taxation 51 Non levy of penalty 

43 Excise and Taxation 53 interest not charged 

44 Excise and Taxation 55 Non levy of duty on spirtt lost in redistillation or 
conversion 

45 Revenue 62 Results of Audit 

46 Revenue 63 Under valuation of immovable property 

47 Mines and Geology 71 Resuits of Audit 

32nd Report 

48 Industries 4 Development of small Industnies 

49 |ndustnes 6 Outstanding recoveries of loan 

50 Irngation 12 Misappropriation 

51 Irngation 20 Shortage of Stores 

52 Revenue 25 Inadmissible payment 

53 Town and Country 36 Loss due to defective storage of cement 

Planning (HUDA) 

54 Public Health 42 Commencement of work without sanction 

55 Mines and Geology 47 Uncollected revenue 

56 Mines and Geology 48 Results of Audit 

57 Agnculture 56 Embezzlement of licence fee money 

58 Excise and Taxation 61 Uncollected revenue 

59 Excise and Taxation 69 Irregular levy of tax at concessional rate 

34th Report 

60 Development and Panchayats 8 Irregular and wasteful expenditure on books 

61 Revenue 29 Land reforms 

62 Revenue 30 Compensation to landowner 

63 Revenue 31 Consolidation of holdings 

64 Food and Supplies 47 Under Storage of wheat 

65 Mines and Geclogy 55 Uncollected revenue 

66 Excise and Taxation 63 Uncollected revenue 

67 Excise and Taxation 66 Short levy/non 16४४ of purchase tax 

68 Excise and Taxation 69 Non levy of penalty 

69 Excise and Taxation 70 Non विधा the quarterly retumns 

70 Irngation 72 Arrears of revenue 

71 Irngation 74 Non raising of demand 

72 Chief Electrical Inspector 78 Uncollected revenue 

73  Chief Electncal Inspector 80 Arrears of electncity duty
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1 2 3 4 

74 Public Health 82 Resuits of Audit 

75 Revenue 83 Resuits of Audit 

76 Revenue 84 Under valuation of immeovable property 

36th Report 

77 Local Self Government 3 Non recovery of Government dues 

78 Food and Supplies 7 Loss due to storage of wheat 

79 Transport 9 Irregular payment of overtime allowance 

80 Industnes 13 Non utilization of loan 

81 Revenue 18 Inadmissible gratuitous relief 

82 Public Heaith 23 Consturction of a water tank 

83 Haryana State Lotteries 25 Suspended misappropnation of Government 

money 

84 PWD (B&R) 29 Excess measurement 

85 PWD (B&R) 31 Misappropriation of stores 

86 Revenue 43 Results of Audit 

87 Revenue 46 Misclassification of instruments 

88 PWD (B&R) 51 Results of Audit 

89 Excise and Taxation 53 Uncollected Revenue (PG T) 

80 Excise and Taxation 54 Uncollected Revenue (State Excise) 

91 Excise and Taxation 58 Results of Audit (58165 Tax) 

92 Excise आएं Taxation 59 Short leavy/Non levy of purchase Tax 

38th Report 

93 Science and Technology 16 Evaluation and monitoring 

84 Medical and Health 18 Stores and Stock 

95 Imgation 32 Surplus matenal 

96 Imgation 34 Other point of interest 

97 Irngation 36 Shortage of tiles 

98  Public Health 41 Excess payment to the contractor 

99  Public Health 42 Excess Payment 

100 Mines and Geology 50 Resuits of Audit 

101  Mines and Geology 51 Receipts from Mines and Minerals 

102 Agrniculture 58 Interest not charged on belated payments 

103 PWD (B&R) 61 Arrears of rent 

104 PWD (B&R) 62 Sale of empty bitumens drum 

105 Revenue 64 Results of Audit 

106 Revenue 68 Misciassification of Instrument
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107 Excise and Taxation 70 Assessments In arrears 

108 Excise and Taxation 71 Uncollected revenue 

108 Excise and Taxation 76 Stay of 58165 Tax demands against bank 
guarantee by the High Court/Supreme Court 

110 Excise and Taxation 79 Suppression of purchases 

111 Excise and Taxation 81 Irregular stay of tax and interest 

112 Excise and Taxation 87 Recovery at the instance of Audit 

40th Report 

113  Town and Country Planning 19 Delay पा land acquisition cases 

114  Public Health 33 Stores and stock 

115  Pubhc Health 34 Injudicious purchases 

116 PWD (B&R) 37 Extra payment due 10 incorrect entries 1n 

Measurement Books 

117 PWD (B&R) 38 Avoidable extra expenditure due to retendenng 

118 Co operation 4 Embezzlement 

119 Food and Supplies 47 Damage caused to wheat ॥ Storage 

120 Supplies and Disposals 49 Extra expenditure due to retenderning 

121 Excise and Taxatron 50 Assessment ॥ arrears 

122 Excise and Taxation 51 Uncollected Revenue (58165 Tax) 

123 Excise and Taxation 52 Uncollected Revenue (State Excise) 

124 Excise and Taxation 54 Results of Audt 

125 Excise and Taxation 55 Delay ॥ re assessment of remand cases 

126 Excise and Taxation 57 Appeals entertained without deposit of tax 

127 Excise and Taxation 60 Loss of revenue due to delays in assessment 
and demand of tax 

128 Excise and Taxation 61 Application of incomrect rate to tax 

128 Excise and Taxation 62 Non levy of tax 

130 Excise and Taxation 66 Incorrect deduction on account of sales to 
registered dealers 

131 Excise and Taxation 68 Non levy of penalty 

132 Excise and Taxation 69 Interest not charged 

133 Excise and Taxation 74 Non recovery of duty on wastage पा excess 

norms 

134 Excise and Taxation 75 Interest not charged 

135 Revenue 79 Outstanding Inspection Reports 

136 Revenue 80 Results of Audit 

137 Revenue 81 Under valuation of immovable property
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138 Revenue 82 Misclassifications ए instruments 

139 Revenue 83 Irregular grant of exemption 

140 Revenue 84 Non/Short levy of stamp duty 

141 Revenue 85 Irreguiar registration of supplementry deeds 

142 Revenue 87 Evasion of stamp duty and registration fee 
through power of attorney 

143 Revenue 89 Embezzlement of Government revenue 

144 Mines and Geology 93 Cutstanding Inspection Reports 

145 Mines and Geology 94 Results of Audit 

42nd Report 

146 Irngation 13 Jawahar Lal Nehru Lift lrnigation Scheme 

147 Irngation 17 Defective execution of work 

148 Irngation 18 Avoidable payment of interest 

149 Food and Supplies 42 Loss due to negligence 

150 Public Health 53 Targets and achievements 

151 Public Health 55 Other points 

152  Public Health 60 Infiated/Fictitious measurement 

153 Pubhc Heaith 53 Infructuous expenditure on abandoned work 

154 PWD (B&R) 71 Shortage of Tools and Plant 

156 Revenue 101 Outstanding Inspection Reports 

156 Revenue 103 Results of Audit 

157 Revenue 104 Irreguiar exemption of stamp duty 

189 Excise and Taxation 108 Uncollected Revenue 

159 Excise and Taxation 109 Frauds and evasion of taxes 

160 Excise and Taxation 111 Results of Audit 

161 Excise and Taxation 112 Details of appeals pending on 31 3 90 

162 Excise and Taxation 113 Delay in taking up of appeal cases 

163 Excise and Taxation 115 Stay of Sales Tax demands by the Appellate 
Authorities 

164 Excise and Taxation 116 Recovery of Demands in arrears under Sales 
Tax 

1656 Excise and Taxation 118 Non recovery of arrears due to delay था 
assessment 

166 Excise and Taxation 119 Failure to verfy the genuineness of dealers/ 
sureties 

167 Excise and Taxation 120 Iregular grant of exemption certificate 

168 Excise and Taxation 121 Delay ॥ imtiating/non pursuance of recovery 

proceedings
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1 2 3 4 

169 Excise and Taxation 122 Other interesting cases 

170 Excise and Taxation 125 Application of incorrect rate of tax 

171 Excise and Taxation 126 Non/Short levy of interest 

172 Excise आएं Taxation 127 Results of Audit 

173 Excise and Taxation 128 State Excise Duty 

174 Excise and Taxation 129 Loss of revenue due (0 re auction of vends 

1756 Excise and Taxation 130 Short recovery of composite fee 

176 Excise and Taxation 131 Non recovery of hcense fee and interest 

177 Excise आएं Taxation 132 Loss due (0 non observance of prescrbed 

procedure regarding auction of vends 

178 Excise and Taxation 133 interest not recovered 

179 Excise and Taxation 134 Non recovery of penalties 

180 Excise and Taxation 136 Uncollected Revenue 

181 Excise and Taxation 138 Results of Audit 

182 Excise and Taxation 139 Under assessment due to Irregular grant of 

exemption to non manufacturers 

183 Excise and Taxation 142 Under assessment due to short levy of 

purchase tax and incorrect deduction 

184 Excise and Taxation 144 Short levy of penalty 

185 Excise and Taxation 145 Results of Audit 

44th Report 

186 PublicHealth 3 Sub Standard execution of wark 

187 पुराण 12 Surplus matenals 

188 Irngation 17 Shortage of T&P articles 

189 Labour and Employment 20 Cost of 500 standard medicines 101 recovered 

190 Social Welfare 23 Payment of pension to ineligible persons 

191  Soctal Welfare 26 Liberation of scavengers 

192 Rural Development 36 Integrated Rural Development Programme 

193 Town and Country Planning 38 Unfruitful Expenditure 

194 Town and Country Planning 41 Funchioning of State Planning Cell 

185 Town and Country Planning 42 Idle investment 

166 Town and Country Planning 43 Avoidable payment of interest 

197 Revenue 46 Mewat Development Board 

198 Mines and Geology 48 Uncollected Revenue 

198 Mines and Geology 50 Results of Audit 

200 Mines and Geology 53 Short Calculation of interest 

201 Mines and Geology 54 Uncollected Revenue
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202 Mines and Geclogy 56 Results of Audit 

203 Mines and Geology 57 Non realisation of contract money and interest 

204 Mines and Geology 58 Non recovery of dead rent and interest thereon 

205 Mines and Geology 59 Interest not charged on delayed payments 

206 Mines and Geology 60 Uncollected revenue 

207 Mines and Geology 61 Results of Audit 

208 Mines and Geology 62 Non recovery of contract money and nterest 

209 Mines and Geology 63 Non recovery/Short recovery of royalty 

210 Mines and Geology 64 Interest not charged 

211  Revenue 66 Uncollected Revenue (Land Revenue) 

212 Revenue 67 Result of Audit 

213 Revenue 68 Short 19४४ of Stamp duty 

214 Revenue 69 Under valuation of immovable property 

215 Revenue 70 Evasion of Stamp duty and registration fee 
through power of attorney 

216 Revenue 71 Irregular exemption of Stamp duty and 
registration fee 

217 Revenue 72 Misclassification of instruments 

218 Revenue 73 Uncollected Revenue 

219 Revenue 76 Results of Audit 

220 Revenue 78 Irragular exemptton of stamp duty 

221 Revenue 79 Short realisation of stamp duty due to under 
valuation of immovable property 

222 Revenue 80 Misclassification of instruments 

223 Prohibition Excise and Taxation 92 Uncollected Revenue (58165 Tax) 

224 Prohibition Excise and Taxation 94 Results of Audt 

225 Prohibition Excise and Taxation 95 Non reg:stration of dealers hable to registration 

226 Prohibition Excise and Taxation 96 Grant of Certificates of registration without 
following proper procedure 

227 Prohibition Excise and Taxation 97 Non observance of departmental instructions 
regarding cross venfications 

228 Prohibition Excise and Taxation 98 Non observance of prescrnbed procedures for 
receipt and 15506 of declaration forms 

229 Prohibition Excise and Taxation 99 Non observance ए prescribed procedures for 
receipt and 15506 of declaration forms 

230  Prohibition Excise and Taxation 100 Irregular deducticn allowed against stoien 
forms
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231 Prohibition Excise and Taxation 101 Incorrect deduction from turnover 

232 Prohibihion Excise and Taxation 102 Incorrect levy of Concessional rate of Tax 

233 Prohibition Excise and Taxation 103 Other points of interest 

234 Prohibition Excise and Taxation 106 Results of Audit 

235 Prohibition Excise and Taxation 107 Interest not charged 

236 Agriculture 108 Non recovery of purchases tax and interest 

237 Agnculture 109 Non recovery of purchase tax and interest 

238 Imgation 116 tnder assessment of water charges 

46th Report 

239 Housing 6 Loss owing to construction of houses on 
unapproved layout plan 

240 PWD (B&R) 25 Short receipt of matenal 

241 PWD (B&R) 27 Procurement of sub standard cement 

242  Irngation 34 Procurement of sub standard cement 

243 Haryana State Lottenes 36 Appointment of main stockists 

244 Haryana State Lotteries 37 Loss due to excess claims of Prize winning 
tickets 

245 Haryana State Lottenes 40 Other points of interest 

246 Prohibition and Excise 41 Arrears पा revenue 

247  Prohibition and Excise 42 Results of Audit 

248 Commercial Taxes 43 Arrears पा revenue 

249 Commercial Taxes 46 Qutstanding inspection reports and audit 

observations 

250 Commercial Taxes 47 Results of Audst 

251 Commercial Taxes 43 Sales Tax Check Barners 

252 Commercial Taxes 50 Short levy of Purchases Tax 

253 Commercial Taxes 51 Non/Short 18४१४ of interest and penalty 

254 Commercial Taxes 52 Results of Audit 

48th Report 

255 Agriculture 4 Arrears In revenue 

256 Anmmal Husbandry 8 Frauds and evasion of {axes/duties 

257 Mines and Geology 14 Arraars ॥ revenue 

258 Mmnes and Geology 15 Outstanding inspection reports and audit 
observations 

259 Transport 20 Qutstanding audit objections in Internal Audit 

260 Housing 27 Avotdable Iability of interest
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261 Education 29 Purchases without assessment of requirement 

262 PWD (B&R) 31 Irregular/Excess expenditure on execution of 

works 

263 Excise and Taxation 33 Arrears पा revenue 

264 Excise and Taxation 37 Results of Audit 

265 Excise and Taxation 43 Irregular deduction allowed against invalid 
declaration forms 

266 Excise and Taxation 44 Loss of revenue due to defray पा finalisation of 
assessment 

267 Excise and Taxaton 45 Non levy of mterest and penalty 

50th Report 

268 Finance (Lottenes) 3 Pnnting of lottery tickets 

269 Industnes 5 Capital investment subsidy 

270 Industries 6 Irregular release/ non recovery of assistance 

271  Social Welfare 8 Panjin Plants 

272 Home (Jall) 9 Injudicious purchase 

273  Public Health 13 Recovery due from contractor 

274 Irngation 18 Stores and Stock 

275 lrngation 21 Physical venfication 

276 Imgation 22 Surplus matenals 

277 Town and Country Planming 24 Construction of Building and Roads by HUDA 

278 Town and Country Planning 25 Construction of Budding 

279 Town and Country Planning 26 Test check of records relating to construction 
of roads 

280 Town and Country Planning 27 Other points of interest 

281 Town and Country Planning 28 Non recovery of compounding fee 

282 Town and Country Planming 29 Avoidable payment of interest 

283 Transport 32 Purchase of Sub standard tubes of butyl rubber 

284 Forest 36 Generation of employment 

285 Forest 38 Alkal/saline land plantation 

286 PWD (B&R) 47 Constructton of Majer Buiiding including Staff 
Quarters 

287 PWD (B&R) 49 Execution of works without technical sanction 
of cost estimates 

288 PWD (B&R) 52 Undue financial favour to the contractors 

289 PWD (B&R) 57 Reimbursement claims 

280 PWD (B&R) 58 World Bank and Asian Development bank loan
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291 PWD (B&R) 60 Execution 

292 PWD (B&R} 61 Release of advances not covered by 
agreement 

293 PWD (B&R) 63 Excess payment of price increase on diesel 

294 PWD (B&R) 65 Irregular adjustment of expenditure 

295 Rural Development 77 Other points - 

296 Rural Development 78 Non recovery/non adjustment of advances to ) 
Ex Sarpanches = 

297 Rural Development 79 Non recovery of misutifised subsidy v 

298 Town and Country Planning 80 Non levy of Penalty 

299 Town and Country Planning 81 Non recovery of auction moneay 

230 Town and Country Planning 82 Non transfer of developed sectors 

301 Transport 87 Avoidable payment of compensation due 10 
incorrect पाए of affidavit berore the tnbunal 

302 Revenue 82 Arrears ॥ revenue 

303 Revenue 93 Frauds and evasion of taxes/duties 

304 Revenue 94 Resuits of Audit 

305 Revenue 95 Internal Audrt 

306 Revenue 96 Results of Audrt 

307 Revenue 97 Stamp duty and Registration Fees 

308 Revenue 98 High Pendency of cases of undervaluation with 

Collectors 

309 Revenue 99 Misclassification of instruments 

310 Revenue 100 Short levy of stamp duty 

311  Revenue 101 Pre audt of registrable documents 

312 Revenue 102 Arrears ॥1 Revenue 

313 Revenue 103 Frauds and evasion of taxes/duties 

314 Revenue 104 Results of Audit [] 

315 Revenue 105 Outstanding audit objections पा Internal Audit 

316 Revenue 106 Results of Audit 

317 Revenue 107 Short recovery of stamp duty on mortgage deed 

318 Revenue 108 Evasion of stamp and registration fees through 
power of attorney 

319 Revenue 109 Evasion of Stamp Duty 

320 Chief Electrical Inspector 110 Arrears | revenue 

321 Mines आए Geology 112 Results of Audit 

322 Animal Husbandry 115 Frauds and evasion of taxes/duties
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323 Excise and Taxation 116 Arrears पा revenue 

324 Excise and Taxation 118 Under assessment due to madmissible 
deduction from turnover 

325 Excise and Taxation 120 Under assessment due to iregular deduction 
allowed against invalid declaration forms and 
non/short levy of pruchase/sales tax 

326 Excise and Taxation 121 Under assessment 

327 Excise and Taxation 122 Under assessment 

328 Excise and Taxation 124 Under assessment due to application of 
incorrect rates of tax 

329 Excise and Taxation 125 Non/short levy of pruchase tax 

330 Excise and Taxation 126 Results of Audit 

331 Excise and Taxation 127 Internal control mechanism of receipts from 
distillenes and brewenes 

332 Excise and Taxation 128 Low yield of spirit 

333 Excise and Taxation 129 Loss of spint due to re distillation 

334 Excise and Taxation 133 Interest short charged 

335 Excise and Taxation 134 Short realisation of composite fee 

336 Revenue 135 Results of Audit 

337 Revenue 137 Arrears ॥ revenue 

338 Mmes and Geology 139 Arrears ॥ revenue 

339 Agnculture 141 Arrears | revenue 

340 Agnculture 142 Results of Audit 

341 Agrniculture 143 Non recovery of purchase tax and Interset 

342 Finance (Lottenes) 146 Results of Audit 

52nd Report 

343 Education 6 Extra expenditure on purchase of paper 

344 Agnculture 15 Non recovery of principal and interest from 
Sugar Mills 

345 Transport 25 Miscellaneous irregularities and avoidable 
axpenditure 

346 Irmgation 39 Miscellaneous Public Works Advances 

347 PWD (B&R) 43 Miscellaneous Public Works Advances 

348 PWD (B&R) 44 Stores and Stock 

349 PWD (B&R) 45 Purchase without sanctions 

350 PWD (B&R) 46 Short receipt of matenai 

351 Town & Country Planning 51 Excess payment of land compensation due to 
partial implementation of Supreme Courts 
Judgement
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352 Town & Country Planning 52 Avoidable payment of interest due to abnormal 

delay ॥ा processing of land award cases 

353 Town & Country Planning 53 Non recovery of rent from the lessees due to 

non observance of condittons of lease deed 

354 Town & Country Planning 54 Recavery due from Junior Engineer owing to 

mis appropnation of materal 

355 Housing 56 Delayed disbursement of loan to the 

beneficiaries led to avoidable iability of interest 

356 Housing 58 Infructuous expenditure due to construction of 

retaming wall withaut requirement 

357 Social Welfare 60 Embezzlement of Rs 3 99 lakh 

358 Food and Supplies 83 Possibility of piiferage of four thousand quintals 

of wheat 

359 General 65 Write off of losses sefc 

360 Animal Husbandry 67 Arrears |n revenue 

361 Revenue 69 Results of Audrt 

362 Revenue 71 Evaston of Stamp Duty due to under valuation 

of immovable property 

363 Power 74 Levy and collection of Electricity Duty 

(Chief Electrical Inspector) 

364 Power 76 Non charging of electricity duty on extended 

(Chief Electrical Inspector) load 

365 Power 77 Short realisation of electricity duty due to 

(Chief Electncal Inspector) application of incorrect rates 

366 Power 78 Electnicity duty not charged after expiry of 

(Chief Electrnical Inspector) exemption period 

367 Transport 79 Results of Audit 

368 Haryana State Lottenss 86 Resuits of Audit 

369 Haryana State Lotternies 87 Short deposit of sale proceeds of lottery tickets 

370 Agnculture 88 Arrears | revenue 

371 Agrnculture 89 Results of Audit 

372 Excise and Taxation 94 Arrears In revenue 

373 Excise आएं Taxation 95 Arrears पा assessment 

374 Excise and Taxation 96 Frauds and evasions of taxes/duties 

375 Excise and Taxation 7 Results of Audit 

376 Excise and Taxation 101 Under assessment due to non levy of tax on 

branch transfers/consignment sale 

377 Excise and Taxation 102 Under assessment due to non-.ubmission of 

declaration forms
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378 Excise and Taxation 104 Arrears in assessments 

379 Excise and Taxation 105 Evasion of tax due to suppression of 
purchases 

380 Excise and Taxation 106 Under assessment due to ncorrect deduction 
allowed against invalid declaration forms 

381 Excise and Taxation 107 Incorrect levy of concessional rate of tax 
382 Excise and Taxation 108 Inadmissible deduction from turnover 
383 Excise and Taxation 109 Non levy of purchase tax 

384 Excise and Taxation 11 Application of incorrect rate of tax 
385 Exctse and Taxation 112 Non levy of tax 

386 Excise and Taxation 114 Under assessment due to excess rebate 
387 Excise and Taxation 115 Non levy of penalty 

388 Excise and Taxation 116 Non reconciliation of revenue deposits into 
treasury 

389 Exctse and Taxation 117 Results of Audit 

390 Excise and Taxation 118 Short/non recovery of passenger tax 

54th Report 

391 Revenue 17 Inadmissible payment of cash compensation 
to manufactunng umits/industry owners 

392 Revenue 18 Fictitious payment of gratuttous relief 

393 Revenue 19 Drawal of funds without requirement 

394 PWD (B&R) 22 Avoidable payment of interest 

395 Irngation 24 Farlure of the Sprinkler Irngation Scheme and 
wastage of Government funds 

396 Agniculture 29 Unfruitful expenditure due to non acquistion 
of land and execution of work without 
transfer of land 

397 Agriculture 30 General 

398 Education 31 Nugatory expenditure due to payment of idle 
wages 

392  Town and Country Planning 32 Land Acquisition transfer of land and utility 
thereof 

400 Town and Country Planning 33 Non allotment and non handling over of land 

401 Town and Country Planning 34 Non utiltsation of land 

402 Town and Country Planning 35 Loss due to non recovery of rebate 

403 Pnnting and Stationery 36 Pilferage of Paper 

404  Animal Husbandry 47 Frauds and evasions of taxes/duties 

405 Chief Electncal Inspector 48 Arrears In revenue
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406 Revenue 49 Arrears In revenue 

407 Revenue 50 Resuits of Audit 

408 Revenue 51 Results of Audit 

409 Revenue 52 Non/Short recovery of stamp duty 

410 Revenue 53 Incotrect exemption of stamp duty 

411 Revenue 54 Evasion of stamp duty due to undervaluation = 

of iImmovable property 
(-] 

412 Revenue 55 Short levy of stamp duty due to 

misctassification of nstruments . 

413 Revenue 56 Incorrect refund of stamp duty 

414 Revenue 57 Evasion of stamp duty and registration fees 

through power of attorney 

415 Revenue 58 Short recovery of stamp duty on exchange 

deeds 

416 Revenue 59 Results of Audit 

417 Revenue 60 Internal Controls in Land Revenue Department 

for recovery of dues treated as armears of 

land revenue 

418 Revenue 61 Procedure for receipt and disposal of 

revenue recovery cases 

419 Revenue 62 Returm of RRCs 

420 Excise and Taxation 64 Arrears in revenue 

421 Excise and Taxation 65 Arrears In assessment 

422 Excise and Taxation 67 Results of Audit 

423 Excise आएं Taxation 68 Disposal of appeal cases 

424 Excise and Taxation 69 Delay हा finalising assessments 

425 Excise and Taxation 70 Delay पा finahisation of remand cases 

426 Excise and Taxation 72 Recovery certification cases 

427 Excise and Taxation 73 Incorrect levy of concessional rate of tax i 

428 Excise and Taxation 74 Incorrect deduction allowed against invald 

declaration forms 
- 

429 Excise and Taxation 75 Inadmissible deduction from turnover v 

430 Excise and Taxation 76 Short levy of tax on sales to Non-government 

badies 

431 Excise and Taxation 77 Excass refund due to incorrect exemption 

from payment of tax 

432 Excise छाप Taxation 78 Under assessment due 10 excess rebate 

433 Excise and Taxation 79 Results of Audit 

434 Excise and Taxation 80 Incorrect levy of entertanments duty
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435 Transport 81 Resuits of Audit 

436 Irngation 84 Recovery of Water rates from canal water 

437 Imgation 85 Arrears of revenue 

438 Imgation 86 Less measurement of area [rmgated 

439 Irngation 88 Excess credit to an industnal unit 

440 Imigation 90 Short recovery of lease rent 

441 Agnculture 91 Arrears ॥1 revenue 

442  Agriculture 92 Resuits of Audit 

443 Agnculture a3 Non recovery of purchase tax and interest 

444 Mines and Geology 97 Arrears पा revenue 

445 Mines and Geology 98 Results of Audit 

446 Mines and Geology 99 Short recovery of contract money and 
interest 

56th Report 

447 Education 4 Nutritional Support to Pnmary Education 

448 Forest 5 Rehabilitation of common lands 1n Aravalli 
Hills 

449 Medical and Health 6 Working of Medical and Health Department 
including Manpower Management 

450 Medical and Health 7 Hospitals and dispensanes 

451 Medical and Health 9 Hospital Waste Management 

452 Medical and Heatth 1 Qutstanding Inspection Reports 

453 Fmance 14 Overpayment of pensionary benefits 

454 Home 18 Stores and Stock 

455 Prohibittion Excise and Taxation 20 Fraudulent drawals and embezzlement of 
Government money 

456 Revenue 21 Loss of interest due to delayed refund of 
unspent amount 

457 Revenue 22 Excess payment of Graturtous Reltef 

458 irngation 28 Wasteful expenditure 

459 Irmgation 34 Undue retention of heavy Cash Balances 

460 Co operation 37 Loss due to negligence आएं improper 

maintenance of cold storage piant 

461 Town and Country Planning 38 Payment of 108 to Sugar Mil! from the funds 
of HUDA 

462 Supples शाप Disposals 42 Extra expenditure due to finalisation of 
tenders after validity period
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58th Report 

463 Forest 3 Rehabilitation of comman lands पा Aravallt 

Hills 

454 Excise and Taxatton 4 Arrears | revenue 

4565 Excise and Taxation 5 Arrears In assessment 

466 Excise and Taxation 6 Frauds and evasions of taxes/duties 

467 Excise and Taxatron 8 Results of Audtt 

468 Excise and Taxation 9 Cross verification by Audit 

469 Excrse and Taxation 10 Incorrect deduction from turnover 

470 Excise and Taxation 12 Non levy of Purchase tax 

471 Excise and Taxation 13 Non recovery of tax 

472 Excise and Taxation 15 Non/Short levy of purchase tax 

473 Excise and Taxation 16 Non levy of tax 

474 Excise and Taxation 17 Results of Audit 

475 Excrse and Taxation 18 Short realization of passenger tax 

476 Mines and Geology 19 Arrears था revenue 

477 Mines and Geology 20 Result of Audit 

478 WMines and Geology 21 Receipts from Mines and Minerals 

479 Mines and Geology 22 Non/Short recovery of dead rent royalty and 

nterest 

480 Mines and Geology 23 Non/Short recovery of royalty from Bnck Kiln 

Owners 

481 Mines and Geology 24 Non recovery of lease fee on short term 

permits 

482 Mmes and Geology 25 Non recovery of interest on beiated 

payments 

483  Anmmal Husbandry 27 Frauds and evasions of taxes/duties 

484 Revenue 29 Results of Audit 

485 Revenue 30 Stamp Duty and Registration Fees 

486 Agriculture 31 Arrears In revenue 

487 Agriculture 32 Result of Audit 

488 Transport 33 Results of Audit 

489 Transport 34 Non deposit of token tax 

490 Irngation 36 Results of Audit 

491 Co operative 38 Results of Audit 

492 Finance 39 Non charging of interest and penal interest 

493 Finance 40 Loans to Municipal Councils/Municipal 

Committees 

ir
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494 Forest 41 Short recovery of royalty on forest produce 

435 Power 43 Arrears in revenue 

496 General 44 Resuits of Audit 

497 Education 46 Working of Education Department (Primary 
Education Wing) including Manpower 
Management 

498 Education 47 Incentives (0 scheduled castes and weaker 
section students 

499 Education 48 Pass percentage in class V 

500 Education 49 Literacy rate 

501 Education 50 Internal Audit 

502 Education 51 Sanctioned posts and actual strength 

503 Education 52 Deployment of teachers beyond norms 

504 Education 53 Outstanding inspection reports 

505 Education 54 NMonitoring and Evaluation 

506 Education 55 Distnict Primary Education Programme 

507 Education 56 Management cost 1n excess of norms 

508 Education 57 Programme management 

509 Education 58 Civil Works 

510 Education 59 Appointment of teachers/instructors/staff 

511 Education 60 Training 

5§12 Education 61 Monitering and Evaluation 

513 Medical and Health 66 Manpower position 

§14 Medical and Heaith 68 Working of Pandit Bhagwat Dayal Sharma 

Post Graduate Institute of Medical Sciences 
Rohtak 

515 Medical आएं Health 69 Implementation of Preventian of Food 
Adulteration Act 

516 Co operative 71 Storage gain on account of maisture था wheat 
stocks below norms 

517 Fmance 72 Overpayment of pensionary benefits 

518 Irngation 76 Unauthonsed excess executton of work in 
post tender stage 

519 Imgaton 77 Hathmkund Barrage 

520 Irngation 78 Avoidable expenditure due to incorrect 
sanction of estimates 

521 Irngation 79 Unfruitful expenditure on extension of 
existing channel 

522  Public Health 80 Non responsiveness to Audit findings and 
observation resulfing था erosion of 

accountability
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523 Pnnting and Stationery 81 Excess payment due to failure in internal 

contro! system 

524 Prnnting and Stationery 82 Excess 15506 of paper to private printers 

525 Environment 83 Implementation of Environmental Acts and 

Rules relating to Water Poilution 

526 Environment 84 Status of water pollution 

527 Environment 85 Treatment of Industnal effluem 

528 Environment 86 Domestic sewage treatment plants 

529 Environment 88 Environment training education and 

awareness 

530 Enwirenment 89 Monttoring and Evaluation 

531 Urban Development 90 Urban Employment Generation Programme 

5§32 Rural Development 91 Loss of Central assistance under Integrated 

Rural Development Programme 

533 Town and Country Planning 93 Non recovery of enhanced compensation of 

land 

534 Food and Supplies 94 Pilferage of large quantity of wheat due to 

manipulation of weight 

535 General 97 Wnte off of losses etc 

536 Excise and Taxation 101 Arrears In revenue 

537 Excise and Taxation 102 Arrears in assessment 

538 Excise and Taxation 103 Frauds and evasions of taxes/duties 

539 Excise and Taxation 105 Resuilts of Audtt 

540 Excise and Taxation 106 Evasion ॥ 58165 tax 

541 Excise and Taxation 107 Non compliance of departmental instructions 

regarding cross venfication 

542 Excise and Taxation 108 Under assessment of notional sales tax 

liability computed on taxable turover 

543 Excise and Taxation 109 Non levy of purchase tax 

544 Excise and Taxation 110 Non recovery of tax 

545 Excise and Taxation 111 Non levy of interest 

546 Excise and Taxation 112 Under assessment due to excess rebate 

547 Excise आएं Taxation 113 Results of Audit 

548 Excise and Taxation 114 Short realization of passengers tax 

towards expenditure 

549 Excise and Taxation 115 Non recovery of licence fee 

550 Revenue 116 Results of Audit 

551 Revenue 117 Short levy of stamp duty on exchange of 

property 

14
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552 Revenue 118 Evasion of stamp duty due to undervaluation 
of iImmovable property 

553 Revenue 119 Evasion of stamp duty 

554 Revenue 120 Short levy of stamp duty 

555 Transport 121 Taxes on Motor Vehicles 

556 Transport 123 Short realization of permit/countersignature 
fee 

557 Transport 124 Lack of co ordination between Transport and 
Excise and Taxation Departments 

558 Transport 125 Non recovery of token tax m respect of Stage 
Carnage 00565 

559 Finance 126 Results of Audit 

560 Forest 129 Results of Audit 

561 Forest 130 Loss due to delay in harvesting of poplar 
trees 

562 Forest 132 Absence of physical verfication of timer 

563 Forest 133 Loss due to excess unit cost 

564 Imgation 135 Results of Audrt 

565 PWD (B&R) 136 Utihization of departmental receipts towards 
expenditure 

566 Co operative 137 Non charging of interest and pena) mterest 

60th Report 

567 Medical and Health 3 Prevention and Control of Diseases 

568 Architecture 14 Fradulent drawals and embezziement of 
Govt money by a Cashier 

569 Anmimal Husbandry 16 Non recovery of cost of land 

570 Co operative 17 Non responsiveness to Audit findings and 
observations resulting | eroston of 

accountabiiity 

571 Education 18 Unutihzed girls hostel 

§72 Revenue 24 Fradulent drawal and embezzlement of 
Government money 

573 Revenue 25 Drawal of funds in advance of requirement 

574 Social Welfare 26 Fradulent payment of 010 Age Pension 

575 Town and Country Planning 27 Non coliection of External Development 
Charges (EDCs) 

576 Tawn and Country Planning 29 Less recovery of plan scrutiny fee 

577 Town and Country Planning 30 Avoidable loss due to delay था handling over 

possession of plots
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578 Irngation 34 Formulation of Schemes 

579 Imgation 36 Implementation of Schemes 

580 Irmgation 39 Land under unauthonzed possessions 

581 Irrigation 41 Recoverable Amount 

582 Irngation 42 Store Management 

583 Irrigation 43 Complaint Cases 

584 Imgation 44 Introduction of selection grade of Engineers 

585 Irngation 46 Recoverable amount from HUDA 

586 Irngation 51 Monitering 

587 Imgation 54 Wasteful expendrture on contstruction of 

Imgation channels 

588 Public Health 59 Huge payments made for unexecuted items 

of work 

589 PWD (B&R) 63 Extra expenditure 

690 PWD (B&R) 64 Non responsiveness to Audit findings and 

observations resulting in erosion of 

accountability 

691 Enwvironment 65 implementation of Environmental Acts and 

Rules ॥ regard to Air Pollution and Waste 

Management 

692 Environment 66 Environment laboratones grossly 

underutiized 

693 Environment 67 Status of industnal poliution 

694 Environment 68 Stone crushing units 

695 Environment 69 Rice shelling units/solvent extraction plants 

696 Environment 70 Vehicular pollution 

697 Environment Il Training/mass education programime 

698 Environment 72 Waste management 

699 Environment 73 Prosecution under Air Act A 

610 Agnculture 74 Non recovery of extension fee from allottees 

601 Transport 88 General lack of accountability for the use of 

public funds in departmental commaercial 

undertakings 

602 Food and Supplies 90 Loss due to delay tn supply of wheat to Food 

Corporation of India 

603 Pnnting and Stationery 90A Overpayment to private pnnter 

604 Excise and Taxation 95 Arrears in revenue 

605 Excise and Taxation 99 Qutstanding inspection reports and audit 

observations
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606 Excise and Taxation 101 Results of Audit 

607 Excise and Taxation 102 Recovery of sales tax in arrears 

608 Excise and Taxation 103 Non recovery due (0 delay in assessment 

609 Excise and Taxation 104 Non delay भा raising of demands for the 

assessed dues 

610 Excise and Taxation 105 Failure (0 initiate follow up action लि recovery 

of arrears 

611 Excise and Taxation 106 Disposal of recovery certificates 

612 Excise and Taxation 107 Demands under stay 

613 Excise and Taxation 108 Non inclusion of interest in the demand sent 

to the liquidator 

614 Excise and Taxation 109 Under assessment of notional 58165 tax 

hiability 

615 Excise and Taxation 110 Application of incorrect rate of tax 

616 Excise and Taxation 11 Non levy of purchase tax 

617 Excise and Taxation 112 Non recovery of tax 

618 Excise and Taxation 113 Results of audt 

619 Revenue 114 Results of audit 

620 Revenue 115 Outstanding inspection reports and audit 

observations 

621 Revenue 116 Results of Audit 

622 Revenue 117 Short levy of stamp duty on exchange of 

property 

623 Revenue 118 Short levy of stamp duty on plant and 

machinery 

624 Revenue 119 Short levy of stamp duty on lease deed 

625 Revenue 120 Embezzlement/evasion of stamp duty 

626 Revenue 121 Incorrect exemption of stamp duty 

627 Agnculture 122 Results of Audit 

628 Agnculture 123 outstanding inspection reports and audit 

observations 

629 Agriculture 124 Results of Audit 

630 Agnculture 125 Non/short recovery of purchase tax and 

interest 

631 Agnculture 126 Non realization of [ease money 

632 Agniculture 127 Results of Audit 

633 Transport 128 Results of Audit 

634 Transport 129 Non/shart charging of fitness fee (passing 

fee)



168 

1 2 3 4 

635 Transport 130 Non realisation of fees 

636 Home 131 Arrears | revenue 

637 Home 134 Armrears of revenue 

638 Co operative 136 Results of Audit 

639 Co operative 137 Non redemption of Government share capital 

640 Forest 138 Outstanding inspection reports and audit 
observations 

641 Forest 140 Result of Audit 

61st Report 

642 Development and Panchayat 3 Non responsiveness to audt findings and 
observations resulting in erosion of 

accountabiity 

643 PWD (B&R) 8 Execution of Works 

644 Water Supply and Sanmitation 9 Tool and plant retums 

645 Water Supply and Sanitation 12 Shortage of matenal 

646 Rural Development 15 Allotment of houses to inellgible families 

647 Rural Development 16 Other regulanties 

648 Rural Development 22 Reclamation work not taken up for 2 ८ years 

649 Animal Husbandry 24 Non recovery of lease money 

650 Town and Country Planning 26 Non recovery of external development 

charges 

651 Food and Supplies 27 Avoidable loss due to delay 1n disposal of rice 

652 General 28 Misappropnations defalcations etc 

653 General 31 Lack of accountabilty 

62nd Report 

654 Excise and Taxation 3 Arrears in revenue 

655 Excrse and Taxation 4 Arrears ॥1 assessment 

656 Excise and Taxation 5 Frauds and evasions of taxes/duties 

657 Excise and Taxation 6 Resuits of Audit 

658 Excise and Taxation 7 Assessments पा arrear 

659 Excise and Taxation 8 Irregulanties पा the grant of eligibility 
certificates 

660 Excise and Taxation 9 Incorrect acceptance of applications 

661 Excise and Taxation 10 Incorrect determination of zones 

662 Excise and Taxation 11 Implementation of the Scheme by Sales Tax 

Department 

663 Excise and Taxation 12 Excess availing of tax deferment
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Excise and Taxation 

Excrse and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxatron 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Excise and Taxation 

Revenue 

Revenue 

Revenue 

Revenue 

Irregulartties m assessments of exempted! 
deferred umts 

Under assessment due to application of 
concessional rate of tax 

Under assessment tax of due to wrregular 
deduction 

Under assessment of notional sales tax 
hability 

Non monitenng of exemptedsdeferred units 

Non levy of purchase tax 

Non levy of tax on lease rent 

Non levy/under assessment of purchase tax 
due to apphication of incorrect rate of tax 

Irregular deduction allowed agarnst invaid 
declaration forms 

Non levy of interest and penalty 

Non raising of demands for interest 

Non realization of tax 

Results of Audit 

Receipts of excise duty from auction of 
venders 

Short recovery of licence fee and interest 

Loss of revenue due to re auction of vends 

Non recovery due to incorrect adjustment of 
security 

Loss due 10 late credit/realization of demand 
drafts 

Improper fixation of minimum license fee/ 
reserve bid money 

Short levy of excise duty on excess lifting of 
addifional quota of IMFL 

Resuits of Audit 

Non/short realization of passengers tax 

Non recovery of entertainment duty 

Results of Audit 

Results of Audit 

Evasion of stamp duty due to under valuation 
of immovable property 

Non levy of stamp duty on exchange of 
property
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691 Revenue 40 Evasion of stamp duty 

692 Revenue 41 Short levy of stamp duty 

693 Revenue 42 Inadmussible exemption of stamp duty 

694 Transport 43 Non realization of token tax 

695 Agnculture 44 Arrears पा revenue 

696 Agnculture 45 Results of Audit 

697 Agnculture 46 Outstanding inspection reports आएं audit 

observations 
N 

698 Agnculture 47 Non/short recovery of purchase tax and 

interest 

699 Cooperation 49 Non redemption of Government share capital 

700 Agnculture 50 Recovery from Patedars 

701 Agnculture 54 Internal audst 

702 Medical & Health 56 Manpower 

703 Medical & Health 57 Manufacturing and selling units 

704 Medical & Health 59 Statistics of prosecutions vIS & ४15 cases 

filed 

705 Social Justice and Empowerment 60 Faciities to handicapped persons 

708 Social Justice and Empowerment 61 Budget provisien and expenditure 

707 Social Justice and Empowerment 62 identification of persons with cisabilities 

708 Social Justice and Empowerment 63 Non maintenance of record 

709 Social Justice and Empowerment 64 Monitoring 

710 Urban Development 66 Non collection of fire tax 

711. Education 67 CBIinquiry 

712 Finance and Justice 68 Recovery regarding appointment of daily 

wage workers 

713 Forest 69 Felling of Trees 

714 Town and Country Planning 70 Exemption of Sales Tax | 

715 lmgation 72 Non responsiveness to Audit findings and 

observations resulting था erosion of 

accountability 
ki 

716 Food and Supplies 73 Recovery of amount from the Millers 

717 Sports 74 Construction of Stadiums 

718 Public Works (Buildings and Roads) 75 Stores and stock accounts 

719  Public Works (Bulldings and Roads) 76 Non adjustment of storage charges 

720 Public ४४०६४ (Buildings and Roads) 77 lrregular/fun authonzed expenditure of 

storage charges 

721 Public Works {Builldings and Roads) 78 Non recovery aof difference of sales tax
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722 Industrial Training and Vocaticnal 79 Training of Audit Personnel 

Education 

723 Education 80 Delay in 15508 of Inspection Reports and 
settlement of old objections 

63rd Report 

724 Excrse and Taxation 3 Arrears of revenue 

725 Excise and Taxation 4 Evasion of tax 

726 Excise and Taxation 5 Result of Audit 

727 Excise and Taxaton 6 Position of collection of revenue 

receipts and arrears 

728 Excise and Taxation 7 Delay in finalzation of remand cases 

729 Excise and Taxation Under assessment of tax due to incorrect 

deduction of subsequent sale under CST 

730 Excise and Taxation 9 Under assessment of tax due to 
inadmissible deduction 

731 Excise आए Taxation 10 Non levy of purchase tax 

732 Excise and Taxation 11 Non levy of interest and penalty 

733 Excise and Taxation 12 Non recovery of tax 

734 Excise and Taxation 13 Other Tax Recelpts 

735 Excise and Taxation 14 Non recovery of penalties 

736 Excise and Taxation 15 Non/Shart 1282र8)101 of passengers tax 

737 Excise and Taxation 16 Short/non recovery of entertainment duty 

738 Revenue 17 Result of Audit 

739 Revenue 18 Evasion of stamp duty due to under valuation 
of immovable property 

740 Revenue 19 Short levy of stamp duty on exchange of 
property 

741 Revenue 20 Evasion of stamp duty on release deeds 

742 Revenue 21 Short levy of stamp duty 

743 Transport 23 Result of Audit 

744 Transport 24 Response of the departments to draft Audit 
Paragraphs 

745 Transport 25 Non deposit of token tax 

746  Agniculture 26 Arrears | revenue 

747 Transport 27 Result of Audit 

748 Transport 28 Non recovery of purchase tax and interest 

749 Cooperation 29 Result of Audit 

750 Cooperation 30 Audt था arrears
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751 Cooperation 31 Trend of revenue 

752 Cooperation 32 Non reconciliation of accounts 

753 Cooperation 33 Short levey of audit fee due to incorrect 

computation of profit 

754 Cooperation 34 Non deposit of Government share capital 

755 Cooperation 35 Non redemption of Government share capital 

due to late fixation of terms and conditions 

756 Cooperation 36 Non redemption of Government share capital 

as per terms and conditions 

757 Cooperation 37 Concluston/Recommendations 

758 Finance 38 Result of Audit 

759 Finance 39 Incorrect classification/non collection of 

guarantee fee 

760 Finance 40 Government guarantees 

761 Finance 41 Conclusion/Recommendations 

762 Urban Development 42 Result of Audit 

763 Urban Development 43 Non recovery of 832 superviston charges 

764 Forest 44 Result of Audit 

765 Power 45 Arrears of Revenue 

766 Pawer 46 Result of Audit 

767 Mines & Geology 47 Arrears of revenue 

768 Mmies & Geology 43 Result of Audit 

769 Home 49 Arrears of Revenue 

770 Home 50 Result of Audit 

771 Home 51 Result of Audit 

772 PW (B&R) 52 Result of Audit 

773  PW (Public Health) 53 Result of Audit 

774 Imgation 54 Result of Audit 

775 Medical & Health 55 Result of Audit 

776 Animal Husbandry 56 Result of Audit 

777 Industries 57 Result of Audit 

778 Education (Prathmik Shiksha 58 Mis utilisation of teaching learning 

Panyojna Panshad equipment funds 

779 Education (Prathmik Shiksha 59 Irregular Purchase of matenal 

Panyojna Panshad) 

780 Education (Prathmik Shiksha 60 Payment of teachers and school grant 

Panyojna Panshad) 

781 PublicWork (B&R) 61 Deficient agreements 

क
ि
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782 Public Works (B&R) 62 Execution of works without technical 
sanctions 

783 Public Works (B&R) 64 Loss due to failure to include sales tax clause 
हा the contract document 

784  Public Works (B&R) 65 Supply of Portiand pozzolona cement instead 
of ordinary Portland cement 

785 Revenue 65 Policy for recovery of benefictanies share not 
formulated 

786 Revenue 67 Inadequate supply of dnnking water 

787 Food & Supplies 68 (0 Food Securty Subsidy and Management 
of Foodgrain 

(1) Financiai arrangements 

788 Food & Supplies 69 Loss of interest due to delay in deposit of 
cheques 

789 Food & Supplies 70 Loss due to non adherence of the 
instructions of FCI 

790 Food & Supplies 71 Millers had not supplied the nce after milling of 
paddy 

791 Food & Supplies 72 Loss due to damage of wheat 

792 Food & Supplies 73 Suspected misappropriation/piiferage of 
wheat due 10 short accounting of 
moisture gain 

793 Food & Supplies 74 Supervision mechanism of PDS 

794 Food & Supplies 75 Conclusions 

795 Finance 76 Mismatch of expenditure data in OTIS 
database 

786 Home 77 Wasteful expenditure on creation of Haryana 
State Industrial Security Force 

797 Forest 79 Nugatory expenditure 

798 Transport 80 Less due to non receipts of lease money 

799 Transport 81 Avoidable expenditure due to non adjustment 
of insurance premium 

800 Irmgation 83 Lack of response to audit findings and 
observations resuiting in erosion of 

accountability 

801 General 84 Fmnancial assistance 10 local bodies आएं other 
institutions 

802 General 85 Misappropriations defalcations हॉट 

803 General 86 Wnite off of losses etc
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64th Report 

804 PublicHealth 3 Non recovery of loans and non contnbution 
of share by MCs 

805 PublicHealth 4 Recoverable amount from HUDA 

806 PublicHealth 5 Non completion of sewerage schemes 

807 PublicHealth 6 Yamuna Action Plan : 

808 Revenue 7 Organizational set up 

803 PW(BA&R) 8 Overpayment 10 contractors 

810 General 9 Financia! assistance to local bodies and 

ofher institutions 

811 General 10 Misappropnations defalcations etc 

812 General 1 Wnte off of losses etc 

813 Agnculture 12 Arrears of revenue 

814 Agnculture 13 Results of Audit 

815 Agnculture 14 Results of Audit 

816 Agnculture 15 Non/short recovery of purchase tax and 

interest 

817 Agriculture 16 Results of Audit 

818 Agnculture 17 Utihsation of departmental receipts towards 

expenditure 

819 Transport 18 Cost of collection 

820 Transport 19 Results of Audit 

821 Transport 20 Replies 10 Inspection Reports 

822 Transport 21 Departmental Audit Committee Meetings 

823 Transport 22 Response of the Departments to Draft Audit 

Paragraphs 

824 Transport 23 Resuits of Audit 

825 Transport 24 Short realisation of bid money on stage 4 

carriage permits 

826 Excise and Taxation 25 Arrears of revenue 

827 Excise and Taxation 26 Arrears In assessments 

828 Excise and Taxation 27 Evaston of tax 

829 Excise and Taxation 28 Wnte off and waiver of revenue 

830 Taxes on Sales Trade 29 Results of Audit 

831 Taxes on Sales Trade 30 Delay in assessments and theirr impact on 

revenue and collection of sales tax demands 

832 Taxes on Sales Trade 31 Absence of provisions for finalizing 

assessments



~~
4)
 

) 

175 

1 2 3 4 

833 Taxes on Sales Trade 32 Recovery Certificates 

834 Taxes on Sales Trade 33 Absence of provision for finalisation of 
remand cases 

835 Taxes on Sales Trade 34 Delay ॥ 15506 of demand notice 

836 Taxes on Sales Trade 35 Delay पा finalisation of assessment 

837 Taxes on Sales Trade 36 Under assessment of notional sales tax 
lrabilty due to incorrect deduction 

838 Taxes on Sales Trade 37 Under assessment due to incorrect deduction 
at first stage 

839 Taxes on Sales Trade 38 Non levy of purchase tax 

840 Taxes on Sales Trade 38 Non levy of interest 

841 Taxes on Sales Trade 40 Results of Audit 

842 Taxes on Sales Trade 41 Short recovery of licence fee and interest 

843 Taxes on Sales Trade 42 Non/short realisation of passengers tax 

844 Revenue 43 Results of Audit 

845 Revenue 44 Levy and Collection of Stamp Duty and 
Registration Fees 

846 Revenue 45 Sale and utiization of non judicial stamps 

847 Revenue 46 Defects noticed ॥ Sub Registrar Offices 

848 Revenue 47 Indents for supply of non judicial stamps 

849 Revenue 48 Short receipt of stamps 

850 Revenue 49 Non disposal of obsolete/damaged stamps 

851 Revenue 50 Evasion of stamp duty due to misclassification 
of sale deeds nto release deeds 

852 Revenue 51 Failure to cross venfy the transactions 

853 Revenue 52 Short levy of stamp duty 

854 Revenue 53 Under valuation of immovable properties 

855 Revenue 54 Short levy of stamp duty due to incorrect 
application of rates 

856 Revenue 55 Non levy of stamp duty on exchange of property 

857 Revenue 56 Incorrect grant of exemption 

858 Revenue §7 Incorrect grant of exemption 

859 Revenue 58 Misclassification of instruments 

860 Revenue 59 Short levy of stamp duty on lease deeds 

861 Revenue 60 Short levy of stamp duty 

862 Revenue 61 Non/short levy of registration fee 

863 Revenue 62 Results of Audit
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864 Revenue 63 Failure of senior offictals to enforce 

accountability and protect interest of 

Government 

865 Power 64 Arrears of revenue 

866 Heaith 65 Resuits of Audit 

867 Industries 66 Results of Audit 

868 Co operation 67 Non redemption of Government share capital { 

869 PubhcHealth 68 Short recovery of water connection fee ; 

65h Report 
¥ 

870 Town and Country 3 Outstanding recavery of Planning water 

sewerage charges 

871 Town and Country 4 Inadequate survey leading to Planning 

acquisition and development of Reserved 

Forest Land 

872 Town and Country Improper disposal of sewage Planning 

873 Town and Country 6 Avoidable payment of Planning interest due 

to delay making payment of enhanced 

Acquisition to land owners 

874 Town and Country 7 Execution of work without Planning technical 

sanction/preparation of detailed estimates 

875 Town and Country 8 Undue financial 80 to Planning contractors 

876 Town and Country 9 Occupation of shops by Planning Government 

departments 

877 Town and Country 10 Land under unauthonsed Planning 

possession 

878 Food and Supples 11 Additional Benches not constituted 

879 Food and Supplhes 12 Nen constitution of Circuit Benches 

880 0०00 and Supplies 13 inadequate infrastructure 

881 Food and Supplies 14 State/Distnct Consumer Protection Gouncils 

not functional 

882 Food and Supplies 45 Consumer club i schools scheme not 4 

implemented 

883 Food and Supplies 16 Excess consumption of gunny bags लि 

884 Rural development 17 Misappropriation of wheat under Sampoma 

Grameen Rozgar Yojana 

885 Rural development 18 Advances from former Sarpanches not 

recovered/adjusted 

886 Agriculture 18 Inadmussible payment of special pay 

887 Fmnance 20 Overpayment of penstonary benefits 

888 Fmance 21 Response of the Departments to Draft Audit 

paragraph
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889 Family welfare 22 Lack of response to Audit findings and 

observations resulting in erosion of 

accountabilty 

890 General 23 Financial assistance to local bodies and 

Other institutions 

891 General 24 Misappropriations defalcations etc 

892 General 25 Whnte off of losses etc 

893 Excise and Taxation 26 Arrears of revenue 

894 Excise and Taxation 27 Arrears | assessments 

895 Excise and Taxation 28 Evasion of tax 

896 Excise and Taxation 29 Write off and walver of revenue 

897 Excise and Taxation 30 Result of audit 

898 Excise and Taxation 31 Disposal of remand cases 

899 Excise and Taxation 32 Non levy of penalty 

900 Excise and Taxation 33 Delay in deciding cases पा Revision 

901 Excise and Taxation 34 Under assessment due to incorrect deduction 

from gross turnover 

902 Excise and Taxation 35 Non levy of purchase tax 

903 Excise and Taxation 36 Application of incorrect rate of tax 

904 Excise and Taxation 37 Irregular refund of tax 

905 Excise and Taxation 38 Under assessment due to non levy of 

surcharge 

806 Excise and Taxation 39 Result of Audit - e 

807 Excise आएं Taxation 40 Non recovery of penalty 

908 Excise and Taxation 41 Non imposttion of fine 

909 Excise and Taxation 42 Loss of revenue due to re auchon of vend 

910 Revenue 43 Result of Audit 

911 Revenue 44 Short levy of stamp duty and registration fee 

912 Revenue 45 Non realisation of stamp duty 

913 Revenue 46 Non levy of stamp duty on Exchange of 

Property 

914 Revenue 47 Short levy of stamp duty due to mcorrect 

application of rate of tax 

915 Transport 48 Result of Audit 

916 Transport 49 Short realisation of bid money on stage 

carnage permis 

917 Transport 50 Non recovery of token tax ॥ respect of stage 

carriage buses
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918 Transport 51 Short charging of dnving licence fee - 

919 Transport 52 Short reabsation of Registration feas 

920 Transport 53 Short/non levy of penalty on overioading of 

vehicles 

921 Transport 54 Private Service Vehicles 

922 Imgation 55 Armear posttion of Abrana नि | 

923 Irngation 56 Arrear of water chrges K 

924 Imgation 57 Non/short levy of additional charges/ . .: \ 

surcharge 1 

925 Irngation 58 Non/short imposthion of penalty for i 

un authonsed supply of water to gardens 

926 Agnculture 59 Arrear of revenue 

927 Agricuiture 60 Result of Audit 

928 Agrnculture 61 Non/short recovery of purchase tax and 

interest 

929 Co aperation 62 Result of Audit 

930 Co operation 63 Non-deposit of dividend on State share capital 

931 Co operation 64 Non realisation of dividend on share capital of 

State Government 

932 Mimnes and Geology 65 Arrear of revenue 

933 Mines and Geology 66 Arrear of revenue 

934 Mines and Geology 67 Non/short recovery of royalty and interest 

935 Home 68 Arrear of revenue 

836 Power 69 Arrear of revenue 

937 Power 70 Outstanding inspection reports and audit 

observations 

938 Power 71 Results of Audit 

939 Public Health 72 Results of Audit 

940 Fnance 73 Results of Audit 

941 Forest 74 Results of Audit 

942 Health 75 Results of Audit 

943 Food and Supplies 76 Results of Audit 
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